
LOK SAlIBA 

BULLETIN-PART I 
(Brief Record of Proceedinp) 

Mondal/, April 16, 1962/Chaitra 26, 1884 (84M) 

No.1 

1. SUenee 

To mark the solemn occasion of the first sitting of Third Lok Sabba, 
Members stood in silence for a short while. 

2. Oatb or A~tlon 

455 Members includitng 9 nominated Members made oath or atftrmation 
as follows:-

199 in Hindi 
133 in English 
19 in Bengali 
18 in Tamil 
17 in Sanskrit 
13 in Telugu 
11 in Malayalam 
10 in Kan'llada 
10 in Marathi 
9 in Urdu 
5 in Punjabi 
5 in Gujarati 
5 in Oriya and 
1 in Assamese 

.,.: 

(Lok Sabha adjourned at 1 P.M. and re-usembled at 2.30 I'.M.) 

3. Reslrnatlon of Member 

The Speaker pro tem informed Lok Sabba that Shri M. V. Krishnappa 
had resigned hi. seat in Lok Sabha with effect from the 12th April. 1882. 

(Lok Sabha adjourned till 4.30 P.M. on Tuesday, the 17th April, 1882). 
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I.OK SABaA 

BULLETIN-PART 1 

lBde! Record of Proceedingsl 

TUeBdall, April 17. 962/Chaitra 27, 1884 (Saka) 

No.1 

1. Oath or Aftlrmation 

18 Members made oath or affirmation as fIJllows:---
7 in English 
4 in Hindi 
2 in Tamil 
1 in Oriya 
I in Sanskrit 
1 in Telugu 
1 in Urdu and 
1 in Bengali 

2. Motion 

Shri Satya Narayan Sinha moved the following motion:-

"That Sardar Hukam Singh, a member of this House, be chosen as 
the Speaker of this House." 

Shri B. Gopala Reddi seconded the motion. 

Tile motion was adopted and Sardar Hukam Singh was chosen sa the 
Speaker. . 

Shri Jawaharlal Nehru and Shri A. K. Gopalan conducted Sardar Hukam 
Singh to the Chair. 

3. FeUcltadoDs to the Speaker 
The followini members offered felicitations to the Spe-aker:-

(1) Sbri Jawe.:harlal Nehru 
(2) Dr. Govind Das 
(3) Shri A. K. Gopalan 
('> Slld Surenclranatb Dwivedy - I 

[P.T.O. 



(5) Shri Ram Sewak Yadav 
(8) Shri U. M. Trivedi 
(7) Shri C. L. Narasimha Reddy 
(8) Shri Frank Anthony 
(9) Shri Manoharan 

(10) Shri B. P. Mauriya 
(11) Sardar Buta Singh .. 

The Speaker in reply thanked ~e, mem.~s, 

(Lok Sabha adjourned till half-an~hQJ.lr after the President's address tin 
Wednesday. th.co 18th April, 1962.) 

, , . .. . " 
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," •• ,~ t. \ , .... # __ , __ 

Bur.;rZrtN-PAlit:t· 
, ~ '.' . , . . . .,' 

No.3 
1. Oath or AtIlrmation 

4 Members made oath or affirmation as folloVolS:-
2 in Hindi 
1 in Bengali and 

. '. 1 lrt English 

2. President's Addr~lald ~ the Table 

, . 

Set:ret..a.ry laid on, the Table a (':::Ip;r ,of the Presid.ent':! Address to both 
Houses of Parliament' assembled togdher on tHe . 18th April, 1962. 

'.' 

3, Papers laid on .tIIe Table 

The following papers w~re .laid on the Table:--;-

.(1) A copy of the SelllJ,' J\,lng Museum Rules, 19(11 pl.1bliahed in Noti-
fication No. G.S.R. 1532 dated the 30th December, 1961, under 
sub-section (3) of section 'J:1 of the Salar Jung Museum Act, 
1961. 

(2) A copy of the Agricultural Produce (DevE,lopment and Ware-
housing) Corporations (Amendment) Rules, 1962 published in 
Notification No. G.S.R. 253 dated the 23rd February, 1962, UD-
der sub-section (3) of section 52 of the Agricultural Produce 
(Development and Warehousing) Corporations Act, 1956. 

4. Pr.:!Sident's Assent to BUls 

(i) Secretary laid on the Table the following Bills passed by the Houses 
of Parliament during the Sixteenth Session of Second Lok Sabha and 
assented to by the President since the last report made to the House on the 
12th March, 1962:-

(1) The Appropriation Bill, 1962. 
(2) The Union Duties of Excise (Distribution) Bill, 1962. 

(3) The Appropriation (Railways) Bill, 1962, 
[P.T.O. 



(ol) The Appropriation (Vote on Account) Bill, 1962. 

(5) The Finance Bill, 1962. 

(6) The Appropriation (Railways) Vote on Account Bill, 1962. 

(7) The Hindi Sahi",,_ . 'fL Bill, lea. 
(ii) Secretary also laid Oft" tIIr 'I'IIIble copies, duly authenticated by the 

Secretary of Rajya s.w.r, ~ ta. 'eUmriIIr Bills pused by the Houses of 
Parliament during the SIxteenth 8eIeion Oil Second Lok Sabha and aSlented 
to by the Presid~u.. lMttn....a~ to the House on the 12th 
March, 1962:~ 

(lL~ CMaWution (Twelfth. Ameruiment.) Bill .. 1962. 

(2) The Goa, Daman and Diu (Administration) Bill, 1962. 

(3) The State Financial Corporations (Amendment) Bill, 1962. 

(4) The Indian Railways (Amendment) Bill, 1982. 

(5) The Dock WOI'kers (Regulation of Employment) Amendment 
Bill, 1982. 

(6) The Estate Duty (Distribution) Bill,. 1962.. 

(7) The Additional Duties of Excise (Goods aI~ s.ecial Importance) 
Amendment Bill, 1962. 

(8) The Advocates (Amendment) Bill, 1962. 

(9) n. ~ Wirel. (Unlawful PoIs.sion) Amendment Bill, 
1962. 

(10) The Indian Succession (AmendtMllt) BtU, 1_. 

(11) The Air Corporations (ldftenliinenH au, 1M2. 

(Lok Slbhll adjourned till 11 A.M; on Ttuanday, the- 1.th April, 1962.) 

I 

GIPND-LSI-I07 (D) L~18-4-e-750. 

M. N. KAUL, 
Secretary. 



LOK' M.II!fA' 

BULLETIN-PART I 
....... t.-..... ~. '. 

...... - - .. [Brief Record of Proceedings] 

Thursday, April 19, 1962/Chaitra 29, 1884 (Saka) 

1. Oath or AfIlrmation 

3 Members made oath 
1 in Beng~1i 
1 in English and 

in Hindi. 

2. starred' Questions 

No.4 

or affirmation as follows:-

:.\.... ',';'1 

:::StarDed Questi6ns Nos. '1-11, 13,21 Imd .. 22 ·.we~e.!OI'al1y· 8Bswered. 
Replies to remaining. questions were laid ·cn .. the Table.· ~ .. 

3. Uaa&arred QuesU~. J . 

. Replies to Unstarred Questions Nos. l~ and 8-19 were laid on the Ta'ble. 

4. Silort Notice Question 

One Short Notice Question regarding Goans in Pakistan addressed to the 
Prime Minister was orally answered and supplementary questions were 
answered thereon. 

5. Call1n, Attention to Matter of Ur.,..t Public Importance 

Shri S. Hansda called the attention of the Minister of Home Affairs to 
the labour unrest in Andamans Island leading to police firing resulting in the 
death of three persons and injuries to many others. 

The Minister of Home Affairs made a statement in regard thereto. 

6. Papers Ia.id on tbe Table 

The following papers were laid on the Table:-
(1) A copy of Report relating to the accident in Sarpi Kajora Colliery 

on the 23rd March, 1962. 
[P.T.O. 
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(2) A copy of the Art Silk Textiles (Production and Diatribution) 
Control Order, 1962 published in Notiflcation No. S.O. 1059 dated 
the 7th April, 1962, under sub-section (6) of section 3 of the 
Essential Commodities Act, 1965. 

(3) A copy of the Conduct of Elections (Second Amendment) Rules, 
1962 published in Nea&aMeD,No. S.O. 966, dated the 31st March, 
1962, under sub-section (3) of section 169 of the Representation 
of the People Act, 1861. 

7. PaBel of Ohairmen 

The Speaker infoWM!d' l:idtt.!Itih1I tHat-!te. J'rIItl nominated the foUowin, 
persons as members of the Panel of Chainnen:-

(1) Shri Mulchand Dube 
(2) Shri jaganatha kilo 
(3) Shrimati Renu Chakravartt~ 
(4) Shri Surendranath DVlli.v.., and 
(5) Shri Sham Nath. 

S. 'nle Budpt (Rallw-.M aa.a 
Sardar Swaran Singh presented a statement of t .... t!IIHlnMed receipts 

and expenditure of the Government of India for the yew 1_"" in respect 
of Railways. 

9. Statemeot by Minister of State In the MlDlstry 01 External Atralrs 

On behalf of the Prime Minister, the Minister of State in the Ministry 
of~ &MernU MaiD 1liiide'. a aWeaant r~nat 'tIlfle ~~ Prime 
Ministers' Conterenae- .... E Ill, t ... ~ . heW· i., r...Ie", Oft ~ Iltll·lIIISItMn-
ber, 1962. 

(Lok Sabha adjourned till 11 A.M. on Saturday, ~tt'~i 111l:) 
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LOJ[ SABIIA 

BULLETIN-PART 1 

[Brief Record of Proceedin,s) 

Scturdav, April 21, 1962/VtJi,akha I, 1884 (SaM) 

No. 5 

1. Ollth or AfIlrmatiOD 

2 Members includini one nominated Member made oata or affirmation 
as follows:-

1 in Gujerati and 

1 in Hindi. 

2. Starred QuesUoDli 

Starred Questions Nos. 43-48 and 50-59 were orally answered. Replies 
to remaining Questions were laid on the Table. 

3. Unstarred QUestlODS 

Replies to Uns.tarred Questions Nos. 20---66 were laid on the Table . . 
4. P.apers laid OD the Table 

The following pa'pers were laid on the Table:-

(l) A IItatement regarding Karnafuli Dam Project in .East Pakistan. 
(2) A copy each of the following Rules:-

(i) The Railway Accidents (Compensation) Rules, 1950 (as amended 
uptodate) under sub-section (3) of section 82J of .the Indian 
Railways Act, 1890. 

(ii) The Railway Protection Force (Amendment) Rules, 1981 pub-
lished in Notification No. G.S.R. 1432, dated the 2nd December, 
)961, under sub-section (3) 'of section 21 of the Railways 
Protection Force Act, 1957. 

(3) A copy each of the following Orders under sub-section (6) of 
section 3 of the ESlIential Commodities Act, 1958:-

(i) The Indian Maize (Temporary Use in Starch Manufacture) 
Order, 1962 published in Notification No. G.S.R. 462 dated 
.the 5th April, 1962. 

[P.T.O. 
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(H) The Rice (Madhya Pradesh) Price Control (Third Amendment) 
Order, 1962 published in Notification No. G.S.R. 463 dated 

the 7th April, 1962. 
(iii) The Rice (Punjab) Second Price Control (Seoond Amendment) 

Order, 1962 published in Notification No. G.S.R. 464 dated 
the 7th April, 1962. 

(iv) The Rice (Southern Zone) Movement Control (Amendment) 
Order, 1962 published in Notification No. G.S.R. 463 dated 

14th April, 1962. 

5. Reports of Estimates VOmmtttee 
Secretary made a statement regarding the following four Reports of the 

Estimates Committee of the Second Lok Sabha and laid on the Table a copy 
of each Report:-

(i) Hundred and sixty-ninth Report on the action ,taken by Govern-
ment on the recommendations contained in the ninth Report 011 
the late Ministry of Education and Scientific Research-
Secondary Education; 

(ii) Hundred and seventieth Report on the action taken by Govern-
men.t on the recommendations contained in the Ninety-sixth 
Report on the Ministry of RehabiUtation-Eastem Zone; 

(iii) Hundred and seventy-first Report on the action taken by Gov-
ernment on the recommendations contained in ,the Seventeenth 
Report on the late Ministry of Education and Scientific 
Research-University and Rural Higher Education; and 

(Iv) Hundred and seventy-second Report on the action ,taken by Gov-
ernment on the recommendations contained in the Eiihty-
eighth Report on the Ministry of LaboUr and Employment 
(Part U)-Directorate General, Resettlement and Employment 
and Labour Bureau. 

6. Statement re: GOvernment Business 

The Minister of Parliamentary Aftairs made a statement reprding the 
Government business for the week commencing the 23rd April, 1962. 

'" The Badcet (Ballways) 19a-63 
General Discussion on the Budget (Railways), 1962-63 commenced. 

The following members took part in the diebate:-
(1) Shri Anamda Nambiar 
(2) Shri Frank Anthony 
(3) Shri Harish Chandra Mathur 
(4) Shri PriY8 Gupta 
(5) Shri Bhagwat Jha Azad 
(6) Shri Inciulal Kanaiyalal Yajnik 

The discussion was not concluded. 



8. Private Member'1 BeIIolu&ion-WlthdrawD 

Shri Raghunath Singh moved the following Re801utl.on:-

"This House is of opinion that capital punishment be abolished." 

Five amendments were moved by-
(1) Dr. L. M. Singhvi 
(2) Shri Ramcbandra Bade 
(3) Shri Shree Narayan Das 
(4) Shri Bal Krishna Singh and 
(5) Shri Harish Chandra Mathur 

One amendment was ruled out of order. 

The following members took part in the debate:-
(1) Shri Jaipal Singh 
(2) Sbri Diwan ChaIld Sharma 
(3) Shri R. Umanatb 
(4) Shri Harish Chandra Mathur 
(5) 8hri Anand.a Nambiar 
(6) Shrimati Savitri Nigam 
(7) Dr. L. M. Singhvi 
(8) Shri Ramchandra Bade 
(9) Shri Bal Kriahna Singh 

(10) Shri R. K. Khadilkar 
(11) Shri Yogendra Jha 
(12) Shri B. N. Datar 

Shri Raghunath Singh. replied ,to the debate. 

All the amendments were withdrawn by leave of the House. 

The Resolution was also withdrawn by leave of the House. 

9. PrIvate Member's Re8olatlon-UDder ConIlderaUon 

Shri M. L. Dwivedi moved the following Re8olution:-

"This HoUSe is of opinion that Government should take early steps 
for l'WlIlling more aU third class expresa trains (Janata Expres-
ses) with the object of relieving over-crowding in trains par-
ticulady in third class compartments." 

Shri Dwivedi's speech was IIlOt concluded. 

(Lot Sabha adjourned till 11 A.M. on Monday. the 28rd April, 1962.) 

10 
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LOIt SABRA 
. ,. 

BuU...ETIN-PAR't I 

(Brief Record of Proceedings) 

Nlemda:y, April 23, 1962/VaiBakha 3, 1884 (Saka) 

No.8 
1. Oath or AJIlrmatlon 

TW Members made oath or afflrmation as follows:-

1 in J!ngIlsb ane! 
1 fn 1amif 

starred QUestions Nos. SO, 81, 83-94 were orally answered. Replies 
to remaining questic)ns were laid on the Table. 

Replies to trnstarred Questions No. 67-126 were laid on the Table. 

The fbllOwitti papers were laid 01'1 the Table:-

(1) A copy each of the following papers:-
(i) Chinese note dated the 1st March, 1982 regardilng retrewal of 

f95{ Trade Agreement between China and India. 
('if) Qiovernmertt of India's reply dated the 11th April, 1962. 

(2) A copy each of the followillg Noti1lcations Wlder sub-section (1) of 
section 28 of the Mines and Minerals (Regulation and 
Development) Act, 1967:-

(a) S.O. ND: 2080' dated' the 2M: september, 1961. 
(b) The Minina Leases (Modification of Terms)' .Amendment 

gules, 1961 published in Nbtiftcation No. G;S;R. 455 dated 
the 1st April, 1961. , 

('c) Th~ Mit1~ra1s (Conllervation and Development) (First Amend-
ment) Rules, 1~1 published in Notification No. G.S.R. 851 
dated the 8th May, 1IH11'. 

(P.'l'.O. 
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(d) The Milnerals Conservation and Development (Second Amend-
ment) Rules, 1961 published in Notification No. G.8.R. 951 
dated the 22nd July, 1961. 

(e) Notification No. G.S.R. 880 dated the 8th July, 1961. 
(f) The Mineral Concession (Amendment) Rules, 1961 published in 

Notification No. G.S.R. 1133 dated the 16th September, 1961. 
(g) Notification No. G.S.R. 1199 dated the 30th September, 1961. 
(h) The Mineral Concession (Second Amendment) Rules, 1961 pub-

lished in Notification No. G.S.R. 1303 dated the 28th October, 
1961. 

(i) The Mineral Concession (Third Amendment) Rules, 1961 pub-
lished in Notification No. G.S.R. 1446 dated the 9th December, 
1961. 

(j) The Mineral Conservation 8Ild Development (Third Amend-
ment) Rules, 1961 published in Notification No. G.S.R. 1531 
dated the 30th December, 1961. 

(k) The Mineral Concession (Amendment) Rules, 1962 published in 
Notification No. G.S.R 166 dated the 10th February, 1962. 

(1) The M1neral Conservation and Development (Fourth Amend-
ment) Rules, 1961 published in Notification No, G.B.R. 114 
dated the 27th January, 1962. 

(3) A copy of the Coal Mines (Conservation and Safety) Amendment 
Rules, 1962 published in Notification No. G.S.R. 60 dated the 
13th January, 1962, Wlder sub-section (4) of section 17 of the 
Coal Mines (Conservation and Safety) Act, 1952. 

(4) A copy of the Annual Report of the University Grants Commis-
sion for the period from April, 1960 to March, 1961 under section 
18 of the University Gratnts Commission Act, 1956. 

(5) A copy of the Rice-Milling Industry (Regulation and Licensing) 
Amendment Rules, 1961 published in Notifi.cation No. G.8.R. 93 
dated the 20th January, 1962, under SUb-section (4) of section 
22 of the Rice-Milling Industry (Reiulation) Act, 1968. 

5. MotiOns 

(i) Dr. Ram Bubhag Singh moved the following motion:-

"That Sh.ri S. V. Krishnamoorthy Rao, a member of this House, be 
chosen as the Deputy Speaker of this House." 

Shri K. Raghu Ramaiah seconded the motion. 

(ii) Shri Frank Anthony, Sh.ri Surendranath Dwivedy and Shrimati Renu 
Chftkravartty moved three motions respectively as tollowl:-

"That Shri Jaipal Singh, a member ot this House, be chosen as the 
Deputy Speaker of this House." 

Dr. L. M. Singhvi, Shri Tridib Kumar Chaudhuri and Shri P. K. Va.u-
devan Nair seconded the motions respectively. 

On the motion move~ by Dr. Ram Subhag Singh the House divided, Ayes 
258; Noes 97. The motion was adopted and Shri S. V. Krlshnamoorthy Rao 
was ehosen as the Deputy Speaker. 

12 



6. l'eUeltatlou to the Depatr Speaker 
The following offered felicitations to the Deputy Speaker:-

(1) Speaker 
(2) Shri A. K.. Gopalan 
(3) Shri Surendranath Dwivedy 
(4) Shri Frank Anthony 
(5) Swami Rameshwaranand 
(6) Shri Jaipal Singh. 

The Deputy Speaker in reply thanked the Speaker and the members. 

7. The Buda'et (Ballwa)'8) 1962-63 
General Discussion on the Budget (Railways), 1962-63 continued. 

The following members took part in the debate:-
(1) Shri K. Hanumanthaiya 
(2) Shri Lahri Singh 
(3) Shri A. P. Sharma 
(4) Shri Nanubhai N. Patel 
(5) Dr. Ranen Sen 
(6) Shri Cherian J. Kappen 
(7) Shri Tulshidas Jadhav 
(8) 8hri C. L. Narasimha Reddy 
(9) Shri S. Hansda 

(10) Shri Abdul Ghani Goni 
(11) Shri Kashi Ram Gupta 
(12) Shrimati Mahishi Sarojini Bindurao 
(13) Shri Joachim Alva. 

The discussion was not concluded. 

(Lok Sabha adjourned at 4.01 P.M. and re-assembled at 5 P.M.). 

8. The Budcet (General) lBa-83 

Shri Morarji Desai presented a statement of the estimated receipts aDd 
expenditure of the Government ot India tor the year 1962-83. 

9. GovenuDeDt BUl-lDtrodaeed 

The Finance (No.2) Bill, 1962. 

(Lok Sabba adjourned till 11 A.M. on Tuesc:tay, the 24th April, 1982.) 

13 
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LOB:: SABRA 

BULLETIN-PART I .,'.. 

[:Bdef Reco~,('If. PJ:C¥:eedinpL .. .. .. ~···i ,: ... :. 

Tuesday, April 24, 1962/Vaisakha 4, 1884 <Sako) 

No. '7 
1. Oath or AflirmatiOD 

Two Members made oath or affirmation as folIows:-
1 in Bengali and 
1 in Telugu. 

2. Starred Questions 

Starred Questions Nos. 132 to 147 were orally answered. Replies to re-
maining questions were laid on the Table. 

3. Unstarred Questions 

Replies to Unstarred Questions Nos. 127 to 140 were laid on the 'rable. 

4. Short Notice Question 

One Short Notice Question re,arciing shortage of cotton addressed to the 
Minister of Commerce and Industry was orally answered and supplementary 
questions were answered thereon. 

5. Statement by Prime MinIster 

The Prime Minister made a statement regarding the situatiOft ariaing out 
of the proposed resumption of nuclear tests by the U.S.A. 

6. CalUnr attention to Matter of Urpnt Pultlle ImportaDce 

Shrimati Renu Chakravartty called the attention of the Minister' of Horne 
Aftairs to the continuing disturbances in the border areas of. Maldah district 
in West Bengal. 

'Th~ Minister of Horne Affairs made a statement in regard themo; 

7. Papers ~d .011 the Table 
,The following papers were laid on the T8Ible:-

(1) A copy of Order No. 18(1)-CL.IVI60, dated the 24th March, 1962, 
under sub-section (4) of section 89 of the Companies Act, 1956. 

[P.'l'.O. 

14 



(2) A copy of the Khadi and village Industries Commission (Third 
Amendment) Rules, 1982 .pub1!shed in Notification No. G.S.R. 4U. 
elated the 7th April, 1962, under sub-section (3) of section 28 of 
the Khacli and Village Industries Commission Act, 1968. 

8. --.. Ina Bana 8~ 
Secretary reported a mesaap ~ R,ajya Sabba that at its litting held 

on the 19th April, 1962, Rajya Sabha had passed the Drugs (Amendment) 
Bill, 1962-
9. BIll puaed b7 ..... Db ' .. _ .. ,.... 

Secretary laid on the T.a:ble the- DNp (Amendment) Bill, 1982, as pasaed 
by Rajya ~Qha. 

10. Statement by the Deputy MloIII&er of RaIlways 

The Deputy Minister of Railway, made a statement regarding the Rail-
way accident caused. by a collision between runaw~ 'W.as an,l:. ~s
senger bus and a truck at level crossing near Dhanbad on the 23rd April, 
1982. 

11. The Buctpt (RaIlwaY'll) 1982-63 

General Discussion on the Budget (Railways), 1962-63 continued. 

The following members took part in the debate:-

(1 H~hri 81am Lal Sara! 
(2) Shri U. M. Trivedi 
(3) Shri Arun Chandra Guha 

. (4~. ~a, Raja .Babadur Birendra. Bahad'P Sinab 
(5) Dr. U. Misra 
(6) Dr. Mahadeva Prasad 

. (7) Shri J~canath. Bao 
(8) Shri Era Sezhiyan 
(9) Shri Liladhar Kotoki 

(10) Shrimati T. Ukshmi Kanthamma 
'. . . (lU aria. V. ~ 

(12) Shri Bateshwar Singh 
(13) Shri~. ~, 14\1M6l' 
(14) Shri Kisen PatnaUt (Speech ~.1i~eci·) 

The dilcuuUm was not ccmeluded. 

(Lok. Sabha adournecl till 11 A.M. on Wedul4all, the 26th ~j I.) 

15 
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BULLETIN-PART I 

[Brief Record of Proceedings] 

WedneBdall. April 25, 1962/Vaisakha 5, 1884 (Saka) 

No.8 

1. Oath or AJIlrmatton 

Sarvashri B. Rajagopala Rao and M. Thirumala Rao made and subscribed 
the oath in English and took their seats in the House. 

2. Starred Qu"oaa 
Starred Questions Nos. 163-171, 173, 176 and 177 were orally answered. 

Replies to remaining questions were laid on the Table. 

3. UDStarred Qllestlons 
Replies to Unstarred Questions Nos. 141-164, 168-168 and 170-182 were 

laid on the Table. 

4. Paper laid on the Table 
A copy of the Indian Telegraph (Third Amendment) Rules, 1962 pub-

lished in Notification No. G.S.R. 323 dated the 17th March, 1962, under sub-
section (5) of section 7 of the Indian Telegraph Act, 1885, was laid on the 
Table. 

5. Motto... for Election to Committees 
(i) Shri S. K; Patil moved the following motion:-

"That in pursuance of Rule 2(6) of the Rulei of the Indian Council ~ 
Agricultural Research, read with Rule 8(2) thenof, the members 
of Lok Sabha do proceed to elect, in such manner as the 
Speaker may dire~t, four rne.R1bttrs from among themselves to 
serve as members of the Indian Council of Agricultural 
Research." 

The motion was adopted. 

(ii) Shri S. K. Patil moved the followinc motion:-
"That in pursuance of Rule I of the Rules and :Regulations of the 
. Indian Central Sugarcane Committee, the members of Lok 

Sabha do proceed to elect. ir1 such manner as the Speaker may 
,direct, two members from among· themselves to serve as 
members of the Indian Central Sugarcane Committee." 

. The" motfonwas adopted. 
fl; [P.T.O. 
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(iii) ·Shri Raj Bahadur moved the following motion:-

. "That in pursuance of sub-section (2)(a) of Section 4 of the Merchant 
Shipping Act, 1958, and the National Shippin, Board Rules, 
1960, framed under the said Act, the members of Lok Sabha do 
proceed to elect, in auch manner as the Speaker may direct, 
four members from among themselves to serve as members of 
the National Shipping Board." 

The motion was adopte:i. 

(iv) Dr. Sushila Nayar moved the following motion:-

"That in pursuance of Section 4(,) ot the All India Institute of 
Medical Sciences Act, 1956, the members ot Lok Sabha do pro-
ceed to elect, in' such manner as the Speaker may direct, two 
members trom among themselves to serve as members ot the 
All India Institute of Medical Sciences tor a term of five years, 
subject to the other provisions of the said Act." 

The motion was adopted. 

6. The Budget (Railways) 1962-63 

General Discussion on the Budget (Railways), 1962-63 contMued. 

The following members took part in the debate:-
(1) Shri Kisan Patnaik i 
(2) Shrimati Satyabhama Devi 
(3) Shri M. Muhammad Ismail 
(4) Swami Ramesbwaranand 
(5) Shri Kunwar Krishna Verma 
(") Shri Panampilli Govinda Menon 
(7) Shri Shivajirao Shankarrao peshmukh 
(8) Shri Panna La} Barupal 
(9) Shri Ramchandra Vithal Bade 

(10) Shri Vishwanath Singh Gahmari 
(11) Shri Kamalnayan Bajaj 
(12) Shri S. C. Balakrishnan 
(13) Shri M. K. Kumaran 
(14) Shri Sheo Narain i 
(15) Shri D. Erin, I 
(16) Shri Jaswantraj Mehta 
(7) Shri Mani Ram Bagri 
(18) Shri Puru3hottamdas R. Patel 
(19) Shri Deorao Shioram PatH 
(20) Shri S. N. Chaturvedi 
(21) Shri Hari Charan Soy 
(22) Shri S. M. Banerjee 
(23) Shri Mohammad Tahir 
(24) Shri Prabhu Dayal Himat.fnlka 
(25) Shri Bishanchander Seth. 

The discussion was not concluded . . 
(Lok Sabha adjourned till 11 A.M. on Thursday, the 28th April, 1962.) 
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1. I!MIfted QaeGlo. 

lAHt 8ASIIA 

BULLETIN-PART I 

{Brief Reeord of Pr.ooeedi.n&s] 

Starred Queations Nos. 196-198, 200-206 .and 208-.210 were orally 
anavered. Replies to remaining questions were laid on the Table. 

2. Unstarred Qaestlons 

Replies to UDatarred Questions Nos. 183-187 and 189-222 were laid on 
the Table. 

3. Calling attention to matter of U.rpmt PUblJe lmportaDee 

Shri R. Keishing called the attention of. the Minister of Steel and 
Heavy Lndustries to the situation .arising out of the prQlPOSed eviction of 
about 700 families by the authorities of Namrup Fertilizer Project, Assam. 

The Minister of Steel and Heavy Industries made a statement in regard 
thereto. 

4. Papers laid OIl the Table 

The followingp8pers were laid on the Table:-

(1) A copy each of the following Notiftcations UDder sub-section (2) 
of leetion a of 'the All mdla 8ertriees Ad, liNn, making certain 
amendments to Schedule III to the Indian A.dmini6trative Ser-
vice (Pay) Rules, IBM;-

(i) G.B.R. No. 14&53 dated. the 10th December, 1i61. 
(ii) G.S.R. No. 1484 dated the IMh Decamber, 1081. 
(ill) a.8.R. No. .77 4& .. tile lOth JanUKY, l..II2. 
(iv) G.B.'B.. No. 101 dated the 17th January, 1882. 
(v) G.I!I.tt.. No. "7 dated the leth Pebraal'1, 1182. 

(vi) G.S.R. No. 187 dated the 17th February, 1962. 
(vil) G.S.R. No. = dated the 24ith February, 1962. 
(viii) G.S.R. No. 228 dated the 24ith February, 1962. 
(2) A copy 01. the Lok SahapkSena (Amendment) Rules, 1961 

puhUshed in Notification N.o. S.R.O. 257 dated the 9th 

[P.T.O. 



September, 1961, under sub-section (3) of seation 11 of the 
Lok Sahayak Sena Act, 1956. 

(3) A copy each of the following Notifications under section 185 of 
the Navy Act, 1957:-

(a) The Navy (Disposal of Private Property) Regulations, 1961 
published in Notification No. S.R.O. 389 dated the 30th 
December, 1961. 

(b) The Navy (Authorised Deductions) Amendment Regulations, 
1961 published in Notification No. S.R.O. 390 dated the 30th 
December, 1961. . 

(c) The Maintenance of Wives and Children (Rate of Deductions 
from Pay) Regulations, 1962 published in Notification No. 
S.R.O. 46 dated the 10th February, 1962 as corrected by 
S.R.O. No. 89 dated the 10th March, 1962. 

(4) A copy of Notification No. G.S.R. 387 dated the 31st March, 
1962 making certain further amendment to the Customs and 
Central Excise Duties Export Drawback (General) Rules, 1960, 
under sub-section (4) of section 43B of the Sea Customs Act, 
1878 and section 38 of the Central Excises and Salt Act, 1944. 

(5) A CQPY of Noti~ation No. G.S.R. 388 dated the 31st March, 
1962 containing corrigendum to G.S.R. Nos. 288 and 289 dated 
the 10th March, 1962, under sub-section (4) of section 43B of 
the Sea Customs Act, 1878 and section 38 of the Central Ex-
cises and Salt Act, 1944 . 

(6) A copy each of the following Notifications under sub-section (4) 
of section 43B of the Sea Customs Act, 1878:-

(a) G.S.R. No. 389 dated the 31st March, 1962. 
(b) G.S.R. No. 390 dated the 31st March, 1962. 
(c) G.S.R. No. 391 dated the 31st March, 1962 . 

.. (d) G.S.R. No. 392 dated the 31st March, 1962. 

(7) A copy of the Central Excise (Fifth Amendment) Rules, 1962 
published in Notification No. G.S.R. 393 dated the 31st 
March, 1962, under section 38 of the Central Excises and Salt 
Act, 1944. 

(8) A copy of Notification No. G.S.R. 496 dated the 19th April, 
1962 under sub-section (8) of section 3 of the Essential Com-
modities Act, 19156. 

(9) A copy each of the following Notifications under sub-section (3) 
of s~on 28 of the Representation of the People Act, 1950, 
making certain amendments to the Registration of Electors 
Rules, 1960:-

(i) S.O. No. 2315 dated the 21st September, 1981. 
(ii) S.O. No. 2791 dated the 24th November, 1961. 

(10) A copy of the Conduct of Elections (Amendment) Rules, 1962 
published in Notiftcatlon No. S.O. 597 dated the 21th Feb-
ruary, 1962, under sub-section (3) of section 169 of the Repre-
sentation of the People Act, 1951. 
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5. MotiOns for ElecUon to Committee. 

(i) Shri Humayun Kabir moved the following motion:-

"That in pursuance of Sections 31(2){k) and 320) and (4) of the 
Institute of Technology Act, 1961, the members of Lok Sabha 
do proceed to elect, in such manner as the Speaker may direct, 
two members from among themselves to serve as members of 
the Council, to be established under Section 310) of the said 
Act, for the triennium commencing from a date to be notified 
by the Central Government." 

The motion was adopted. 

(ii) Shri Humayun Kabir moved the following motion:-

"That in pursuance of paragraphs 4 and 5 of the late Ministry of 
Steel, Mines and Fuel Resolution No. 315(1) /57-MIlI, dated the 
4th May, 1957, as amended from time to time, the members of 
Lok Sabha do proceed to elect, in such manner as the Speaker 
may direct, one member from among themselves to serve as a 
member of the Governing Council of the Indian School of 
Mines, Dhanlbad." 

The motion was adopted. 

6. The Bud&'et (Railways) 1962-63 

General Discussion on the Budget (Railways), 1962-63 continued. 

The following members took part in the debate:-

(1) Shri P. R. Chakravarti 

(2) Shri Narendrasingh Ranjitsingh Mahida 

(3) Shrimati Jamuna Devi 

(4) Shri C. K. Bhattacharyya 

(5) 8hri A. Nesamony 
(6) Shri Bhupendra Narayan MandaI 

(7) Sardar Iqbal Singh 

(8) Shri Dodda Thimmaiah 

(9) Shri Mohan Swarup 
(10) 8hri Krisbnapal Singh 

(11) Shri Gulabrao Keshavrao Jedhe 

Sardar Swaran Singh replied to the debate. 

The discussion was concluded. 

(P.T.O. 



7. MotiGIl ba replJ to the President' • .. 1_ 
Shri Harish CbaDIira Mathur moved the following motion:-

"That an Address -be preMmted to the President in the !ollowing 
~rma:-

'That the Members of Lok Sabha assembled in this session are 
deeply grateful to the President for the Address which he 
has been pleased to deliver to both the Houses of Parliament 
assembled together on the 18th April, 1962.'" 

Shri Bhagwat Jha Azad seconded the motion. 

Eighty-six amendments were moved by-

(1) Shri N. 8reekarntan Nair 
(2) Sbri Ram Sewak Yadav 
(3) Dr. Ranen Sen 
(4) Shri K P. Chatterjee 
(5) Shri A. !C. Gopalan 
(6) Shri G. G. Swell 
(7) Shri Bhupendra Narayan MandaI 
(8) Shri Shivamurthy Swamy 
( 9) Shri R. Keishing 

(10) Shri David Munzni 
(11) Shri K. Rajaram 
(12) Sbri KriahDan Manoharan 
(13) Shri Homi F. Daji 
(14) Shri U. M. Trivedi 
(15) Dr. L. M. Singhvi 
(16) Shri S. N. DwiveQy 
(17) Shri Lahri Singh. 

The following members took part in the debate:-
(1) Shri H. N. Mukerjee 
(2) Dr. L. M. Singhvi 

The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Friday, the 27th April, 1962) . 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Friday, April 27, 1962/Vaisakha 7, 1884 (Saka) 

No. 10 

1. Oath or Affirmation 

Two Members made oath or affirmation as follows:-
in English and 

1 in Telugu. 

2. Starred Questions 

Starred Questions Nos. 233 to 239, 241 and 243 to 253 were orally 
answered. Replies to remaining questions were laid on the Table. 

3. UDStarred Questions 

Replies to Unstarred Questions Nos. 223 to 249 were laid on the Table. 

4. Calling attentiOn to matter of Urgent Public Importance 

Shri Shree Narayan Das called the attention of the Minister of Steel and 
Heavy Industries to the situation arising out of the scarcity of cement in 
Bihar. 

The Minister of Steel and Heavy Industries made a statement in regard 
thereto. 

5. Papers laid on the Table 

The following papers were laid on the Table:-

(1) A copy of the Cinematograph (Censorship) Amendment Rules, 
1962 published in Notification No. G.S.R. 458, dated the 7th 
April, 1962, under sub-section (3) of section 8 of the Cinemato-
graph Act, 1952. 

(2) A copy of the Public Premises (Eviction of Unauthorised Occu-
pants) Amendment Rules, 1961 published in Notification No. 
G.S.R. 779, dated the 10th June, 1961, under sub-section (3) 
of section 13 of the Public Premises (Eviction of Unauthorised 
Occupants) Act, 1968. 

iP.T.O. 
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(3) A copy of the Coffee (Second Amendment) Rules, 1962 publlahed 
in Notification No. G.S.R. 471 dated the 14th April, 1962, under 
sUb-section (3) of section 48 of the Cof!ee Act, 1942. 

(4) A copy each of the following Notifications under section 30A of 
the Minimum Wages Act, 1948:-

(a) The Minimum Wages (Central) Third Ame:ll!IT.eni RIles, 1961 
published in Notification No. G.S.R. 1512, dated .he 23rd 
December, 1961. 

(b) The Minimum Wages (Central) Amendment Rules, 1962 pub-
lised in Notification No. G.S.R. 213 dated the 17th February, 
1962. 

(5) A copy of the following Notifications under sub-sec\ion (2) of 
section 7 of the Employees' Provident Funds Act, 1952:-

(a) The Employees' Provident Funds (Second Amendment) Scheme, 
1962 published in Notification No. G.S.R. 417, dated the 31st 
March, 1962. 

(b) The Employees' Provident Funds (Third Amendment) Scheme, 
1962 published in Notification No. G.S.R. 460, dated the 7th 
April, 1962. 

6. Statement re: Government Business 

The Minister of Parliamentary Affairs made a statement regarding the 
Government business for the week commencing the 30th April, 1962. 

7. Motions for Election to Committees 

(i) Shri Manubhai Shah moved the following motion:-
"That in pursuance of clause (e) of sub-section (3) of Section 4 of 

the Rubber Act, 1947. the members of Lok Babha do proceed to 
elect, in such manner as the Speaker may direct, two members 
from ?mong themselve~ to serve as members of the Rubber 
Board." 

The motion WIU adopted. 

(il) Shri Nityanand Kanungo moved the following motion:-
"That in pursuance of clause (c) of sub-section (3) of Section 4: of 

the Central Silk Board Act, 1948, the members of Lok Sabha 
do procezd to elect, in such manner as the Speaker may direct, 
four members from among themselves to serve as members of 
the Central Silk Board, subject to the other provisions of the 
said Act and the Rules, made thereunder. II 

The motion was adopted. 

8. Motion In reply to the President's Addl'ell 

Discussion on the followine motiQll and amendments thereto moved on 
the 28th April, 1962, C'ontinued:-

"That an Addl'CSS be presented to the President in the following 
terms:-

'That the Membe!'s of Lok SabhB usemWed in this session are 
deeply grateful to the President for the Address which he has 
been pleased to deliver to both the Houses of Parliament 
assembled together on the 18th April, 1982.''' 
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One further amendment waa moved by 5hrlmllU KenU CbIUltIivattcy. 

The following members took part in the debate:-
(1) Shri U. N. Dhebar 
(2) Shri C. L. Narasimha Reddy 
(3) Shri Krishna Chandra Pant 
(4) Shri U. M. Trivedi 
(5) Shri P. G. Karuthiruman 
(6) Shri Shiv Charan Gupta 
(7) Shri K. Rajaram 
(8) Shri N. Sreekantan Nair 
(9) Shri Rajaram Girdharilal Dubey 

(10) Shri Laxmi Narayan Bhanja Deo 
(11) Shri S. N. Dwivedy 
(12) Shri Purushottamdas R. Patel 
(13) Shri Sham Nath 
(14) Shri G. G. Swell 
(15) Shri Homi F. Daji 
(16) Dr. K. L. More (Speech unfinished.) 

The discussion was nol concluded. 

9. Private Members' BiIl~Introduced 
(1) The Code of Criminal Procedure (Amendment) Bill, 1962 

(Amendment of sections 342 and 562) by Shri M. L. Dwivedi. 
(2) The Factories (Amendment) Bill, 1962 (Insertion of new section 

9A) by Shri Satis Chandra Samanta. 
(3) The Legislative Councils (Composition) Bill, 1962 by Shri Shree 

Narayan Da~. 

(4) The Civil Aviation (Licensing) Bill, 1962 by Shri J. B. S. Bist. 
(5) The Indian Post Office (Amendment) Bill. 1962 (Amendment of 

sections 68 and 69) by Shri Satis Chandra Samanta. 
(6) The Public Employment (Requirement as to Residence) Amend-

ment Bill, 1962 (Amendment of section 5) by Shri J. B. S. Bist. 
(7) The Code of Civil Procedure (Amendment) Bill. 1962 (Omission 

at section 87B) by Shri M. L. Dwivedi. 
(8) The Hoarding and Profiteering Prevention Bill, 1962 by Shri M. L. 

Dwivedi. 
(9) The Coir Industry (Amendment) Bill, 1962 (Amendment of 

sections 10. 20, 21 and 26) by Shri Satis Chandra Samanta. 
(10) The Film Industry Workers (improvement of Working Conditions) 

Bill, 1962 by Shri J. B. S. Bist. 
(11) The Hindu Succession (Amendment) Bill, 1962 (Insertion of new 

section 23A) by Shri J. B. S. Bist. 

(Lok Sabha adjourned till 11 A.M. on Monday, the 30th April, 1962.) 

M. N. KAUL. 
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LOX: SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Monday, April 30, 1962/Vaisakha 10, 1884 (Saka) 

No. 11 

1. Oath or Alirmation 

Two Members made oath or affirmation as follows:-

1 in English and 
1 in Oriya. 

2. Starred Questions 

Starred Questions Nos. 269, 270, 272--281, 283-286 and 288-290 were 
orally answered. Replies to remaining questions were laid on ,the Table. 

3. Unstarred Questions 

Replies to Unstarred Questions Nos. 250-326 and 328-362 were laid 
on the Table. 

4. Calliq ateeaUon to Matters .1 Urpnt Public Importance 

(i) Shrimati V. Vimla Devi called the attention of the Minister of 
Irrigation and Power to the situation arising out of 20 percent power cut 
in Andhra Pradesh owing to the failure of the Central Government to 
make necessary foreign exchange arrangements for power projects. 

The Minister of Irrigation 8IIld Power made a statement in regard thereto 
and also laid on the Table a detailed statement. 

(ii) Shrimati Maimoona Sultan called the attention of the Prime 
Minister to the reported ciirculation of a map by the Pakistan High Com-
mission showing certain Indian territories as part Of Pakistan. 

The Prime Minister made a statement in regard thereto. 

(iii) Shri P. C. Borooah called the attention of the Prime Minister to 
Pakistan U.N. Mission's allegation regarding large scale Muslim concert-
trations on East Pakistan border. 

The Prime Minister made a statement in regard thereto. 

CP.T.O. 



5. Motions for Election to CommJtteee 

(i) Shri S. K. Patil moved the following motion:-
"That in pursuance of clause (9) of paragraph 3 of the late Depart-

ment of Education, Health and Lands Resolution No. F. 
254/34/ A, da.ted the 28th May, 1936, as amended by the Minis-
try of Food and Agriculture Resolution No. F. 4-13/53-Com-
II, dated the 17th December, 1955, the members of Lok Sabha 
do proceed to elect, in such manner as the Speaker may direct, 
two members from among themselves to serve as members of 
the Indian Central Jute Committee." 

The motion was adopted. 

(ii) Shri S. K. Patil moved the following motion:-

"That in pursuance of sub-section(s) of section 4 of the Indian 
Oilseeds Committee Act, 1946, as amended from time to time, 
the members of Lok Sabha do proceed to elect, in such man-
Iller as the Speaker may direct, four members from among 
themselves to serve as members of the Indian Central Oil-
seeds Committee." 

The motion was adopted. 

6. Government Bill-introduced 

The National Cooperative Development Corporation Bill, 1962. 

7. Motion in Reply to the President's Address 

Discussion on the following motion and amendments thereto moved on the 
26th and 27th April, 1962, continued:-

"That an Address be presented to the President in the following 
terrns:-

'That the :Members of Lok Sabha assembled il!l this session are 
deeply grateful to the President for the Address which he 
has been pleased to deliver to both the Houses of Parliament 
assembled together on the 18th April, 1962.''' 

The following members took part in the debate:-
(1) Dr. K. L. More 
(2) Shrirnati T. Lakshml Kanthamma 
(3) Bakshi Abdul Rashid 
(4) Dr. M. S. Aney 
(5) Shri Ram Sewak Yadav 
(6) Shri Jagannath Rao Cbandriki 
(7) Shri Mathew Maniyangadllill 
(8) Shri H. P. Chatterjee 
(9) Shri Gurmukh Singh Musafir 

(10) Shri Shivamurthy Swamy 
(11) Shri B. Bhagavati 
(12) Shri Krishnan Manoharan 
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(13) Shri Bibhuti Mishra 
(14) His Highness Maharaja Pratap Keshari Deo 
(15) Shri A Shanker Alva 
(16) Shri Hem Barua 
(17) Shri S. C. Jamir 
(18) Shri Prakash Vir Shastri. 

The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. an Tuesday, the 1st May, 1962.) 
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LOJ[ SAlIBA 

BULLETIN-PART I 

[Brief Record of Proceedinlcs) 

T~Bd4y, May I, 1962/VaiBakna 11, 1884 (Stika) 

No. 12 

1. Oath or Aalrmatlon 

Shri Niranjan Lal made and subscribed the oath in English and t'Ook his 
seat in the House. 

:.!. Sjarret QUeRiOIl!l 

Starred Questions Nos 299, 301, 302, 304-306, 308, 311-315 and 317-
:i19 were orally answered. Replies to remaining questions were laid on the 
Ta·ble. 

3. Uutal'red QUatiODS 

Replies to Unstarred Questions Nos. 363--412. 414-422, 424-435, 437-
448 and 450-451 were laid on the Table. 

4. Call1nr attention to Matters of Urreat PubUc Importance 

(i) Shri Shree Narayan Das called the attention of the Minister of Mines 
and Fuel to the insuffi.cient supply of coal in Bihar resulting in partial 
closure of a large number of industrial units. 

l'he Minister of Mines and Fuel made a statement in r&(Jard theteto. 

(ii) Shrimati Maimoona Sultan called the attention of the Minister of 
Home MaUll to the fire in huts of refugees outside Red Fort, Delhi, on the 
30th April, 1M2, resulting in loss of property and' l'encieri .... about 1,000 
persons homeless. 

The Minister of Home Affairs made a statemelllt in regard thereto. 

(ill) Shri P. C. Borooah called the attention of the Prime Minister to the 
reJlOl1ed; marching of a batch of ltIlhed Naga Hostiles towards East Pakis-
tin for receivin, It Dacca their leader, Mr. A. Z. Phizo. . 

'the Prime Minister made a statement in regard thereto. 

[P."1'.O. 



5. Papers laid OD tile Table 

The following papers were laid on the Table:-

(1) A copy each of ,the following Notifications making certain further 
amendments to the Coal Mines (Conservation and Safety) 
Rules, 1954, under sub-section (4) of section 17 of the Coal 
Mines (Conservation and Safety) Act, 1952:-

(i) G.S.R. No. 492 dated the 21st April, 1962. 

(ii) G.S.R. No. 493 dated ~he 21st April, 1962. 

(2) A copy each of the Annual Reports of the Indian Council for 
Cultural Relations for the years 1959-60, 1960-61 and 1961-62. 

(3) A copy each of the following Rules under sub-section (2) of sec-
tion 479 of the Delhi Municipal Corporation Act, 1957:-

(i) Notification No. F. 341' /62-Delhi-ll published in Delhi Gazette 
dated the 3rd April, 1962 containing the Delhi Terminal Tax 
(Amendment) Rules, 1~62. 

(ii) Notification No. 19/108/61-Delhi-1I published in Delhi Gazette 
dated the 5th April, 1962 containing !the Delhi Municipal Cor-
poration (Election of Councillors) Amendment Rules, 1962. 

(4) A copy of the Customs and Central Excise Duties Export Draw-
back (General) Amendment Rules, 1962 published in Notiflca-
tion No. G.S.R. 436 da.ted the 7th April, 1962, under sub-section 
(4) of section 43B of the Sea Customs Act, 1878 and section 38 
of the Central Excises and Salt Act, 1944. 

(5) A copy each of the following Notifications under sub-section (4) 
of section 43B of the Sea Customs Act, 1878:--

(a) G.S.R. No. 438 dated the 7th April, 1962. 

(b) G.S.R. No. 439 dated the 7th April, 1962-

(c) G.S.R. No. 440 dated the 7th April, 1962. 

(d) G.S.R. No. 441 dated the 7th April, 1962. 

(6) A copy of the Expenditure-tax (Amendment) Rules, 1962 publish-
ed in Notification No. G.S.R. 444 dated ile 29th Mllreh, 1962 
under sub-section (3) of section 41 of the Expenditure Tax Act, 
1957. 

fl. statement.'! by Mluten 

(i) The Minister of State in the Minf8try of Home Aftairs made a .tate-
ment correcting the reply given on the 26th March, 1962 410 a supplementary 
by Shri Bel Raj Madhok on Starred Question No. 205 regarding exp~ion 
of Magistracy and police in Delhi. 

eli) The Minister of Steel and Heavy Industries made a statement re-
,arding Bokaro Steel Plant. 
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7. MoUon In Reply to the PreUdeDt'. Ad4ras 

Discussion on the following motion and amendments thereto moved on 
the 26th and 27th April, 1962, continued:-

"That an Address be presented to the President in the following 
terms:-

'That the Members of Lok Sabha assembled in this session are 
deeply grateful to the President for the Address which he 
!las been pleased to deliver to both the Houses of Parliament 
assembled together on the 18th April, 1962.''' 

The following members took part in the debate:-
(1) Shri Harekrushna Mahtab 
(2) Shri R. Keishing 
(3) Shri Brajeshwar Prasad 
(4) Shri Tekur Subramanyam 
\5) Shrimati Mahishi Sarojini Bindurao 
(6) Shri Jai Bahadur Singh 
(7) Shri P. Muthiah 
(8) Shri Jaganath Rao 
(9) Shri R. S. Pandey 

(10) Shri Krishna Deo Tripathi 
(11) Shri Yudhvir Singh Chaudhary 
(12) Shri Madhavrao Laxmanrao Jadhav 
(13) Shri T. Abdul Wahid 
(14) Shri C. R. Basappa 
(15) Maharani Gayatri Devi 
(16) Shri Naval Prabhakar 
(17) Shri R. K. Khadilkar 
(18) Shri P. R. Chakraverti 
(19) Shri Gauri Shanker 
(20) Shri Kamal Nath Tiwari 
(21) Shri H. C. Dasappa 
(22) Shri Mani Ram Bagri 
(23) Shri Sidheshwar Prasad 
(24) Shri Yashpal Singh 

The discussion was not concluded. 

R. Report of BasIn.. Advisory Committee 

Shri Shivram Rango Rane presented the First Report of the Business 
Advisory Committee. 

(Lok Sabba adjourned till 11 A.M. on Wednesday, the 2nd May, 1982). 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedirngs] 

Wednesday, May 2. 1962/Vaisakha 12. 1884 (Saka) 

No. 13 

1. starred .QaesUous 

Starred Questions Nos. 337-344, 346-349, 351, 353 and 370 were or~lly 
answered. 

2. UDStarred QIIeIItioaa 

Replies to Unstarred Questions Nos. 452-523 were laid on the Table. 

3. Call1D&' Attention to Matte... of Drput Public Importanoe 

(i) Shri .Jndrajit Gupta called the attention of the Minister of Labour 
and Employment to the need to reconstitute the Calcutta Dock Labour Board 
in view of the cancellation of registration of 'two out of the three trade 
unions. 

The Minister of Labour made .a statement in regard thereto. 

(li) Shri Indulal Yajnik called the attention of the Minister of Com-
merce and Industry to the attachment of large Quantities of high grade 
cotton in Gujarat .by the Textile CommiSllioner for sale at the present ceil-
ing prices. 

The Minister of International Trade made It statement in regard thereto. 

4. Papers Iald on the Table 

The following: papers were laid on the Table:-

(1) A copy each of the followini papers:-
(i) Government of India's protest dated the 24th March, 1962 re-

garding violation of ,air apace over Bhutan by Chinese; 
(il) Chinese note dated the 7th March, 1962 reRarding violation of 

air space by Chinese aircraft over Sherathang, Sikkim; 

(m) Government of India's reply dated the 4th AIJ)l'il, 1962 reject-
ing the Chinese note of the 7th March, 1962; 

(iv) Chinese note dated the 14th March, 1962 alleling violation of 
their air space and air-dropping of supplies on Chinese camp; 
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, 
(v) Government of India's replp therMo (dated the 17th April, 1962); 

(vi) Government of India's' 'protest dated the 18th April, 1962 re-
garding violation of territory by Chinese near Longju in 
January, 1962; 

(vii) Chinese protest dated the 20th March, 1962 alleging violation 
of their air apace by Indian aircraft; 

(viii) Government of India's reply dated the 19th April, 1962 reject-
ing the Chinese note above; 

(ilc) Chinese note dated the 20th March, 1962 regarding violation of 
Indian air space by the Chinese aircraft; 

(:x) Government of India's reply dated the 23rd April, 1962; 

(xi) Chinese note dated the 22nd March, 1962 regarding India-China 
boundary question; 

(xli) Government of India's reply dated the 30th April, 1962. 

(2) A copy of the Woollen Textiles (Production and Distribution 
H Control) (Amendment) Order, 1962 published in Notification 
~ { No. 8.0. 1052 dated the 7th April, 1962, under sub-section (6) 

of section 3 of the Essential Commodities Act, 1955. 

(3) A copy each of the following papers:- ~ 
(i) The Central Silk Board (Amendment) Rules, 1962 published in 

Notification No. G.8.R. 472 dated the 14th April, 1962, under 
IUb-section (3) of section 13 of the Central Silk Board Act, 1948. 

Cii) The Coffee (Amendment) Rules, 1962 published in Notification 
No. G.8.R. 498, dated the 19th April, 1962, under sub-section 
(3) of section 48 of the Coffee Act, 1942. 

Ciii) <a) Annual Report of the Hinduatan Inaecticides Limited, New 
Delhi, for the year 1960-61 along with the Audited Accounts 
and the comments of the Comptroller and Auditor-General 
thereon, under sub-section (1) of section 619A of the Com-
panies Act, 1956. 

(b) Review by the Government on the working of the above 
Company. 

(4) A copy of Notification No. 8.0. 280 dated the 27th January, 1962 
making certain amendment to 8.0. No. 2838 dated the 16th 
November, 1960, under section 80A of the Minimum Wages Act, 
1948. 

(5) A copy each of the following Notifications making certain fur-
ther amendments to the Displaced Persons (Compensation and 
RehabilitatiOn) Rules, 1955, under sub-section (8) of section 40 of 
the Displaced Persons (Compensation and Rehabilitation) Act, 
1954:-

~1) G.8.R. No. 1454 dated the 9th December, 1961. 
(it) G.8.R. No. 1480 dated the 16th December, 1961. 
(li!) G.S.R. No. 1538 dated the 30th December, 1961. 
(iv) G.B.R. No. 96 dated the 20th January, 1962. 
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• 
5. Parliamentary Committees-Summary of Work-Laid on the Table 

Secretary laid on the Table a copy of the 'Parliamentary Committees-
Summary of Work' pertaining to the period lst June, 1961 to 31st March, 
1962. 

6. Motion Be: Fint Report or Bwdaeas Advisory Committee 

Shri Satya Naray,an Sinha moved the following motion:-

"Th~ House agrees with the First Report of the Business Advisory 
Committee presented to the House on the lst May, 1962." 

The motion was adopted. 

7. Motion in Reply to the President's Address 

Discussion on the following motion and amendments thereto moved on 
the 26th and 27th April, 1962, continued:-

"That an Address be presented to the President in the following 
terms:-

'That the Members of Lok Sabha .assembled in this session al'e 
deeply grateful to the President for the Address which he has 
been pleased to deliver to both the Houses of Parliament 
assembled together on the 18th April, 1962.''' 

Shri Jawaharlal Nehru replied to the debate. 

Two amendments moved by Shri N. Sreeltantan Nair and Shri Shiva-
murthy Swamy on the 26th April, 1962, were put to vote and negatived.. 

One amendment moved. by Shrimati Renu Chakravartty on the 27th 
April, 1962, was ,put to vote and negatived. 

On three amendments moved by Sarvashri Ram Sewak Yadav, A. K. 
Gopalan and S. N. Dwivedy on the 26th April, 1962, the House divided, 
Ayes, ~; Noes 177. The amendments were accordingly negatived.. 

All the other amendments were also negatived. 

The motion was adopted. 

8. The Buclpt (BaIlwa),s) 196Z-63-Demands for Grants 

Discussion on Demand for Grant NO.1 in respect of the Budget (Rail-
ways) for 1962-63 commeooed 

One hWldred and eighty-six cut motions were moved. 

The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Thrusday, the 3rd May, 1962). 
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LOK SABRA 

BULLETIN_PART I 

[Brief Record of Proceedilngs] 

Thursday, May 3. 1962/Vaisakha 13, 1884 (Saka) 

No, 14 

1. Oath or AJIlrmation 

Shri Hem Raj made and subscribed the oath in Hindi and took his 
seat in the House. 

2. starred Questions 

Starred Questions Nos. 380, 38Z-389, 39~96 and 398 were orally 
answered. Replies to remain1ng questions were laid on the Table. 

3. Unstarred Questions 

Replies to Unstarred Queations Nos. 524-602, 605-621 and 623-637 
were laid on the Table. 

4. Short Notioe Quest100s 

One Short Notice Question regarding Rail-Bus Collision near Dhan-
bad addressed to the Minister of Railways was orally answered and 
supplementary questions were answered thereon. 

5. Calling attention to matten of Urgent Public Importance • 
(1) Shri Bishan Chandra Seth called the attention of the Minister of 

Commerce and Industry to the reported threat by the Small Scale Wool-
len Manufacturers Association and the Screen Printers ASlOciation, 
Amritear to close down their concerns. 

The Minister of International Trade made a statement in regard thertlto. 

(H) Shri Indrajit Gupta called the attention of the Minister of Transport 
and Communications to the situation arising out of the renewed .threat of 
resignation by the Hooghly Pilots . 

. The Minister of Shipping made a statement Inrp.iard thereto and also 
lald on ,the Table a detailed statement. 
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8. Papel'l lald on tile Table 

The following papers were laid on the Table:-

(l) A copy each of the following papers:-

(i) Audit Report, Defence Services, 1962 under article 151(1) of the 
Constitution. 

(ii) Appropriation Accounts of the Defence Servi~es for the year 
1960-61 and Commercial Appendix thereto. 

(2) A copy each of !the following Notifications making certain further 
amendments to the Indian Telegraph Rules, 1951, under sub-
section (5) of section 7 of the Indian Telegraph Act, 18815:-

(1) G.S.R. No. 37 dated the 6th January, 1962. 

(Ii) G.S.R. No. 117 dated the 27th January, 1962. 

(iii) G.S.R. No. 212 dated the 17th February, 19t52. 

(3) A copy of Annual Repont of the National Cooperative !Jevelop-
ment and Warehousing Board for the year 1980-61 and thn 
Annual Consolidated Statement of Accounts of the Board tor 
the year 1959-60 along with the audit report thereon, under 
sub-sedion (3) of seotion 15 and sub-section (.) .of section 41 
of the Agricultural Produce (Development and Warehousing) 
Corporations Act, 1956, respectively. 

(4) A copy e.ach of the followin, Notifications under section 58 of tht! 
Delhi Development Act, 1957:-

(1) The Delhi Development (Betterment Charge Arbitration) 
Rules, 1961 published in Notification No. G.S.R. 1111 elated 
the 9th September, 1961. 

(il) The Delhi Development AuthOrity (Salaries, Allowances and 
Conditions of Service) Regulations, 1961 published in Notift • 
.-lion No. S.O. 2226 dated ¢.he 18th September, 1961. 

(5) A copy ea~h of the following Rules under sub-section (4) of lec-
tion 7 of the Sugar (Regulation of Production) Act, 1961:··-• (i) The Sugar (Regulation of Production) Rules, 1962 publ1lJhed III 

NoU11catiQn No. G.S.R. 72 dated the 15th January, 1861 

(ll) The Sui~ (Regulation of Production) Amendment Rules, 1182 
published in NotificatiQD No, G.S.R, J,la dated the It-th Feb· 
ruary, 1962. 

(ill) The Sugar (Regulation of Production) Second Amendment 
Rules, 1962. published in Notification No. G.B.R. 422. dated the 
29th Maroh, 1962. . 

(6) A copy of Ithe Agricultural Produce (Develo~llt and Ware-
housinc) Corporations {Amendment) Rule4,i'lta pubUahed in 
Notification No. G.S.R. .99 dated the 20th! April, 1982, under 
sub-section (3) of section 52 of the Agricultural Produce 
(Development and Warehousini) Corporations Act, leH. 
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7. Motions for Election to Committees 

(1) Shri S. K. PatH moved the followini motion:-
''That in pursuance of sub-aection(l)(i) of Section 5 of the Preveu. 

tion of Cruelty to Animals Act, 1960, the mem~rs of Lok 
Sabha do proceed to elect, in. such manner as ¢'he Speaker may 
direct, four members from among themselves to serve as mem-
bers of the Animal Welfare Board, subject to the other provi-
sions of the said Act." 

The motion was adopted. 

(11) Shri S. K. Patil moved the following motion:-
"That in pursuance of sub-section (4)(iii) of Sectioll 4 of the Lndlal1 

Lac Cess Act, 1930, as amended from time to time, the members 
ot Lok Sabha do proceed to elect, in such manner as the 
Speaker may direct, two members from among ,themselves to 
serve as members of the Indian Lac Cess Committee." 

'l'he motion was adopted. 

(iii) Dr. SushBa Nayar moved the following motion:-
"That in pursuance of items (xiii) and (xiv) of rule 20 of the Rule!! 

and Regulations of the Indian Council of Medical Research, 
. the members of Lok Sabha do proceed to elect, in such manner 

as the Speaker may direct, two members from among them-
selves to serve as members of the Governing Body of the 
Indian Council of Medical ll.esearch." 

The motion was adopted. 

8. The Buqet (Railways) 19a-63-Demands for Gnats 

Discussion on Dem8llld for Grant No. 1 in respect ot the Bucliet (Rail-
ways) for 1962-63 concludf>d. 

On three cut motions moved by Shri S. M. Banerjee, Shrimati Renu 
Chakravartty and Shri R. Umanath on the 2nd May, 1962, the House divided,. 
Ayes 42; Noes 141. Tht' cut motions were accordingly negatived.. 

AU the other cut motiWls moved on the 2nd May, 1962, went allo 
negatived. 

The Demand was vot.ed in full as follows:-

Number of Demand Name of Demand Amount of Demand 
J Railway Board 81,84,000 

9. AdjoUl'llDlw Motloas and eaUiDr AtteDtion to Matters of Urreat PabUe 
W~Rm~ , 

(i) Two adjournment motions given notice of by Shri Nath Pai and 
Shri Yogendra Jha and five calling attention notices by Sarvashri Nath Pai, 
P. C. Borooah, Krishnapal Singh, Ramchandra Vithal Bade and Shrimati 
Maimoona Sultan regarding the Chinese ultimatum demanding the with-
~rawal of Indian patrols from two check-posts were taken up together 

The Prime Minister made a statement in regard thereto. 
[P.T.O. 



The Speaker withheld his consent to the moving of the adjournment 
motions and calling attention notiees 

(li) Thr~ adjournment motions given notice of by Sarvashri S. M. Baner-
jee, Hiari Vishnu Kamath and Hem Barua and &ve calling attention notices 
by Sarvashri Hem Barua, P. C. Borooah, Ramchandra Vitha! Bade, 
S. M. Banerjee, Raghunath Singh and Shrimati Renu Chakravartty regardin~ 
the crosaing over of about 150 Nap hostiles into East Pakistan were taken 
up together. . 

The Prime Minister made a statement in regard thereto. 

The Speaker withhe!d his consent to the moving of the adjournment 
motions and calling attention notices. 

10. BaII-IUl-hoar' dlsclll8lOD on matters arislnl out of aaswer to queetlon 
Shri G. Yallamanda Reddy raised a half-an-hour discussion on points 

arising out of the answer given on the 30th April, 1962 to Starred Question 
No. 286 regarding major and medium irrigation proieets. 

Hafiz Mohammad Ibrahim replied to the di9CUssion. 

(!.ok Sabha adjourned till 11 A.M. on Friday, the 4th May, 1962.) 
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LOB: SABIIA 

BULLETlN-PART I 
[Brief Record of Proceedings] 

Frid4l1, Mati 4, 1962/Vaisakha 14, 1884 (Saka) 

No, 15 

1. Oath or AJIlnDadOll 

Two Members made oath Or affirmation as follows:-
1 in English and 
1 Ln Hindi. 

2. starred Questions 

Starred Questions Nos. 416-419, 421-625 &nd 428-438 were orally 
answered. Replies to remaining questions were laid on the Table. 

3. UDStarred Q1Ie8tioas 

Replies to Unstarred Questions Nos. 638-713 and 715-721 were laid on 
the Table. 

4. Sbort Notioe QUel!lt10D 

One Short Notice Question regarding Fire in Bhilai addressed to the 
Minister of Steel and Heavy Industries was orally answered and supple-
mentary questions were answered thereon. 

5, O~ Belereace 

The Speaker made a reference to the passing away ot Shrimati Kesar 
Kwnari Devi who was a sitting member of Lok Sabba. 

Thereatter members stood. in $llence tor a abort while as a m81'k ot 
JVpect, 

6. I'apen laid. on the Table 

The tollowingpapers were laid on the Table:-
U) A copy each of the following papers:-

(i) Annual ~ of the Fertilizer corPOritiori-~ Ipdia Limited, 
New Delhi tor the year 1910-61 along with the Audited 
Accounts and the comments of the ComPtl'oller and Auditor 
General thereon, under sub-seoUon (1) of section B19A ot 
the Companies Act, 1.1166. 

Cii) Review by the Government on the work.ine' ot. the above Cor-
poration. 

[P.T.O. 
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(2) A copy each of the following Notiftcations:-

(i) Notification No. F.3-AILROI61 published in Delhi Gazette dated 
the 4th December, 1961 containing the Delhi (Urban Areas) 
Tenants' Relief Rules, 1961, umier sub-section (2) of section 
8 of the Delhi (Urban Areas) Tenaants' Relief Act, 1961. 

(ii) Notification No. F.63ILROI61-621178 published in Delhi Gazette 
dated the 5th April, 1962 containing the Delhi Land 
Holdings (Ceiling) Rules, 1961, under sub-section (3) of 
section 27 of the Delhi La.nd Holdings (Ceiling) Act, 1960. 

7. President's MMI&I'e 
The Speaker communicated to Lok Sabha the following message from 

the President:-
"I have received with great satisfaction the expression of thanks by 

the Members of the Lok Sabha for the Address I delivered 10 
both the Houses of Parliament assembled together on the 18th 
April, 1962." 

8. 8tatement roe: Govel'lllDellt Baslness 

The Minister of Parliamentary Aftairs made a statement regarding the 
Government business for the week commencing the 7th May, 1862. 

9. The Budget (Railways) 196Z-63-DemaDds for Grants 

Discussion on Demands for Grants Nos. 2 to 18 and 20 in respect of the 
Budget (Railways) for 1962-63 commenced. Ninety-five cut motions were 
moved and negatived. 

The following Demands were voted in ful1:-

Number of Demand Name of Demand Amount of Demand 

2 Miscellaneous Expenditure 
3 Payments to Worked Lines and Others 
4 Working Expenses-Administration 
5 Working Expenses-Repairs and Maintenance 
6 Working Expenses-Operating staft 
7 Working Expense9-Operation (Fuel) 
8 Working Expenses-Operation other than Staff 

and Fuel 
9 Working Expenses-Miscellaneous Expenaes 

10 Working Expenses-Labour Welfare 
11 Working Expense&-Appropriation to Deprecia-

tion Reserve Fund 
12 Payments to General Revenues 
13 Open Line Works (Revenue)-Labour Welfare 
14 ()pen Line Works (Revenue)-Other than Labour 

Welfare 
15 Construction of New Lines 
16 Open Line Works-Additions 
17 Open Line Works-Replacements 
1~ Open Line Work&-Development Fund 
20 Appropriation to Development Fund 

89 

Rs. 
2,10,11,000 

21,06,000 
31,88.34,000 

101,03,49,000 
62,07,77,000 
62,02,97,000 

20,97,13,000 
22,60,16,000 
9,34,41,000 

1SO,25,oo,000 
81,815,34,000 
1,11,53,000 

8,2/5,/59,000 
38,69,41,000 

268,28,00,000 
83,96,31,000 
17,23,50,000 
23,21,97,000 



10. Govel'DJlleDt BlII-IIltroduced 

The Appropriation (Railways) No. 2 Bill, 1962. 

11. GOvernment BIll-PUled 

The Appropriation (Railways) No. 2 Bill, 1962 

The motion for consideration of the Bill was moved by Sardar Swaran 
Singh. 

The motion for consideration was adopted and clause-by-clause con-
sideratiQO was taken up. 

Clauses 2 and 3 and the Schedule were adopted. 

Clause 1, the Enacting Formula and the Long Title were also adopted. 

The motion that the Bill be passed was moved by Sardar Swaran Singh. 

The motion was adopted and the Bill was passed. 

12. Private Member'S Resolution-NegatiVed 

Shri M. L. Dwivedi concluded his speech on the followilllg Resolution 
moved by him on the 21st April, 1962:-

"This House is of opinion that Government should take early steps 
for running more all third class express trains (Janata Ex-
presses) with the object of relieving over-crowding 1n trains 
particularly in third class compartments." 

Two amendments were moved by-
(1) Shri Basanta Kumar Das 
(2) Shri P. R. Chakravarti 

One amendment was ruled out of order. 

The following members took part in the debate:-
( 1 ) Shri Sarjoo Pandey 
(2) Shri S. Hansda 
(3) Shri Jai Bahadur Singh 
(4) Shri Tekur Subramanyam 
(5) Shri Shree Narayan Das 
(8) Shri Ram Sewak Yadav 
(7) Shri Shoo Narain 
(8) Shri Kunwar Krishna Verma 
(9) Shri Naval Prabhakar 

(10) Shri Madhavrao Laxmanrao Jadhav 
(11 ) Shrimati Sarojini Mahishi 
(12) Shri Shah Nawaz Khan. 

Shri M. L. Dwivedi replied to the debate. 
/ 

The amenc:ImeMs moved .by Sarvashrt BastanJta Kumar Das and P. B. 
Chakravarti were W1iItbdrawn by leave of the House. 
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On the Reeolution the House divided • .\yet 26; Noes 108. The Resolution 
was ~cordingly negatived. 

13. Prlyate Member'. Resolution-UDder c..14eratlOil 

Shri Balkrishna Wasnik moved th~ following Resolution:-
''This House recommends to the Government ·to set up a Commission 

to look into the reasons for lesser eft\clency and more cost in 
some of. the public sector enterprises than those in the private 
sector." 

Four amendments were moved by-
( I) Shri S. M. Banerjee 
(2) Shri Shree Narayan Das 
(3) Shri P. R. Chakravarti. 

The following members took part in the debate:-
(I) Shri P. K.. Ghosh 
(2) Shri S. M. Banerjee 
(3) Shri Priya Gupta 
(f) Shri Homi F. Daji (Speech unffnished.) 

The discussion was not concluded. 

(Lot Sabha adjourned till 11 A.M. on Monday. the 7th May. Ig62.) 
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LOK SABRA 

BULLm"IN-PART I 

[Brief Record of Proceedings] 

Monday, Mati 7, 1962/Vaila1cha 17, 1884 (Sa1ca) 

No. I' 
1. Oath or AIIlnnation 

Sarvashri T. T. Krishnamachari, LaIn sen, Virbhadra Silngh, Partap 
Singh and Chattar Singh made and sUibscribed the oath in Engliah and took 
their seats in the House. 

2. SCarred .Q...-ue-
Starred Questions Nos. 451, 453-461, 463, 464, 466 and 467 were orally 

answered.. Replies to remaining questions were laid on the Table. 

3. -Unstarred QuestloDs 

Replies to Unstarred Questions Nos. 722-752 and 754-772 were laid 
on the Taible. 

4. CaIUq aUtention to MaUer of Urreat Public Importance 

Shri Hem Barua called the attention of the Prime Minister to the 
reported. decision of Pakistan and China to negotiate alignment of the 
boundary between Kashmir and Chi-na's Sinkiang. 

The Prime Minister made a stRtement in regard thereto. 

5. p~ Iald OR the Table 

The following papers were laid ontbe Table:-
(1) A copy of the Rubber (Second Amendment) Rules, 1961, pub-

lishecl in Notification No. G.&R. 29 dated the 6th January, 
1962, under sub-section (3) of section 25 of the Rubber Act, 
lM7. 

(2) A copy of the Grant of Uoans to Licensed Salt Manufacturers 
(Amendment) Rules, 1962, published in Notification No. G.S.R. 
137 dated. the 3rd February, 19&2, und-er sub-section (3) fA. 
aectlon 6 of the Salt Cess Act, 1963. 

(3) A copy each of the following Notifications under sub-section (3) 
of section 26 of ,the Khadi and Village Industries Commission 
Act, 11166:-

(8) Notification No. G.S.R. 1053 dated the 26th August, 1961, con-
taining the Khadi and Village Industries Commission 
~Amendment) Rules, 1961. 
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(b) Notiftcation No. G.S.R. 58 dated the 13th January, 1962, con-
taining the Khadi and Village Industries Coinmission 
(Amendment) Rules, 1962. 

(c) Notification No. G.S.R. 354 dated the 24th March, 1962 con-
taining the Khadi and Village . Industries Commisaion 
(Second Amendment) Rules, 1962. 

8. MOUODs for Election to CommIttee. 

(i) Sliri P. S. Naskar moved the foUowingmotion:-

"That in pursuance of sub-section (1) (d) of section 4 of the Rajghat 
Samadhi Act, 1951, the members of Lok Babha do proceed to 
elect, in such manner as the Speaker may direct, two mem-
bers from among themselves to serve as members of the Raj-
ghat Samadhi Committee, subject to the other provisions of 
the said Act. II 

The motion was adopted. 

(ii) Shri Jai Sukh Lal Hathi moved the followingmotion:-

"That in pursuance of section 40) of the Employees' State lnaurance 
Act, 1948, read with rule 2A of the Employees' State Insurance 
(Central) Rules. 1950, the members of Lok Sabh,a do proceed 
to elect, in such manner as the Speaker may direct, one mem-
ber from among themselves to serve as a member of the 
Employees' State Insurance Corporation." 

The motion was adopted. 

7. The Buqet (General) 1962-63 
General Discussion on the Budget (General), 1962-83 commenced. 
The following members took part in the debate:-

(1) Shri A. K. Gopalan 
(2) Maharani Gayatri Devi 
(3) Shri Shankarrao Shantaram More 
(4)· Shrimati Sharda Mukerjee 
(5) Shri R. Ramanathan Chettiar 
(6) Shri Hari Vishnu Kamath 
(7) Shri Arun Ch8lIldra Guha 
(8) Shri Kashi Ram Gupta 
(9) Shri M. Malaichami 

(10) Shri Shree Narayan Das 
(11) Shri P. S. Nataraja Plllai 
(12) Shri Rameshwar Tantia 
(13) Shri Benarsi Prasad Sinha 
(14) Shri Ansar Harvani 
(15) Shri Shivamurtby Swam),. 

The discussion was not concluded. 
(Lok Sabha adjoumed till 11 A.:M.. on Tuesday, the 8th May, 1962). 
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LOK 8ABIIA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Tuesday, May 8, 1962iVaisakha 18, 1884 (Saka) 

No. 17 

1. Starred Questions 

Starred Questions Nos. 497-50} and 503-514 were orally answered. 
Replies to remaining questions were laid on the Table. 

2. UDStarred Questions 

Replies to Unstarrcd Questions Nos. 773--860, 862~78, 880, 881, 883, 
884, 886-910 and 912-923 were laid On the Table. 

3. Short Notice QuestiOn 

One Short Notice Question regarding Criminal Assault on Women in 
Pathankot Express addressed to the Minister of Transport and Communi-
cations was orally answered and supplementary questions were answered 
thereon. 

4. Calling attention to matter of Urgent Public Importance 

Shri Hem Barua called the attention of the Minister of Defence to the 
crashing of an I.A.F. Dakota in Nagaland. 

The Minister of Defence made a statement in regard thereto. 

5. Papers laid on the Table 

p 

The following papers laid on the Table:-

(1) A copy each of the following Rules under sub-section (5) ot sec-
tion 7 ot the Indian Telegraph Act, 1885:-

(i) The Indian Telegraph (Second Amendment) Rules, 1961, pub-
lished in Notification No. S.O. 492 dated the 4th March, 1961. 

(ii) The Indian Telegraph (Eleventh Amendment) Rules, 1961, pub-
lished. in Notification No. G.S.R. 1351 dated the 4th Novem-
ber, 1961. 

(iii) The Indian Telegraph (Twelfth Amendment) Rules, 1961, 
published in Notification No. S.D. 3020 dated the 23rd 
December, 1961. 

[P.T.O. 



(3) A copy each of the following Notillcations:-

(i) Notification No. G.B.R. 592 dated the 28th April, 1962, iasued 
under section 3 of the Agricultural Produce (Development 
and Warehousing) Corporations Act, 1956. 

(ii) Notification. No. G.S.R. 593 dated the 28th April, 1962, issued 
under section 10 of the Agricultural Produce (Development 
and Warehousing) Corporation Act. 1956. 

(3) A copy of the Annual Statement of Accounts and Audit Report 
of the All India Institute of Medical Sciences, New Delhi, for 
the year 1959-60, under sub-section (4) of section 18 of the 
All India Institute of Medical Sciences Act, 1956. 

6. The Bndret (General) 1962·63 

General Discussion on the Budget (General), 1962·83 continued. 

The following members took part in the debate:-
(1) Shri R. R. Morarka 
(2) Shrimati Renu Chakravartty 
(3) Shri Inder J. Malhotra 
(4) Shrimati Yashoda Reddy 
(5) Shrimati Sangam Laxmi Bai 
(6) Shri U. M. Trivedi 
(7) 8hri Raghunath Singh 
(8) Shri V. B. Gandhi 
(9) 8hri Manl Ram Bagri 

(10) 8hri Prabhu Dayal Himmatsingka 
(11) Shrimati Akkamma Devi 
(12) Shri Rajaram GiridharaJal Dubey 
(13) 8hri D. Basumatari 
(4) Sardar Buta Singh 
(15) Shri Gauri Shanlrer 
(16) Shri Shiv Charan Gupta 
(17) Shri B. P. Mauriya 
(18)Sbri Gajraj Singh Rao (Speech unfinilhed). 

The diacussion was not concluded. 

(Lok S&bha adjourned tm 11 A.M. on Wednelday, the Dth May, 1962.) 
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LOK SABRA 

BULLETIN-PART 1 

[Brief Record of Proceed~ngs] 

Wednesday. May 9, 1962/VaiBakha 19, 1884 (Saka) 

No. J8 
1. Starred Questions 

Starred Questions Nos. 547-556 and 558 were orally answered. Replies 
10 remaining questions were laid on the Table. 

2. UDStalTed Questions 

Replies to Un starred Questions Nos. 924-1026 were laid on the Table. 
3. Short Notice Question 

One Short Notice Question regarding Breach in Ankleshwar Pipeline 
addressed to the Minister of Mines and Fuel was orally answered and supple-
mentary questions were answered thereon. 

4. Calling Attention to Matter of Urgent Public Importance 

Shri S. M. Banerjee called the attention of the Prime Minister to the re-
ported release of four I.A.F. Officers by the Naga hostiles. 

The Prime Minister made a statement in regard therp.to. 

5. Papers la1d on the Tablf! 
The following papers were Laid on the Table:-

(1) A copy each of the following papers under sub-section (2) of sec-
tion 16 of the Tariff Commission Act, 1951:-

(i) Report (1959) of the Tariff Commission on the fixation of fair 
retention price of ammonium sulphate prodUCed by the Sindri 
Fertilizers and Chemicals Limited. 

Oi) Supplementary Report (1960) of the Tariff Commission on the 
fixation of fair retention price of ammonium suLphate produced 
by the Sindri Fertilizers .and Chemicals Limited. 

(iii) Government Resolution No. Ferls.l(15)/58-Vol. II dated the 16th 
January, 1962. 

(iv) Statement explaining the reasons why a copy each of the docu-
ments at (i) to (iii) above could not be laid on the Table 
within the period prescri,bed in the said sub-section. 

(2) A copy of the Rubber (First Amendment) Rules, 1962 pUblished in 
Notification No. G.S.R. 206 dated the 17th February, 1962, under 
sub-section (3) of section 25 of the Rubber Act, 1947. 

[P.T.o. 



(3) A copy of the Certified Accounts of the National Cooperative 
Development and Warehousing Board for the year 1960-61 and 
the Audit Report thereon, under sub-section (4) of section 41 I)f 
the Agricultural Produce (Development and Warehousing) Cor-
porations Act, 1956. 

(4) A copy each of the following Notiftcations:-
Ci) Notification No. 140/12/60-M(v) .published in the Manipur 

Gazette dated the 31st May, 1961 containing the Manipur Land 
Revenue and: Reforms Rules, 1961, under section 169 of the 
Manipur Land Revenue and Land Reforms Act, 1960. 

(ii) The Territorial Councils (Elect.:on of Members) Rules, 1962 pub-
lished in Notification No. G.s.R. 5 dated the 1st January, 1962 
under sub-section (3) of sedion 54 of the Territorial Councils 
Act, 1956. 

(5) A copy each of the following rules under section 38 of thfl Cen-
tr.al Excilles and Salt Act, 1944:-

(a) The Central Excise (First Amendment) Rules, 1962 publil>hed in 
Notification No. G.S.R. 27 dated the 6th January, 1962. 

(b) The Contral Excise (Sixth Amendment) Rules, 1962 published 
in Notification No. G.S.R. 500 dated the 24th April, 1962. 

(6) A copy of Notification No. G.S.R. 489 dated the 21st April, 19(,2 
cont.aining corrigendum to G.S.R. No. 269 dated the 3rd March, 
1962, under sub-section (4) of section 43B of the Sea Customs 
Act, 1878 and se-ction 38 of the Central Excises and Salt Act, 1944. 

(7) A copy of Notification No. G.S.R. 490 dated the 21st April, 1962 un-
der sub-section (4) of section 43B of the Sea Customs Act, 1878. 

6. The Budget (General) 196!-63 

General Discussion on the Bud'get (General), 1962-63 continued. 

The following members took part in the debate:-
( 1) Shri Gajraj Singh Rao 
(2) Shri Nath Pai 
(3) Shrimati Renuka Ray 
(4) Shri F. P. Gaekwad 
(5) Shrirnati Savitri Nigam 
(6) Shri Br.ij Raj Sinih 
(7) Shri Kamalnayan Bajaj 
(8) Shrimati Jyotsna Chanda 
(9) Shri Mansinh P. Patel 

(10) Shri R. Muthu Gounder 
(11) Shrimatl Kamala Ohaudhri 
(12) Shri M. P. Swamy 
(13) Shri V. Govindasamy Naidu 
(14) Shri G. Yallamanda Reddy 
(15) Shri B. R. Bhagat 

The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Thursday. the 10th May, 1982.> 
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LOB: SABIIA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Th.ursda1l, Mall 10, 1962/Vaisakha 29, 111M (SGktJ) 

No. It 

1. Starred Questions , 
Starred Questions Nos. 61 ()........615. 617-620, 623, 628-632 and 638 were 

orally 8J!lswered. Replies to remaining questions were laid on the Table. 

2. unatarred QueaUou 

Replies to Unstarred Questions Nos. 1023-1069 and 1071-1077 were 
laid on the Table. 

3. Call1lll" attenUon to matter of Ur,ent Public Importaaee 

Shri R. Umanath called the attention of the Minister of Commerce and 
Industry to the situation arising out of the scarcity- of printing paper in 
Madras. 

The Minister of Industry made a statement in regard thereto. 

4. Papen 1aIc1 on the Table 

A copy of the Revision Applications (Procedure) Rules, I1H11 publiahed 
in Notification No. G.8.R. 1171 dated the 2Srd September, 11H11 under sub-
section (2) of section 28A of the Indian Boilers Act, 1923, was laid on the 
Table. 

5. TIle Budret (Getleral) 1911-a 

GeneMI Discussions on the Budget (General), 11H12-63 continued. 

The following members took part in the debate:-

(1) 8hri Amar Nath Vidyalankar 

(2) Dr. Panjabrao Deshmukh 

(3) Shri Narendrasingh. Ranjitsilngh Mahlda 

(4) 8hri Biren Dutta 

(5) Shri v. C. Parashar 

£P.T.O. 



(6) Shrimati Ramdulari Sinha 

(7) Shri S. II. Banerjee 

(8) Shri Ravindra Varma 
(9) Shri F. II Mohsin ... ( 

(10) Dr. L. M. Singhvi 

(11) Shri Gopal Dutt 

(12) Shri Digam* SiIlIfh Chawilnui 
(13) Shri Prakash Vir ShastA······ -.-

(14) Sbca,,~ 'LIil Choudhry 

(15) Shri Radbelal Vyaa 

(16) Shri Gurmukh Singh Musaar 

Shri Morarji Desai replied to the debate. 

olaf! '.& __ iOO wu c~udecl. 
• f ; (~. • .' ~, • I ! : . 

(Lok Sabha adjourned till II A.M. on Friday. the llth May. 1962.) 

• 
GIPND-LSI--438(D) LS-10-5-82-7i1. 

~ -:' 



LOIt 8A.BBA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Fridall, Mall 11, 1962/Vaisakha 21, 1884 (Saka) 

No. 20 

1. Oath or AftlrmatiOtl 

His Highness Maharaja Bhanu Prakash Singh made and subscribed the 
oath in Hindi and took his seat in the House. 

2. Starred Questions 

Starred Questions Nos. M6-M9, 6~1-655, 8iJld 657-663 were orally 
answered. Replies to remaining Questions were laid on the Table. 

3. Unstarrecl Questions 

Replies to Unstarred Questions Nos. 1076-1082, and 1084-1186 were 
laid on the Talble. 

4. Short Notice Question 

One Short Notice Question regarding Fire in LA.C. Skymaster 
addressed to the Minister of Tran8})Ort and Communications was orally 
answered and supplementary questions were answered thereon. 

5. ~.1II'IUIIIItIIt motio ... and eallJDg att.entlOil to matter 01 Url'ent Public 
Importance 

Two adjoUTnment motions given notice of by Shri S. M. Banerjee and 
Shri Ram Sewak Yadav and one calling attention notice by Shri Mani Ram 
Bagri regarding the collisi'on between a goods train and a truck at a railway 
crOSsing near Andal railway station on the Eastern Rallway resulting in seve-
ral deaths, were taken up toeether. 

The Speaker withheld his consent to tile two adjourrunent motions. 

The Deputy Minister of Railways made a statement in response to the 
calling attention notice. 

6. Call1nc atteaUon to matters of Urgent Public Importance 

0) Sll'ri Bahan Chandra Seth called the .tte~ti.on of the Prime Minister 
to the reported arrival of Mr. Phizo in East Pakistan and the march of another 
group of hoIitile Nag .. to Pakistan. 

[P.T.O. 
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The Prime Minister made a statement in regard tbe'l'eto. 

(ii) Shri Bishan Chandra Seth called the attention of the Prime Minister 
to the reported bomb explosion in the hall of the Municipal building at 
Vascodagama in Goa. 

The Prime Minister made a statement in 'regard thereto. 

(iii) Shri Hari Vishnu Kamath called the attention of the Prime Minis-
ter to the charges of undiplomatic aDd prejudicial activity reportedly level-
led against the Pakistani diplomats in Calcutta by the West Bengal Govern-
ment. 

The Prime Minister made a statement in Tegard thereto. 

7. Statement by Prime Minister 

The Prime Ministe'r made a statement regarding the firing on an Indian 
policeman from the Chinese Trade Agency in Kalimpong on the 22nd March, 
1962. 

8. Papers laid. on the Table 

The following papers were laid on the Table:-

(1) A copy each of the following papers:-

(1) Audit Report, Posts and Telegraphs. 1962 under article 151 (1) 
of the Constitution. 

Cii) Appropriation Accounts, Posts and Telegraphs, 1960-61. 

(2) A copy each of the following papers:-

(i) Statement regarding the constitution of the Board of Trade. 

(U) Certified Accounts of the Coir Board, Ernakulam, for the year 
1959-60 and Audit Report thereon, under sub-section (4) of 
section 17 of the Coir Industry Act, 1953. 

(3) A copy each of the following Rules, under section 296 of the 
Income-tax Act, 1961:-

0) The Income-tax (Certifl.oate Proceedings) Rules, 1962, pub-
lished .in Notification No. 8.0. 9515 dated the 27th March, 
1962, as corrected by Notification No. S.O. 1370, dated the 
5th May, 1962. 

(it) The Income-tax Rules, 1962, published in NotiBcation No. 
S.O. 969 dated the 31st March, 1962, as corrected by Notifi-
cation No .. S.O. 1371 dated the 7th May, 1962. 

9. Statement J'ePtdJna' Demands for Ezeess Grants (General) for 1959-60 

Shri Morarji Desai presented a Statement showing the Demands for 
keep GrBlIlts in respect of the Budget (General) for 1959-60. 

al 



10. Motion lor Election to Committee 

Shri S. K. Pam m'Oved the following motion:-
"That in pursuance at paragraph 4(13) of the Ministry of Food and 

Agriculture (Department of Agriculture) (I.C.A.R.) Resolution 
No. F. 27-12/60-AIII, dated the 7th September, 1961, the mem-
bers at Lok Sabba do proceed to elect, in such manner as the 
Speaker may direct, two members from am'Ong themselves to 
serve 'as members of the Indian Central Spices and C:ashewnut 
Committee". 

The motion was adopted. 

11. The Budret (General) 196~-63-Demands for Grants 

Discussion on Demands for Grants Nos. 6, 7 and 113 for which the Ministry 
of Community Development and Co'operation is responsible commenced. 

Thirty cut motions were moved. 

The discussion was not concluded. 

12. Private Members' Bills-Introduced 

(1) The Indian Penal Code (Amendment) Bill, 1962 (Amendment of 
sections 405 and 406) by Shri Diwan Chand Sharma. 

(2) The Commissions of Inquiry (Amendment) Bill, 1962 (Amendment 
of section 8) by ShTi Diwan Chand Sharma. 

(3) The Indian Penal Code (Amendment) Bill, 1962 (Amendment of sec-
tion 309) by Shri Diwan Chand Sharma. 

(4) The Banking Companies (Amendment) Bi11, 1962 (Amendment of 
section 46 and insertion of new section 53A) by Shri Diwan Chand Sharma. 

(5) The Gilt-tax (Amendment) Bill, 1962 (Amendment of secti.om 22, 23, 
25, 26, and 35) by Shri Diwan Chand Sharma. 

(6) The Foreign Exchange Regulation (Amendment) B:ll, 1962 (Amend-
ment of sections 2 and 23 cmd om;ssion of sections 19A etc.) by Shri Diwan 
Chand Shanna. 

(7) The Subsidiary Banks Merger Bill, 1962 by Shri Diwan Chand Sharma. 

(8) The Industrial Disputes (Amendment) Bill, 1962 (Amendment of sec-
tion 3) by Shri Diwan Chand Sharma. 

(9) The Industrial Disputes (Amendment) Bill, 1962 (Amendment of 
section 15) by Shri D.iwan Chand Shanna. 

(10) The Companies (Amendment) Bill, 1962 (Insertion of sections 43B 
and 2SOA and amendment of sections 224 and 237 etc.) by Shri Diwan Chand 
Sharma. 

(11) The Code of Civil ProcedU'l'e (Amendment) Bill, 1962 (Amendment 
of section. 92) by Shri Diwan Chand Sharma. 

(2) The Delhi Rent Control (Amendment) Bill, 1962 (Amendment of 
sections 14 and 20 and insertion of new section 48A) by Shri Naval Prabhakar. 

[P.T.O. 
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13. Private Member's Blll-Wlthdrawn 

The Factories (Amendmeftt) Bm 1982 (lue"tion of new .ection tA) &11 
Sh7'i S/Uis Chandra Sam4nta 

The motion far considerati'on of the Bill was moved by Shri Satis Chandra 
Samanta. 

The following members took part in the debate:-
(1) Shri Ramcltandra Vithal Bade 
(2) Dr. G. S. Melkote 
(3) Shri Diwan Chand Sharma 
(4) Shri S. M. Banerjee 
'5) Shri Raghunath Singh 
(6) Shri Kasbi Natb Pandey 
(7) Shri Dinen BhattachaTya 
(8) Shri A. Shanker Alva 
(9) Shri A. P. Sharma 

(10) Shri Amar Nath Vidyalankar 
(11) Shri Ananda Nambiar 
(12) Shri Hukam Chand Kachhvaiya 
(13) Shri S. N. Chaturvedi 
(14) Shri Jai Sukh Lal Hathi 

Shrj Satis Chandra Samanta replied to the debate. 

The Bill was withdrawn by leave of the House. 

14. Prlyate Member's Bill-Under Co .. lderatlon 

The Code of Criminal P-rocedure (Amendment) Bill, 1962 (Amendment of 
sections 342 and 562) by Shri M. L. Dwivedi 

The motion for consideration of the Bill was moved by Shri 'M. L. Dwivedi. 

The following members took part in the debate:-
(1) Shri Raghunath Singh 
(2) Shri Hem Raj 
(3) Shri Diwan Chand Shanna 
(4) Shri Gauri Shanker 
(5) Shri S. N. Chatarvedi 

The discussion was not concluded. 
(Lok Sabha adjourned till 11 A.M. 'on Saturday. the 12th Mny. ~) 
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No. 21 

LOK SABRA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

Saturday, May 12, 1962lValsakha 22, 1884 (Saka) 

1. Statement re: GOvernment BusIness 
The Minister of Parliamentary Affairs made a statement regarding the 

Government business for the week commencing the 14th May, 1962. 

2. Callin, Attention to Mallen of Urrent Public Importaaee 

(i) Shri S. Hansda called the attention of the Prime Minister to the 
report !lubmitted by the Indian High Commissioner in Pakistan regarding 
the situation arising out of the recent communal riots in East Pakistan. 

(ii) Shrimati Renu Chakravartty called the attention of the Prime 
Minister to the 'Dawn' of 10th May, 1962 reproducing accounts of riot 
affected victims of Maida, West Bengal, written by the Special Correspon-
dent in Pakistan, Mr. Robert Trombell and appearing in New York Times. 

The Prime Minister made a statement in regard thereto. 
3. The Badpt (0eDeral) IHt-Q.......DemaacJ for Gruda 

(1) Discussion on Demands for GJ'IIlnts Nos. 6, 7 and 113 for which the 
Ministry of Community Development and Cooperation is responsLble con-
cluded. 

The cut motions moved on the 11th May, 1962, were negatived. 
The following Demands were voted in full:-

MINISTRY OF COMMUNITY DEVELOPMENT AND CO-OPERATION 

No. 
of 
De-

mand 
Name of Demand Amount of 

Demand 

7 

Rs. 

I.-EXPENDITURE MET FROM REVENUE 
6 Ministry of Community Development and Co-operation 24,21,000 

7 Community Development Projects. National Extenlion Service 
and Co-operation . . • • .• 2.82.32,000 

Il3 

n.-BXPBNDITt1RB MET FROM CAPITAL AND DIS-
BURSEMENT OF LOANS AND ADVANCES 

Ca~ Outlay of the MfDiItry of Community Development and 
peradoa. •••• 

It 
[P.T.O. 



(2) Discussion on Demands for Grants Nos. 16 to 22 and 116 tor which 
the Ministry of External Mairs is responsible commenced. 

Twenty cut motions were moved. 

The discussion wes not conc'~ ,r' , 

4. Half-an-Hour Dilleusslon _~-'''''''''.-at of Answers to Questions 
Shri Indrajit Gupm-'r&.ieeti'.- hlWf~R-Aout· :discussion on points arising 

out of the answer given on the 30.J1.J.prll, 1962 to Starred Questions Nos. 
272 and 283, r~i~I' Hoe,hly .Pilot&. 

Shri Raj Bahadur replied to the '"discussion. 

(Lok S8bha adjourned till 11 A.M. on Monday. the 14th May. 1962). 
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WI( 8AIUIA 

BULLETIN-PART 
[Brief Record of Proceedings] 

Monliall, Maya, 1962/Vaisakha 24, 1884 (Saka) 

No. 22 
1. Starrecl Questions 

Starred Questions Nos. 692-6,97, 701, 702, 704-706, 70S-711 and 713-
716 were orally answered. Replies to remaining questions were laid on 
the Table. 

2. Uutarred QaestaoDS 
Replies to Unstarred Questions Nos. 1187-1241, 1243, 1245-1283 were 

laid on the Table. 

3. Short Notice Qllelltlon 
One Short Notice Question regarding Accident in Cambay addressed to 

the Minister of MilU!s and Fuel was orally answered and supplementa-
ries were answered thereon. 

4. C~ AUentloa to MaUler of Urrent PaWic Impor1aaee 
Shri Bahen Chandra Seth called the attention of the Prime Minister 

to the reported killing of five army men of the 4:th Assam Rifles and caus-
ing injuries to several others by the Naga hostiles on the 7th May, 1962, 
near Konpi in Imphal. 

The Prime Minister made a statement in regard thereto. 

5. Papers laid on the Table 

The following papers were laid on the Table:-

( 1) A copy eaeh of the following Reports under sub-section ( 1 ) of 
section 619A of the Companies Act, Im16:-

(i) Annual Report of the Mazagon Dock Limited, Bombay, for the 
year 1960-81 along with the Audited Accounts and the 
commenia of the Comptroller and Auditor-General thereon. 

(ti) Annual Report of the Garden Reach Workshops Limited, 
Calcutta, for the year 1960-61 along with the Audited 
Accounts and the comments of the Comptroller and Auditor 
General thereon. 

[P.T.O. 



(2) A copy each of the following Rules under sub-section (3) of 
Section 54 of the Territorial Councils Act, 1966:-

(i) The Territorial Councils (Consultation with the Union Public 
Service Commission) Rules, 1960, published in Notification 
No. G.8.R. 1252, dated the 22nd October, 1960. 

(ii) The Territorial Councils (Amendment) Rules, 1962 published 
in Notification No. G.S.R. 216, dated the 17th February, 
1962. 

(3) A copy of the Mysore High Court (Vacation) Order, 1962 pub-
lished in Notification No. g.O. 1088, dated the 14th April, 1962, 
under sub-section (2) of Section 23A ot the High Court Judges 
(Conditions of Service) Act, 1954. 

(4) A statement showing the recommendations ot the Shankar Com-
mittee, which have been accepted by Government. 

(5) A copy of Notification No. 8.0. 738, dated the 17th March, 1962 
under sub-section (5) of section 287 of the Income-tax Act, 
1961. 

6. Mealage from Rajya Sabha 

Secretary reported a message from Rajya Sabha that Rajya Sabha had 
no recommendations to make to Lok Sabha in regard to the Appropria· 
tion (Railways) No.2 Bill, 1962, passed by Lok Sabha on the 4th May, 1962. 

(i) Shri Humayun Kabir moved the followi:ng motion:-

"That in pursuance ot paragraph l(h) of the Ministry ot Scientific 
ResellT'C'h and Cultural Affairs Resolution No. '1'. 11-'1/60-
C.-t, dated the 30th :March, 1961, the mem.ben 04 Lok Salbhll 
do proceed to elect, in sud!. manner as the Speaker may 
direct, two members from among themselves to serve .. mem-
bers of the Central Advisory Board 01 ATChaeololY, subject 
to the other provisions of the said Resolution." 

The motion was adopted. 

<ii) Dr. Mono Mohon Das moved the following motion:-

"That in pursuance of the Ministry of Scientific Researeh and Cul-
tural Atfairs Resolution No. 15-226/60-8-11, dated the 23rd 
March, 1961, as amended by Resolution No. 13-226/60-S-II., 
dated the !2nd May, IH1, the members of Lot Sabba do pro-
ceed to elect, in suC'h manner as the Speaker may direct, tWO 
members from among tbemeelvea to sene u members of the 
Ad¥itory Board for National Atlas 4Dd Geographical names 
for a term of three years commencinr tNm the date of noti· 
&ation in the OftI.cial Gazette. subject to other provisions ot 
the said Resolution." 

'!be motion was adopted. 

&7 



8. The B1Id&'et (GeDeral) 196Z-83-Demaada for Gnat. 
Discussion on Demands for Grants Nos. 16 to 22 and 116 for which the 

Ministry of External Mairs is responsible concluded. 

The cut motions moved on the 12th May. 1962. were negatived. 

The following Demands were voted in full:-

No. 
of 

De-
mand 

16 

17 
It! 

19 
20 

21 

MINISTRY OF EXTERNAL AFFAIRS 

Name of Demand 

I.-EXPENDITURE MET FROM REVENUE 

Tribal Areas 
Naga Hills· - Tuensang Arl'a 
External Affairs 
State of Pondicherry 
Dadra and Nagar Haveli Area 
Goa, Daman and Diu 

Amount of 
Demand 

Ra. 
8,16,49,000 

3,16,81,000 
10,99,16,000 

3,33,88,000 

19,75.000 
3,95,78,000 

22 Other Revenue Expenditure of the Ministry of External 
Affairs 

II.--EXPENDITURE MET FROM CAPITAL AND DIS-
BURSEMENT OF LOANS AND ADVANCES 

u6 Capital Outlay oCthe Ministry of External Affairs 

3,60,18,000 

(Lok Sabhs adjourned till 11 A.M. on Wednesday. the 16th May, 1962.) 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Wednesda1l. May 16. 1962/VaiBakha 26. 1884 (Saka) 

No. 23 

1. Starred QuestlODlJ 

Starred Questions Nos. 739-746, 748-750, 752-753 and 755-760 were 
orally answered. Replies to remaining questions were laid on the Table. 

2. UDatar1'ed QueetioDs 
• 

Replies to UnstBrred QUestions Nos. 1284, 1285, 1287-1330, 1334-1337, 
133~1343, 1345-1359, 1361 and 1362 were laid on the Table. 

3. Stuem_t by MlnIster ot Shippinc 

The Minister of Shipping made a statement regarding the situation 
created by the stoppage of work by Hooghly River Pilots. 

4. MoUon for Election to Committee 

Shri Manubhai Shah moved the following motion:-

"That in pursuance of sub-section (2) (b) of section 4 of the Coffee 
Act, 1942, the members Of Lok Sabha do proceed to elect, in 
such manner as the Speaker may direct, two members from 
among themselves to serve as members of the Coffee Board 
constituted under the said Act." 

The motion was adopted. 

5. The Buda'et (General) 1962-83-Demands lor Grants 

Discussion on Demands for Grants Nos. 76 to 78 and 133 for which the 
Ministry of Mines and Fuel is responsible commenced. 

Twenty-five cut motions were moved and negatived. 

[P.T.O. 
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The following Demands were voted in full:-

MINISTRY OF MINES AND FUBL 

Num-
ber of 

DeIDIDd 
Name of Demand 

I.-EXPENDITURE MET FROM REVENUE 

Amount of Demand 

Rs. 

76 Miniatry of Mioea and Fuel • 3%,03,000 
77 Geological Survey • %.73",6,000 

78 Other Revenue Bxpendlture of the Ministry of Mines and Fuel .·10,,6,17.000 

II.-EXPENDITURE MET FROM CAPITAL AND DIS-
BURSEMENT OF LOANS AND ADVANCES 

133 Capital Outlay of the Ministry of Mines and Fuel ·6%,19,05,000 

(Lot Sabha adjourned tiU 11 A.lIiI. on Thunda,.. the 17th May, 1962.) 

• 

M. N. KAUL, 
Secretary . 

*Inclusive of the amounts voted on account on the 24th March, 196~. 
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BULLETIN-PART I 

[Brief Record of Proceedings] 

Thursday, May 17, 1962j"Vaisakhu 27, 1884 (Saka) 

No. :H 

1. Starred Questions 

Starred Questions Nos. 790-791, 794-795, 797--799, 801-804, 806, 811 and 
813-814 were oraBy answered. Replies to remaining questions were laid on 
the Table. 

2. Unstarred Questions 

Re~lies to Unstarred Questions Nos. 1363-1472 and 1474-1502 were laid 
on the Table. 

3. Short Notice Question 

One Short Notice Question regarding Electrical Equipment from Russia 
addressed to the Minister of Irrigation and Power was orally answered 
and supplementary questions were answered thereon. 

4. CaIHDc attention to matter of Urgent Public Importance 

Shri Hem Barua called the attention of the Minister of Home Atrairs to 
the two explosions reported to have o'ccurred on the lolth and 15th May, 
1962 in Delhi. 

The Minister of Home Affairs made a statement in regard thereto. 

5. Papel'll laid on the Table 

The following papers were laid on the Table:-

0) A copy each of the following Notification,q under sub-section (3) 
of section 4S8 of the Merchant Shi·pping Act, 1958:-

(i) The Shipping Development Fund Committee (General) Rules, 
1980 published in Notification No. G.S.R. 938 dated the 13th 
August, 1960. 

(ii) The SlUpping Development Fund Committee (General) Amend-
ment Rules, 1960 published in Notification No. G.S.R. 1267 
dated the 29th October, 1960. 

lP.'f.O. 
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(iii) The Merchant Shipping (Carriage of Medical OtliCer5) Rules, 
1961 published in NOlification No. G.S.R. 987 dated the 29th 
July, 1961. 

(iv) The Merchant Shippini (Apprenticeship to Sea Service) Amend-
ment Rules, 1961 published in Notification No. G.S.R. 1265 
dated the 14th October, 1961. 

(v) The Merchant Shipping (Registration of Sailing Vessels) Amend-
ment Rules, 1961 published in Notification No. G.S.R. 1347 
dated the 4th November, 1961. 

(vi) The Merchant Shipping (Registration of Indian Ships) Amend-
ment Rules, 1961 published. in Notification No. G.S.R. 1348 
dated the 4th November, 1961. 

(vii) The Merchant Shipping (Certi1lcates of Competency) Rules. 
1961, published in Notification G.S.R. No. 1510 dated the 23rd 
December, 1961. 

(viii) The Shipping DevelQPment Fund Commit~ (General) Amend-
ment Rules, 1962 published in Notification No. G.S.R. 167 
dated the 10th February, 1962. 

(ix) The Shipping Development Fund Committee (General) Second 
Amendment Rules, 1962 published in Noti1lcation No. G.S.R. 
209 dated the 17th February, 1962. 

(x) The Shipping Development Fund Committee (General) Third 
Amendment Rules, 1962 published in Noti1lcation No. G.S.R. 
296 dated the 10th March, 1962. 

(2) A copy each of the following Orders under sub-section (6) of 
section 3 of the Essential Commodities Act, 1955:-

(i) The Roller Mills Wheat Products (Price Control) Amendment 
Order, 1962 published in Noti1lcation No. G.S.R. 637 dated the 
8th Mlu', 1962. 

(ii) The Rice (MadhYa Pradesh) Price Control (Fourth Amend-
ment) Order, 1962 published in Notification No. G.S.R. 671 
dated the 10th May, 1962. 

(iii) The Rice (Punjab) Second Price Control (Third Amendment) 
Order, 1962 published in Notification No. G.S.R. 673 dated 
the 10th May, 1962. 

6. MotlODs for Election to Committees 

(i) Dr. Ram Subhag Singh moved the following moti.on:-
"That in pursuance of clause (7-9) of paralraph 3 of the late Depart-

ment of Education, Health and Lands Resolution No. 
F. 40-26/44-A, dated the 10th April, 1945, as amended by Mdnistry 
of Food and Agriculture Resolutions Nos. F. 12-41/53-Com. II 
and 6-198/58-Com. II/IV, dated the 22nd January, 1956 and 5th 
March, 1960, respectively, the members of Lok Sabha do pro-
ceed to elect, In such mwner as the Speaker may direct, two 
members' from among themselves, to serve as members of the 
Indian Central Tobacco Committee." 

The motion was adopted. 

82 



(ii) Dr. D. S. Raju moved the followine motion:-
"That in pursuance of Rule 4(7) of the Post-Graduate Trainin, Centre 

in Ayurveda Rules, the members of Lok Sabha do proceed to 
elect, in such manner as the Speaker may direct, one member 
from among themselves to serve as a member of the Governinl 
Body of the Post-Graduate Training Centre in Ayurveda." 

The motion was adopted. 

(iii) Dr. Sushila Nayar moved the folloWing motion:-
"That in pursuance of sub-section (2) (h) of section 5 of the Delhi 

Development Act, 1957, the members of !.ok Sabha do proceed 
to elect, in such manner as the Speaker may direct, two 
members from among themselves to. serve as members of the 
Advisory Council of the Delhi Development Authority." 

The motion was adopted. 

7. The Budpt (General) IHZ-6S-Demands for Grants 

Discussion on Demands for Grants Nos. 86, 87 and 135 for which the 
Ministry of Steel and Heavy Industries is responsible commenced. 

Thirty:"six cut motion.<; were moved and negatived. 

The following Demands were voted in fuIl:-

MINISTRY OF STEEL AND REA VY INDUSTRIES 

Num-
berof 
De-

m"nd 

Name of Demand 

I.-EXPENDITURE MET FROM REVENUE 

86 Ministry of Steel and Heavy Industries 
87 Other Revenue Expenditure of the Ministry of Steel and 

Heavy Industries 

II.-EXPENDITURE MET FROM CAPITAL AND DIS-
BURSEMENT OF LOANS AND ADVANCES 

13S Capital Outlay of the Ministry of Steel and Heavy Industries: . 

Amount of 
Demand 

Rs. 

(Lok Sabha adjourned till 11 A.M. on Friday, the 18th May, 1962.) 

M. N. KAUL, 
Secretary. 

-InclUSive of the amounts voted on account on the 24th March. 1962. 
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LOI[ I'BBa 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Friday, Ma1l 18, 1962/VaiBakha 28, 1884 (Sa1ca) 

No. 15 

1. Starred Qaest10as 

Starred Questions Nos. 835-A, 837-839, 841, 842, 844, 847, 848, 851---864, 
857......860 and 863-,-866 were orally answered. Replies to remailning ques-
tions were laid on the Table. 

2. Uutarred QlHIIItlons 

Replies to Unstarred Questions NOlI. 1503-1513, 151·5---i9 and 1562-1601 
were laid on the Table. 

3. Papen laid. on the Table 

The fol.1owing ·papers were laid on the Table:-

(1) A copy of Annual Report of the Coal Board for the year 1960-61. 

(2) A copy eacl1 of the following Orders under BUb-section (5) of 
section 4 of the Inter-State Corporations Ad, 1957:-

(i) The Madhya Bharat Medical Council (Reconstitution) Order, 
1961, published .in Notitlcation No. G.S.R. 1418 dated the 2nd 
December, 1961. 

(li) The Bombay Labour Welfare Board (Reconstitution) Amend-
ment Order, 1962, published in Notification No. G.S.R. 80 dated 
the 20th January, 1962. 

(3) A copy each of the following Rules under sub-section (3) of sec-
tion 12 of the Government Savings Certifleates Act, 1959:-

(1) The Post Office Savings Certificates (Second Amendment) Rules, 
1962 published in Notification No. G.S&, 363 daUld the Mth 
March, 1962. I 

(ll) The Post Office Savings Certiftcates (Third Amendment) Rules, 
1962 published in Notification No. G.S.R. 469 dated the 14th 
April, 1962. 

[P.T.O. 



4. Statement re: Government Business 

The Minister of Parliamentary Affairs made a statement re,ardinc the 
Government business for the week commencin, the 21st May, 1962. 

5. Motions for Election to Committees 

0) Shri V. K. Krishna Menon moved the followllll motlon:-
"That in pursuance of sub-section (1) (1) of section 12 of the National 

Cadet Corps Act, 1948, as amended by the National Cadet 
Corps (Amendment) Act, 1952,the members of Lok Sabha do 
proceed to elect, in such manner as the Speaker may direct, two 
members from among themselves to serve as members of the 
Central Advisory Committee for the National Cadet Corps for 
a term of one- year from the date of their election, subject to 
the other provisions of the said Act and the National Cadet 
Corps Rules, 1948." 

The motion was adopted. 

(ii) Shri Humayun Kabir moved the following motion:-
"That in pursuance of paragraph 3(5) of the Ministry of Scienti&: 

Research alld Cultural Affairs Resolution No. F. 21-1181-C.I., 
dated the 29th June, 1961, the members of Lok Sabha do pro-
ceed to elect, in such maDller as the Speaker may direct, two 
members from among themselves· to serve as members of the 
Central Advisory Board of Anthropo10IY, for the term beginning 
from the date of their election and. ending on the 28th June, 
1964, subject to the other provisions of the said ~olutlon." 

The motion was adopted. 

(Iii) Shri Humayun Kabir moved the following motion:-
"That in pursuance of clause 14( v) of the Scheme for the Adminis-

tration and. Management of the properties alld funds of the 
Indian l:n.stitute of Science, Banialore, read with regulatiOns 
2.1 and 2.1.1 of the regulations of the Institute, the members of 
Lok Sabha do proceed to elect, in suCib manner as the Speaker 
may direct, two members from amon, themselves to serve as 
members of the Council of the Institute." 

The motion was adopted. 

6. The Baelre! (General, 1982-63-DeJDaDda for Grm .. 

Discussion on Demands for Grants Nos. 66 to 68, 130 and 131 for which 
the Ministry of Irrigation and Power is responsible commenced. 

Forty-three cut motions were moved. 

The discussion was not concluded. 

7. Private Members' Resolutions-Withdrawn 

(i) Discussion on the following Resolution by Shri Balkrishna Wasnik 
and amendments thereto moved on the 4th May, 1962, continued:-

"This House recommends to the Government to set up a Commission 
to look into the rea~ons for lesser efftciency and more cost in 
some of the public sec-tor enterprises than those in the private 
s('ctor." 
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The followine members took part in the debate:-
(1) Shri Homi F. Daji I 
(2) Shri P. R. Chakra rti 
(3) Shri Prabhat Kar 
(4) Pandit D. N. Tiwar 
(5) Shri lndrajit Gupta 
(6) Shri Ram Sewak Y av 
(7) 

Shri Balkrishna Wasnik rePl~d to the debate. 
The amendments moved on t e 4th May, 1962, were withdrawn by leave 

of the House. , , 

The Resolution was also With~raWn by leave Of the House. 
(ii) Shri A. K. Gopalan mov~ the followi:ag Resolution:-

"This House calls upon the \Government to initiate economic, political 
and other measures aimed at curhing the growth of monopolies 
and distributing the fruits of tlational economic advance more 
equitably among all sections of the people." 

One amendment was moved by Shri P. R. Chakraverli. 
The following members took part in the debate:-

(1) Shri S. M. Banerjee 
(2) Shri Gulzarilal Nanda. 

The amendment moved by Shri P. R. Chakraverti was negatived. 
The Resolution was withdrawn by leave of the House. 

8. Private Member's BeIIOIlIJtion-Und.er ColUlld.eration 

Shri Inder J. Malhotra moved the following Resolution:-
"In order to create a cooperative tempo and.. achieve the target of the 

service co-operatives in all parts of the country, this House 
calls upon the Government ,to take immediate steps to organise 
at least one nucleus co-operative farming society in every State 
and Union Territory of the Indian Union and to mobiliae more 
vigorously all resources and public relations channels avail-
able in the country." I 

Shri K. K. Warior commenced his speech On the Resolution which was 
not concluded. 

9. HaIf-an-bour discussion on matters arlsiq out of answer to qnes&iou 

Shri A. K. Gopalan 'raised a half-an-hour discussion on points arising out 
of the answer given On the 1st May, 1962 to Starred Question No. 308 
regarding Government Employees. 

Shri La} Bahadur Shastri replied to the discussion. 

(Lok Babha adjourned till 11 A.M. on Monday, the .21Bt Ma~1962.) 

66 
GIPND-LS 1-568 (D) ~18-5-62-750. 

M. N. KAUL, 
Secretary. 



LOIt SABIIA 

BUlLETIN-PART I 

[Brief Record of ProceedingsJ 

Monday. Mall 21, 1962/Vaisakna 31, 1884 (Saka) 

No. 26 
1, Stured Questions 

Starred questions N"ls. 883-885, 887-889. 8~1, 893, 897, 8~8, 900 and 901 
were orally answered. Replies to remaining questions were laid on the 
Table. 

2. UllStarred Questions 

Replies to Unstarred Questions Nos. 1602-1659 were laid on the Table. 

3. Short Notiee Question 

Reply to a Short Notice Question regarding Strike by Workers of Veer 
Arjun Press, Delhi, addres3ed to the Minister of Labour and Employment 
was laid on the Tabl€! the Member bein, absent. 

t Papen laid oD tile Table 

The following papers were laid on the Table:-
(1) A copy of the Companies (Cen~ral Government's> General Rules 

-and Forms (Fourth Amendment) 'Rules, 1961 published in Notifi-
cation No.' G.S.R. 1408 date:! the 25th November, 1961, under 
sub-section (3) of section 642 of the Companies Act, 1956. 

(2) A copy of Report of the Ganea Brahmaputra Water TraDJpOrt 
Board for the year 1961. 

5. President'. Assent to Bill 

Secretary laid on the Table the Appropriation (Railways) No.2 Bill, 
1962 Passed by the Houses of Parliament during the current Session and 
assented to by the President since the last report made to the House on the 
18th April, 1962. i 

6. Statement by Minister of ShippiDI 
The Minister of Shipping made a statement regarding the resumption of 

Work by the Hooihly River Pilots. 
[P.T.O. 
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'1. Motion tor Eleotlon to Committe. 

Shri Manubhai Shah moved the tollowina motion:-

"That in pursuance of s~b-rule (1) (e) of Rule 4 of the Coir Industry 
Rules, 1954, as amended by S.R.O. No. 3983, daLed the 12th 
December, 1957, the members of Lok Sabha do proceed to elect, 
in such manner as the Speaker may direct, two members from 
among themselves to serve as members of the Coir Board for a 
term to be specified by the Central Government." 

The moUon was adopted. 

8. TIle Baqet (General) 1962-63-DeIlWld5 lor Grants 
(i) Discussion on Demands for Grants Nos. 66 to 68, 130 and 131 tor 

which the Ministry of Irrigation and. Power is responsible concluded. 

T!le cut motions moved on the 18th May, 1962, were neeatived. 

The following Demands. were voted in full:-

MINISTRY OF IRRIGATION AND POWER 

Num-
ber 
of 

De-
maud 

Name of Demand 

I.-BXPBNDITURE MET FROM REVENUE 

66 Ministry of Irrigation and Power 
67 Multi-purpose Klver Schemes. . • • • • 
68 Other Revenue Expenditure of the Ministry of IrriptioD aDd 

Power 

n.-EXPENDITURE MET FROM CAPITAL AND 
DI::iBURSHMBNT OF LOANS AND ADVANCES 

laO Capital Outlay on Muhi-purpoee River Schemes • • • 
131 Other CaPIta! Outlay of t1le Mmiltry of Imption and Power 

AmOunt of 
DCIDIDd 

RI. 

20,,8,000 
~1,~7,000 

a>48,~3,ooo 

• 
7,52,56,000 

11142,98,000 

(ii) Discussion on Demands for Grants Nos. 88 to 98 and 136 to 140 for 
which the Ministry of Transport and Communications is responsible cOIn-
menced. 

Seventy cut motions were moved. 

The diacussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 22nd May. 1962.) 

88 
GIPND-LSI-587 (D) LS-21-5-62-750. 

M. N. KAUL. 
Secretary. 



LOIt SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Tue6datl, Mati 22, 1962j'Jtltliltha I, 1884 (SGk4) 

No. 21 
1. Starred QU..uou J-

Starred Questions Nos. 915-922, 9~928, 93o.!.9a2, 934-938 and ~ 
were orally answered. Replies to remaining questions were laid on the 
Table. 

2. Unatarred QIIe8tIOIII 
Replles to Unstarred Questions Nos. 1680-1756 and 175~1779 were laid 

on' the Table. 

3. Caliin&' attention to matters of Urlent Public Importance 
0) H. H. Maharaja Pratap Keshari Deo called the attention of the Prime 

Minister to the reported entry of some Chinese into lndian territory and 
their taking photographs of Jogbeni town. 

The Minister of State in the Ministry of External Mairs made a state-
ment in regard thereto. 

(ii) Shri Hem Barua called the attention of the Prime Minister to the 
reported denial of facilities by the Chinese Government to the Indian 
Embassy in Peking for celebrating the Republic Day this year. 

The Minister of State in the Ministry of bternal Mairs made a state-
ment in regard. thereto. 

4. Papen JaI4 OD tile Table 
A copy each of the following Notiftcations making certain turther amend-

ments to the Delhi Motor Vehicles Rules, IINO, under sub-section (3) of 
section 133 of the Motor Vehicles Act, 1939, was laid on the Table:-

(i) Notification No. F. 12/57/60-Transport published in Delhi qazette 
dated the 1st June, 1961. 

(ii) Notification No. F. 12f186/I59-Transport published in Delhi Goette 
dated. the 18th January, 1962. 

5. The Radlet General 1962-88-DemuuIs fOr GI'IIIlte 

Discussion on Dem.a.ndB far Grants Nos. 88 to 98 and 136 to 140 tor 
which the Ministry of T.ndWport and Communications il l"e8pQIlIible con-
tinued. I 

The ddscussion was not concluded. 

(Lok Sabh.a adjourned till 11 A.M. on Wednesday, the 23rd May, 1861.) 

88 
GIPND-LSI-608(D) LS-22-G-62-750. 

M. N.ICAUL, 
Secr~ry. 



LOll: SABIIA 

BUlLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, May 23, 1962/JlIaistha 2, 1884 (Saka) 

No. 28 

1. 8tarrecl Qultlou 

Starred Questions Nos. 94S-953, 95S-962 and 965-968 were orally 
answered. Replies to remaining Questions were laid' ~"n the Table. 

2. UIl8tarred QUestioDS 

Replies to Unstarred Questions Nos. 1780-1826, I 82S-187l and 1873-
1888 were laid on the Table. 

3. CaIliDc at&eDtion to matter of Urgent Public Importance 

8hri Mani Ram Bagri called the attention of the Mini&ter of RailwayS 
to the railway accident at Sealdah on the 22nd May, 1962 resulting in 
injuries to 41 persons. 

The Deputy Minister of Railways made a statement in regard thereto. 

4. Papers laid on the Table 

The following papers were laid on the Table:-

(1) A copy each of the following papers:-

(i) Annual Report of the Council of Scientific and Industrial 
Research for the year 1961-82. 

(ii) Annual Technical Report of the Conncil of Scientific and 
Industrial Research for the year 1960-61. 

(2) A copy of the Union Public Service Commission (Exemption 
from Consultation) Amendment Regulations, 1962 pubUshed in 
Notification No. G.S.R. 382 dated the 31st March, 1962, under 
clause (5) of article 320 of the Constitution, together with an 
explanatory note. 

[P.T.D. 
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5. Motioa for Election to Committee 

Shri Hwnayun Kabir moved the following motion:-
"That in pursuance of clause i(f) of paraJraph 3 of the Ministry of 

Education Resolution No. F. 16-10144-E. In, dated the 80th 
November, 1945, as amended from time to time, the members 
of Lok Sabha do proceed to elect, in such manner as the 
Speaker may direct, two members from amon, themselves to 
serve as members of the All India Council for Technical Edu-
cation for the present term of the Council endilli on the 29th 
April, 1964, subject to the other provisions of the laid Resolu-
tion." 

The motion was adopted. 

6. 'DIe B1u1cet (General) 196Z-63-Demaads for Graat. 

(i) Discussion on Demands for Grants Nos. 88 to 98 and 136 to 140 for 
which the MinistrY of Transport and Communications is responsible con-
cluded. 

The cut motions moved on the Zlst May, 1962 were neptived. 

The following Demands were voted in full:-

MINISTRY OF TRANSPORT AND COMMUNICATIONS 

Num-
berof 
De-

mand 

Name of Demand 

I.-EXPENDITURE MET FROM REVENUE 
88 Ministry of Transport and Communications 
89 MetcoroloiJ 
90 Central Road Fund 
91 Communication. (including National Hiahways) 
92 Mercantile Marine • 
93 UJhthousel and Lishuhipe 
~ Aviation 
95 Overseas Communications Service 
96 Other Revenue Expcuditure of the Ministry of Transport 

and Communications . 
97 Indian Poata and TclclP'lphs Department (includina Working 

cxpenacs) 
98 POIU and Telegraphs Dividend to GcDcral Revenues and 

Appropriations to Reserve Funds. • . . . 

H.-EXPENDITURE MET FROM CAPITAL AND DIS-
BURSEMENT OF LOANS AND RDVANCBS 

Capital Outlay on Roads . 
Capital Outlay on Ports 
Capital Outlay on Civil Aviation 
Other Capital Outlay of the,jMini8tfY of Transport and Com-

munications . . . . . . . . 
Capital Outlay on Indian Poats and Telegraphs (not met from 

Revenue) 

71 

Amount of 
Demand 

RI. 

77.15.000 
1.59.00.000 
3038.19,000 
5.67.50.000 

62.72,000 
72..78,000 

4t2.4)07,ooo 
1,2.0.50,000 

10144.00,000 

37.66.50.000 
2..87.86.000 
3,06.85.000 



-

(ii) Discussion on Demands for Grants Nos. 39 to 44 and 124 to 126 for 
which the Ministry of FOOd and Agriculture is responsible commenced. 

One hundred and twelve cut motions were moved. 

The discussion was not concluded. 

7. Half-an-bour discussion on matters arisiDe out of aaswer to question 
Shri Hari Vishnu Kamath raised a half-an-hour discussion on points 

arising out of the answer given on the 21st May, 1962 to Starred Question 
No. 900 regarding anti-Indian publicity by the Chinese Embassy in 
New Delhi. 

Shrimati Lakshmi N. Menon replied to the discussion. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 24th May, 1962.) 

72 
GPPND-LS 1-631 (D) LS-23-5-62-750. 

M. N. KAUL, 
Secretary. 



LOK SABIIA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Thursdall. Mall 24, 1962jJ1/aiBtha. 3, 1884 (Saka.) 

No. II 

1. StarrecI Quest4.ons • 

Starr~ Questions Nos. 993-1000, 1002, 1004-1010, 1012, 1015 and 
1019-lO20 were orally answered. ~eplies tq remaini.ne questions were 
laid on the Table: . . . 

2. Ullltarred Quettlons. 

Replies to Unstarred Questions Nos. 1~89-~938 were laid on the Table. 
• Il , • • 

3. Suspension of Member 

Shri Mani Ram Bagrj was suspended from the service of the House lor 
seven days. . I . 
4. CaJUne attention to 'matt~r 0; Ur,ent Public IJnportaDce 

Shrimati Maimoona Sultan called the attention of the MiIIlister of 
Defence to the reported \rain accident in Elisabethville and the inju'ries 
caused thereby to the Indian soldiers. 

The Minister of Defence made a statement i:n regard thereto. 

5. Papers laid on the Table 

The following papers were laid on the Table:-

(1) A copy of t!J.e Employees' Provident Funds (Fourth Amendment) 
Scheme, 1962, published in Notification No. G.S.R. 633 dat.ed 
the 5th May, 1962, under sub-section (2) of section 7 of the 
Employees' Provident Funds Act, 1952. 

(2) A copy of the Collection of Statistics (Central) Amendment 
Rules, 1962 published in Notification No. S. O. 1309 dated the 
5th May, 1962, under sub-section (3) Of section 14 of f.he 
Collection of Statistics Act, 1953. 

[P.T.O. 



8. '!'he •• et (General) 19U-63-Demands tor Uranu 
(i) Discussion on Demands for Grants NcH. 39 to 44 and 124 to 126 tor 

which the Ministry of FOOd and AgriI'IIILUI''' is responsible concluded. 

The cut motions moved on the 23rd May, 1962 were negatived. 

The following Demands were voted in fUU:-

MINISTRY OF FOOD AND AGRICULTURE 

No. 
of 

De-
JUDd 

Name of Demand 

I.-BXPBNDlTURB MET FROM RBvmfUB 

39 Ministry of Food and Agriculture 

40 Agrica1ture •• 

41 Apic:uJtunl ReIearch • 

42 Animal HusbaDdry • 

43 FORSt . • • • • 
44 Other Revenue Expenditure of the Mini.try of rood anc1 As-

ric:ulture • •• • 

II.-BXPENDITURE MET FROM CAfITAL AND 
DISBURSEMENT OF LOANS AND ADV ANCBS 

134 Capital Outlay on Foresta • 

l2S Purchase of FoodJraina • 
136 Other Capital Outlay of the Ministry of FOO4 anc1. Aap:icul-

ture • 

Amount of 
Demand 

R.I. 

6I.S6,ooo 
~,aoP9.ooo 

4P1P2,/JOO 
82.71.000 

67.SSPClO 

(ii) Dilcussion on Demands fOr Grants No.. 79 to 85 and 134 for which 
the MinlItry of Scientific Research and Cultural Main is responsible 
commenced. 

Thirty-one cut motions were moved. 

The discussion was not concluded. 

(Lok Sabba adjourned till 11 A.M. on ~jday, the 25th May, 1962.) 

'74 
GIPND--J:.SI-651 (D) LS-24-5-62-750. 

M. N. KAUL. 
Secretary. 



LOK SAaRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Friday, Mall 25, 1962/JlIa&&tha 4, 1884 (Saka) 

No. 30 

I. Starred Questions 

Starred Questions Nos. 1038-1040, 1042, 1043, 1045, 1047-1050, 105.2-,..; 
1056 and 1058 were orally answered. Replies to remaining questions were 
laid on the '1'able. 

2. Unstarred Questions 

Replies to Unstarred Questions Nos. 1939- -1949, 1951-56. 195~-1981 and 
1983-2025 were laid on the Table. 

3. Short Notice Questions 

One $hort Notice Question regarding r:nhancement of Water Rate in 
Delhi addressed to the Minister of Health was orally answered and sup-
plementary ques.tions were answered thereon. 

4. CaUln~ Attention to Matter 01 Ur,ent PubliC! fmportaDee 

Shri S. M. Banerjee called the attention of the Minister of Railways to 
the collision between a goods train and a Military Vehicle Special at Siva-
ramapuram station on the Madras-Guntakal section. 

The Deputy Minister of Railways made a statement in regard thereto. 

5. Papers Laid on the Table 

The following papers were laid on the Tllble:-

(1) A statement on the revision of concessional tariffs and periods 
for Trunk Calls. 

(2) A statement on rationalisation of 'Trunk Tariffs. 

[P.T.O. 
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(3) A copy each of the following Notifications under sub-section (3) 
of section 133 of the Motor Vehicles Act, 1939:-

(a) Notification No. 17S/F. 68-120/60-Pub. published in Andaman 
and Nicobar Gazette dated the 30th August, 1961, containing 
the Andaman and Nicobar Islands (Licensing of Conductors 
for Stage Carriages) Rules, 1961. 

(b) Notification No. 25/20/60-1(Tpt) published in Manipur Gazette 
dated the 5th September, 1961, making certain amendments to 
the Manipur Motor Vehicles Rules, 1951. 

(4) A copy each of the followina Noti1lc;ations making certain fur-
ther amendments to the Delhi Motor Vehicles Rules, 1940, un-
der sub-section (3) of section 133 of the Motor Vehicles Act 
193~:- ' 

(a) Notification No. F. 12/53/60-Transport published in Delhi 
Gazette dated the 18th November, 1961. 

(b) Notification No. F. 21/S/60-Transport published in Delhi 
Gazette dated the 14th December, 1961. 

(c) NotifI.cation No. F. 12/38157-61 Transport published in Delhi 
Gazette dated the 18th Janu,ary, 1962. 

6. FiDaDcIal Comm.Ittas (lfJ61-U)-A Review-LaId on the Table 

Secretary laid on the Table a copy of "Financial Committees (1961-62)-
A Review." 

7. Motions for Election to COIIIIDIUees 

(i) Dr. Ram Subhag Singh moved the follOWing motion:-
"That in pursu,ance of clause B(vi) of Ministry of Agriculture (now 

Food and Agriculture) Resolution No. F. 43-11/48-Comm., 
dated the 21st May, 1949, as amended from time to time, the 
members of Lok Sabha do proceed to elect, in such manner as 
the Speaker may direct, three members from among themselves 
to serve as members of the Indian Central Arec;anut 
Committee. " 

The motion was adopted. 

(ll) Dr. Ram Subhag Singh moved the following motion:-
"That in purlU&n<:e of clause (g) of Section .. of the Indian Coconut 

Committee Act, llK4, as amended from time to time, the mem-
bers of Lok Sabha do proceed to elect, in such manner as the 
Speaker may direct, two members from among themselves to 
serve as members of the Indian Central Coconut Committee." 

The motion was adopted. 

8. The Bad,et (General) lH2-83-Demands for Grants 

(i) Discussion on Demands for Grants Nos. 79 to 85 and 134 for whicb 
the Ministry of Scientiftc Research and Cultural Mairs is responsible con-
cluded. 

The cut motions moved on the 24th May, 1962 were negatived. 
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The following Demands were voted in full:-

MINISTRY OF SCIENTIFIC RESEARCH AND CULTURAL AFFAIRS 

Num-
bet of Name of Demand Amount of 
De- Demand 

mand 

RI. 

I.-BXPBNDITURE MET PROM REVENUE 

79 M.iDiatry of Sc:ientiftc Racarch and Cultural Affairs 29,31,000 
80 ArcbIeoIoBY 9~ 
81 SUI'Vey of India 2,72J!o,ooo 
82 Botanical Survey 22146,000 
83 ZoologIcal SUl'Vey 18,71,000 
84 Sciendfic Relearch and Cultural Affairs 14>88,59.000 

85 Otbcr Revenue Bxpeaditure of the Mini8try of Scientific Re-
search and Cultural A1IiUn . . • 52149,000 

II.-BXPBNDITURB MET PROM CAPITAL AND DIS-
BURSEMENT OF LOANS AND ADVANCES • 

134 Capital Outlay of the Ministry of Scientific ReaeIrc'h and Cul-
tun! A1IiUn' . . . . . . . . 2.73P7,ooo 

(ii) Discussion on Demands for Grants Nos. 45 to 47 and 127 for which 
the Ministry of Health is responsible commenced. 

Sixty-two cut motions were moved. 

The discussion was not concluded. 

9. Private Members' BllJ&..-.lntrodueecl 

(1) The Representation of the People (Amendment) Bill, 1982 (Amend-
ment of section 7) by Shri Diwan Chand Sharma. 

(2) The P~rliament Library Bill, 1962, by Shri Diwan Chand Sharma. 

(3) The Child Marriage Restraint (Amendment) Bill, 1962 (AmeRdtnent 
Of sections 2 and 3) by Shri Diwan Chand Sharma. 

(4) The Mines (Amendment) Bill, 1982 (A~t of sections 12. M, 
66, 67, 70, 72C and 73) by Shri Satis Chandra Semanta. 

(5) The Untouchability (Offences) Amendment Bill, 1962 (Amendment 
of sections 3 and 4) by Shri S. M. Siddiah. 

10. Private Members' Bllls-wltbdrawn 
(i) The Code of Crimin(1l Procedure (Amendment) BUl, 1962 (Amend-

ment of sections 342 and 562) btl Shri M. L. DtDI"edi. 
[P.T.O. 
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Discussion on the motion for consideration 01 Ute Bill, moved CIa the 11 th 
May, 1962, continued. 

Sbri B. N. Datar took part in the debate. 

Shri M. L. Dwivedi replied to the debate. 

The Bill was withdrawn by leave of the House. 

(il) The Public Emplot/ment (Requirement as to Relidenc:e) Amendment 
Bm, 1962 (Amendment 01 section 5) by Shri J. B. S. Bist 

The motion for consideration of the Bill was moved by Shri J. B. S. Bist. 

The following members tool,( part in the debate:-

(1) Shri Diwan Chand Sharma 

(2) Shri B. N. Datal' 

Shri J. B. S. Bist replied to the debate. 

The Bm was withdrawn by leave of the House. 

11. Prh'ate Member's Bill-under consideration 

The Legislative Council, (Composition) Bill, 1962 btl Shri Shree Nara1lan 
Das . 

The motion for circulation of the Bill for the purpose of eliciting opinion 
thereon by the 31st December, 1962 was moved by S~ri Shree Narayan Das. 

The following members took part in the debate:-
(1) Shri Raghunath Singh 
(2) Pandit K. C. Shanna 
(3) Shri S. M. Banerjee 
(4) Shri C. K. Bhattacharyya 
(5) Shri Arun Chandra Guha 
(6) Shri P. R. Chakraverti 
(7) Shri K. K. Warior 
(8) Shri Lahri Singh 

The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Saturday, the 26th May. 1962.) 

'18 
GIPND-LS I~71 (D) LS-25-5-62-750. 

M. N KAUL. 
Secretary. 



LOX. 8ABIIA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Saturdall, Mall 26, 1962jJlIaiatha 6, 1884 (Saka) 

No. 31 

I. Paper Laid on the Table 
A copy of Annual Report of the Administrative Vjgilance Division 

for the period trom 1st January to 31st Deci!mber, 1961, was iaid on the 
Table. 

2. 8t&tementRe: Government Business 
The Minister of Parliamentary Affairs made a statement reearcUng 

the Government business for the week commencing the 28th May, 1962. 
3. The B .... et (General) 196Z-S3-Demands lor Grants 

(i) Discussion on Demands for Grants Nos. 45 to 47 and 127 for which 
the Ministry of Health is responsible concluded. 

The cut motions mov(!d on the 25th May, 1962 were negatived. 

The following Demands were voted in tull:-

Num-
berof 

De-
mand 

MINISTRY OF HEALTH 

Name of Demand 

I.-EXPENDITURE MET FROM REVENUE 

45 Ministry of Health 

46 Medical and Public Health 

47 Orh!r R !v.:nue Expenditure of the Ministry of Health 

II.~EXPENDITURE MET FROM CAPITAL AND DIS-
BURSBMENT OF LOANS AND ADVANCES 

Xl7 Capital Outlall of the Ministry of Health 

Amount of 
Demand 

Rs. 

1J.72,00:> 

7.42,28,00:> 

(ii) Diacuaaion on Demands tor Grants Nos. 13 to 16 and 115 tor 
which the Ministry of Education is responsible commenced. 

ELghty-eight cut motions were moved. 
The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Monday, the 28th May, 1962.) 

79 
GMGIPND LSI-70(D)L8-28.5_8~750. 

M. N. KAUL, 
Secretary. 



-I.OK SABHA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Monday. May 28, 1962/JlIaistha 7, 1884 (Saka) 

• No. 82 
1. Starred. qlUlltiOllS 

Starred Questions Nos. 1070, 1072, 1074-1075, 1077-1081, 1083-1086 and 
1090-1093 were orally answered. Replies to remaining qu.:stions were 
laid on the Table. 

2. Unstarred Questions 

Replies to Unstarred Questions Nos. 2026-2038, 2040-2060 and 2062-
2115 were laid on the Table. 

:1. Calling attention to matters 01 Urgent Public Importance 

(i) Shri Hem Barua called the attention of the Minister of Defence to 
the reported entry of some Chinese into Gorakhpur BInd Basti Districts of 
Uttar Pradesh and taking photographs on the 21st and 22nd May, 1962. 

The Minister of Defence made a statement in regard thereto. 

(ii) Shri F. H. Mohsin called the attention of the Minister of Transport 
and Communications to the crash of Darbhanga Aviation's freighter Dakota 
in Rajshahi district of East Pakistan resulting in the death of its four occu-
pants. . 

The Deputy Minister of Transport BInd Communications made a statement 
in regard thereto. 

4. Papers laid on the Table 

The following papers were laid on the 'l1able:-
(1) A copy of the International Copyright (Fifth Amendment) Order, 

1962 published in Notification No. S.O. 1190 dated the 18th 
April, 1962, under section 43 of the Copyright Ad, 1957. 

(2) A statement correcting the reply given on the 29th March, 1962 
to a supplementary by Shri Harish Chandra Mathur on Starred 
Question No. 289 regarding unauthorised constructions in Delhi. 

(3) A copy each of the following Notifications under sub-section (2) 
of section 3 of the All India Services Act, 1951, making certain 
amendments to Schedule III to the Indian Administrative Ser-
vice (Pay) Rules, 1954:-

(a) G.S.R. No. 311 dated the 17th March, 1962. 
(b) G.S.R. No. 352 dated the 24th March, 1962. 
(c) G.S.R. No. 381 dated the 31st March, 1962. 
(d) G.S.R. No. 426 dated the 7th April, 1962. 
('> G.S.R. No. 573 dated the 28th April, 1962. 
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(4) A copy bf Notificatio~No. G.S.R. 424 dated the 7th April, 1962 
making certain amendment to Schedule III to the Indian Police 
Service (Pay) Rules, 1954, under sub-section (2) of section 3 
of the All India Services Act, 1951. 

(5) A copy each of the followiJ1& Oniers under sub-section (5) of 
section 4 of the Inter-State Corporations Act, 1957:-

(8) The Bombay Nursing Council (Reorganisation) Order, 1962 
published in Notification No. G.S.R. 125 dated the 3rd Feb-
ruary, 1962. • 

(b) The Treasurer of Charitable Endowments, Bombay (Re_consti-
tution) Order, 1962 published in Notification No. G.S.R. 2'17 
dated the 17th February, 1962. 

(6) A copy of the Uttar Pradesh Foodgrains (Restrictions on Border 
Movement) Amendment Order, 1962 published in Notification 
No. G.S.R. 684 dated the 19th May, 1962, under sub-section (6) 
of section 3 of the Essential Commodities Act, 1956. 

5. Statemenb by Ministers 
(i) The Minister of Education made 8 statement correcting the reply 

given on the 20th March, 1962 to a supplementary by Shrimati Renuka Ray 
on Starred Question No. 125 regarding cheap American books. 

(ii) The Minister of Defence made a statement reganiing bunkers on 
Assam-East Pakistan border re-occupied by Pakistan. 

6. The Budret (General) 196Z-S3-Demands for Grants 
(j) Discussion on Demands for Grants Nos. 13 to 15 and 115 for which the 

Ministry of Education is responsible concluded. 
The cut motions mcved On the 26th May, 1962 were negatived. 
The foUo~ing Demands were vote':! in full:-

No. 
uf 

De-
mand 

MINISTRY OF EDUCATION 

Name of Demand 

I.·-EXPENDITURE MET FROM REVENUE 
13 Ministry of Education 
14 Education . . . . . . . . 
I S Other Revenue Expenditure of the Ministry of Education 

II.-EXPENDITURE MET FROM CAPITAL AND DIS-
BURSEMENT OF LOANS AND ADVANCES 

J J 5 Capital Outlay of the Ministry of Ed:Jcation 

Amount of 
Demand 

Rs. 

34,91,000 
13,45,68,000 
2,:!I,50 ,000 

(ii) Discussion on Demands for Grants Nos. 63 to 65 and 129 for which 
the Ministry of Information and Broadcastidlg is responsible commenced. 

Fifly-five cut motions were moved. 
The discussi1:ln was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 29th May, 1982.) 

81 
GIPND-:-r,SD 72~ (D) LS-28-5-62-750. 

M. N. KAUL, 
~tary· 
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LOK SABBA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Tuesday, May 29, 1962jJilaistha 8, 1884 (Saka.) 

No. 3S 
1. Starred Questions 

Starred Questions Nos. 1114, 1116-1119, 1121-1126, 1128-1132 and 
1134--1136 were orally answered. Replies to remaining questions were laid 
on the Table. 

2. UDStarred Questions 

Replies to Unstarred Questions Nos. 2116 to 2167 were laid on the Ta.ble. 

3. Short Notice Question 

One Short Notice Question regarding Goookhpuri workers in coal mines 
at Kothagudium addressed to the Minister of Labour and Employment was 
orally answered. 

4. Adjournment Motion 

The Speaker gave his consent to the mov~g of an adjournment motion 
given notice of by Sarvashri H. N. Mukerjee, Prabhat Kar, Ranen Sen 
and K. K. Warior regarding the statement made by Shri B. K. Nehru, 
Amb.lssador in U.S.A., about India's Defence Forces. 

Shri H. N. Mukerjee then asked for the leave of the House to the mov-
ing of the motion and on objection being taken, the Speaker .. ked those 
members who were in favour of leave being granted to rise in their plnces. 
As less than fifty members rose, the Speaker informed that the member 
did not have the leave of the House. 

5. CaUlI1J' Attentlou to Matters of Urgent PubUc Importance 

0) Shri Hari Vishnu Kamath called the attention of the Prime Minia-
ter to the statement mad'e by Shri B. K. Nehru, Ambassador in U.s.A., 
about India's Defence Forces. 

The Prime Minister made a statement in regard thereto. 

iii) Shri Bhagwat Jha Azad callecl the attention of the Prime l\4inister 
10 certain remarks made by Shri B. K. Nehru, Ambassador in U.S.A., about 
the Minister of Defence. 

[P.T.O. 
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The Prime Minister made a statement in relCard thereto. 

(iii) Dr. L. M. Singhvi called the attention of the Minister of Home 
Affairs to the fire in Sadar Bazar area in Delhi OD the 28th May, 1962. 

The Minister of State of Home Affairs made a statement in regard 
thereto. 

6, Papers Laid on the Table 

A copy each of the following Noti1k:ations under sub-section (3) of 
section 642 of the Companies Act. 1~, was laid on the Table:- • 

(i) The Companies (Appeal to the Central Government) (Amend-
ment) Rules, 1962 publlshed in Notification No. G.S.R. 651 
dated the 12th May, 1962. 

(ii) The Companies (Central Government's) General Rules and Forms 
(Amendment) Rules, 1962 published in Notification No. G.S.R. 
6:53 dated the 12th May, 1962. 

7. '!be Budcet (General) 196Z-63-Demantls lor Grants 

(i) Discussion on Demands for Grants Nos. 63 to 65 and 129 for which 
the Ministry of Information and Broadcasting is reaponsible J:OQcluded. 

The cut motions moved on the 28th May. 1962 were negatived. 

The following Demands were voted in full:-

MINISTRY OF INFORMATION AND BROADCASTING 

Num-
ber 
of 

Dc-
mad 

Name of Demand 

• 

I.-EXPENDITURE MET FROM REVENUE 

63 MinilIuy of Information and Broadcuting; . 

6.4 Broi1dClllting 

6S Other Revenue Expenditure of the Ministry of Information 
and BroadcutinJ. . . 

Il.-EXPENDITURE MET FROM CAPITAL AND DIS-
BURSEMENT OF LOANS AND ADVANCES 

129 Capital Outlay of the Miniatty of Information and Broad-

Amount of 
DenaIDd 

Rs. 

I 

caatina 2,10,00,000 

.(ii) J)iscussion on Demands for Grants Nos. 73 to 75 for which the 
Ministry of Law is responsible commenced. 

Nineteen cut motions were moved and negatived. 
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The' following Demands were voted in fu11:-

MINISTRY OF LAW 

Num-
ber of 

De-
mand 

Name of Demand 

I.-EXPENDITURE MET FROM REVENUE 

73 Ministry of Law 
74 Elections . 
75 Other Revenue Expenditure of the Ministry of Law 

Amount of 
Demand 

Rs. 

33,98,000 
1,26,23,000 

2,43,000 

!iii) Discussion on Demands for Grants Nos. 8 to 12 and 114 for which 
the Ministry of Defence is responsible commenc~d. 

Fifty-nine cut motions were moved. 

The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 30th May, 1962). 

" GIPND-LSI-746(D) LS-29-5-62-750. 

M. N. KAUL, 
Secretary. 



LOK SA~ 

BULLETIN-PART I 

[Brief Record of Proceedings) 

Wednesdatl, Mati 30, 1962/Jtlaistha 9, 1884 (Saka) 

No. 34 

1. Starrect Questions 

Starred Questions Nos. 1164-1166, 1168-1170, 1172, 1174-1176, 1178, 
1179, 1181, 1183 and 1184 were orally answered. Replies to remaining 
questions were laid on the Table. 

2. UD8tarred Questlons 

Replies to Unstarred Questions Nos. 2168-2278 and 2280-2315 were 
laid on the Table. 

:1. PaJlel's laid on the Table 
• The following papers were laid on the Table:-

(1) A copy each of the following Notifications under sub-section (3) 
of section 133 of the Motor Vehicles Act, 1939, making certain 
further amendments to the Delhi Motor Vehicles Rules, 1940:-

(i) Notifl.cation No. F. 12134160-Transport published in Delhi Gazette 
dated the 7th September, 1961. 

(ii) Notification No. F. 12154161-Transport published in Delhi Gazette 
dated the 21st September, 1961. 

(2) A COpy of the Indian Medical Council (Post-graduate Medical 
Education Committee) Rule's, 1961 published in Notification 
No. S.O. 1699 dated the 22nd July, 1961, under sub-section (2) 
of section 32 of the Indian Medical Council Act, 1956. 

(3). A copy of the Fertiliser (Control) Third Amendment Order, 1962 
published in Notification No. G.S.R. 656 dated the 12th May, 
1962, under SUb-section (6) of section 3 of the Essential 
Commodities Act, 1955. 

4. Report or Committee on Private Members' Bills and Resolutions 

. Shri S. V. Krishnamoorthy Rao presented the First Report of the Com-
IDlttee on Private Members' Bills and Resolutions. 

[P.T.O. 
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5. Motions for Election to Committees 

(i) Dr. Sushila Nayar moved the following motion:-
"That in pursuance of clause 3(vii) of the Rules and Regulations of 

the Tuberculosis Association of India, the members of Lok 
Sabha do proceed to elect, in such manner as the Speaker may 
direct, two members from among themselves to serve as 
members of the Central Committee of the Tuberculosis Associa-
tion of India." 

The motion was adopted. 

(ii) Dr. Ram Subha~ Singh moved the following motion:-
"That in pursuance of the Ministry of Agriculture (now Food and 

Agriculture) Resolution No. F. 16-72'\47-Policy, dated the 8th 
November, 1948, as amended to date, the members of Lok Babba • 
do proceed to elect, in such manner as the Speaker may direct, 
four members from among themselves to serve as members of 
the National Foo:! and Agriculture Organisation Liaison Com-
mittee for a period of three years." 

The motion was adopted. 

6. The helpt (QeDeral) lM2-SS-Demands for Grants 

Discussion on Demands for Grants Nos. 8 to 12 and 114 for which the 
Ministry of Defence is responsible continued. 

'Ten further cut motions were moved. 

The discussion was not concluded. 

(Lok Sablta adjouraed till 11 A.M. on Thursday, the 31st May, 1962.) 

88 
GIPND-LS 1-769 (D) LS-30-5-62-750. 

1.1. N. !CAUL, 
Secretary. 



BULLETIN-PART I 
[Brief Record of Proceedings] 

ThursdatJ, May 31, 1962/JtJai.atha. 10, 1884 (Saka) 

No. 15 

1. Starred Q1IeIIUOns 
Starred Questions Nos. 1196-1201, 1204--1213 and 1215 were orally 

answered. Replies to remaining questions were laid ob the Table. 

2. UDStarred QueeUons 

Replies to Uinstarred Questions Nos. 2316-2378 were laid on the Table. 

3. Slaort NotIee Queaden 

One Short Notice Question regarding Fertilizer Projects addressed to 
the Minister of Steel and Heavy Industries was orally answered and supple-
mentary questions were answered thereon. 

4. Call1Dc' attention to matters of Urrent PubUc Importance 

(i) Shri Hem Barua called the attention of the Prime Minister to the 
re~d explosion in Nautanwa on the India-Nepal border, U. P. 

The Prime Minister made a statement in regard thereto. 

(ii) Shri Ramchandra Vithal Bade called the attention of the Minister of 
FOOd anct Agriculture to the locust invasion in Amritsar District of Punjab 
on the 29th May, 1962. 

The Minister of State of Food and Agriculture made a statement in 
regard thereto. 

5. Papers laid on the Table 

'!be following papers were laid on the Table:-

(1) A coPy each of the following Notiftlcations under sub-section (4) 
of aection 438 of the Sea CWJtoms Act, 1878 and section 38 of 
the Central Excises and Salt Act, 1944, making certain further 
amendments to the Customs IIDd Central Excise Duties Export 
Drawback (General) Rules, 1980:-

(a) G.S.R. No. 571 dated the 28th April, 1962. 
(b) G.S.R. No. 578 dated the 28th April, 1962. 
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(c) G.S.R. No. 580 dated the 28th April, 1962. 

(d) G.S.R. No. 581 dated the 28th April, 1962. 

(e) G.S.R. No. M3 dated the 12th May, 1962. 

(f) G.S.R. No. 644 dated the 12th May, 1962. 

(2) A copy each of the following Notifications under sub-section (4) 
of section 43B of the Sea Customs Act, 1878:-

(a) G.S.R. No. 586 dated the 28th April, 1962. 

(b) G.S.R. No. 587 dated the 28th April, 1962. 

(c) G.S.R. No. 626 dated the 5th May, 1962. 

6. Motions for Election to CoIlUDlttees 

(i) Dr. K. L. ShrimaIi moved the following motion:-
"That in pursuance of clause (l) (xvi) of Statute 2 of the Statutes of 

the University of Delhi, the members of Lok Sabha do proceed 
to elect, in such manner as the Speaker may direct, two 
members from among themselves to Berve as members of the 
Court of the University of Delhi." 

The motion was adopted. 

(ii) Dr. K. L. Shrimali moved the following motion:-
''That in pursuance of clause (l)(xvlli) of Statute 8 of the Statutes 

of the Aligarh Muslim University, the members of Lok &abha 
do proceed to elect, in such manner as the Speaker may direct, 
two members from among themselves to serve as members of 
the Court of the Aligarh Muslim University." 

The motion was adopted. 

(iii) Dr. K.. L. Shrimali moved the following motion:-

"That in pursuance of sub-section (l)(xii) of Section 19 of the Visva-
Bharati Act, 1951, read with clause (5) of Statute 10 o.f the First 
Statutes of the University, the members of Lok Sabha do pro-
ceed to elect, in such manner as the Speaker may direct, two 
members from among themselves to serve ai members of the 
Bamsad (Court) of the Visva-Bharati." 

The motion was adopted. 

7. The Badcr.t (General) IHZ-Ga-Demands for Graa. .. 

(i) Discussion on Dema:nds for Grants Nos. 8 to 12 and 114 for which 
the Minhtry of Defence is responsible concluded. 

On cut motion No.5 on Demand No.8 moved by Shri Hari VishnU 
Kamath on the 30th May, 1962, the HoUSe divided, Ayu 35; Noes 188. The 
cut motion was accordingly negatived. 

The other cut motions moved on the 29th and 30th May, 1962 were alsO 
negatived. 
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The following Demandl were voted in full:-

MINISTRY OF DEFENCE 

No. 
of 

De-
mand 

Name of Demand 

I.-EXPENDITURE MET PROM REVENUE 

8 Miniltry of Defence . 
9 Defence Services, Bffective Army 

10 Defence Services, Effective Navy 
II I>eferu:e Services, Bft'ective Air Force . 
12 Defence Services, Non-Bffective 

II.-BXPBNDITURE MET FROM CAPITAL AND DIS-
BURSBMENT OF LOANS AND ADVANCBS 

114 Defence Capiw Outlay 

Amount of 
Demand 

Rs. 

35,06,000 

1,84.74.75,000 
15,12.44.000 
6o,os,8o,ooo 

(ii) Discussion on Demands for Grants Nos. 99 to 104 and 141 to 143 
for which the Ministry Of Works, Housing and Supply is responsible com-
menced. 

Thirty-nine cut motions were moved. 

The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Friday, the 1st June, 1962.) 

89 
GIPND-LS 1-791 (D) LS-31~5-82-750. 

M. N. KAUL, 
Secretary. 



WI[ SABRA. 

BULLETIN-PART I 
rBrief Record of Proceedings] 

Friday, June I, 1962/Jyaistha 11, 1884 (Saka) 

No. 36 
1. starred Qu.Uo ... 

Starred Questions Nos. 1225-1227, 1229-1232, 12~4-1238 and 124~1245 
were orally answered. ,Replies to remaining questions were laid on the Table. 

2. UDStarred QUfIIItlons 
Replies to Unstarred Questions Nos. 2379-2412 were laid on the Table. 

3. Obituary "'erea.ce 
The Speaker made a reference to the ,passing away of Shri Ponnada 

Subba Rao who was a member of the First Lok Sabha . . 
Thereafter members stood in silence for a short while as a mark of respect. 

4. Papers laid on the Table 
The following papers were laid on the Table:-

(1) A copy of the Ministers' Residences Rules, 1962 published in Notifi-
cation No. G.S.R. 665 dated the 12th May, 1962, under sub-section 
(2) ot section 11 of the Salaries and Allowances at Ministers Act, 
1952. 

(2) A copy of the Art Silk Textile (Production and Distribution) 
Amendment Order, 1962 published in Notification No. S.O. IGOI 
dated the 19th May, 1962, under sub-section (6) of section 3 of 
the Essential Commodities Act, 1955. 

5. PresotaUoa Of PetWon 
Shri C. Dass presented a petition signed by a petitioner regarding issue of 

stamp folders to philatelists by Philatelic Bureaux. 

6. Statement re: Govel'lUllent Business 
The Minister of Parliamentary Affairs made a statement regarding the 

Government business for the week commencing the 4th June, 1982. 

7. G .. vemment Bill-introduced 
The President's Pension (Amendment) Bill, 1962. 

8. The BUdpt (General) IHZ.SS-Demands for Grants 
~scUssion on Demands for Grants Nos. 99 to 104 and 141 to 143 for 

which the Ministry of Works, Housing and Supply is responsible continued. 
The discussion was not concluded. 

[P.T.D. 
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9. MoUon reo Fint Report 01 COmmIttee on Private Members' BIlls and 
ResolutiOns 

Shri Hem Raj moved the following motion:-
"That this House agrees with the First Report of the Committee On 

Private Members' Billa and Resolutions presented to the House 
on the 30th May, 1962." 

The motion was adopted. 

10. Private Member's Be8ohIUOD-Wltbdrawn 
Discussion on the following Resolution moved by Shri Inder J. Malhotra 

On the 18th May, 1962, continued. 
"In order to create a cooperative tempo and achieve the target of th~ 

service cooperatives in all parts of the country, this House calls 
upon the Government to take immediate steps to organise at 
least one nucleus cooperative farming society in &Very State 
and Union Territory of the Indian Union and to mobilise more 
vigorously all resources and public relations channels available 
in the country." 

One amendment was moved by Shri Basanta Kumar Das. 
The following members took part in the debate:-

(1) Shri K. K. Warior 
(2) Shri Basanta Kumar Das 
(3) Shri V. C. Paraahar . 
(4) Sayed Nazir Hussain Samnani 
(5) Shri Hukam Chand Kachhavaiya 
(6) Shri Gauri Shanker 
(7) Shri Sheo Narain 
(8) Shrimati T. Lakshmi Kantamma 
(9) Shrimati Shashank Manjari 

(10) Shri Shyam Dhar Misra 
Shri Inder J. Malhotra replied to the debate. 
The amendment moved by Shri Basanta Kumar Das was withdrawn by 

leave of the House. 
The Resolution was also withdrawn by leave of the House. 

11. Private Member's Re8olatlOll-Uader Coastderation 
Shri Kanhaiya Lal Belmiki moved the following Resolution:-

''This HoUle is of opinion that a Committee consisting of Members of 
Parliament and representatives of private institutions be set up 
to conduct a country-wide survey to find out the extent to which 
untouchability has been removed and the economic, social, 
educational and political progress made by the Harijans and 
depressed classes and suggest suitable measures in regard 
thereto." 

One amendment was moved by Shri S. :M. Siddiah. 
Shri H. N. Mukerjee took ,part in the debate. 
The discussion was not concluded. 

(Lok Sabha adjoumed till 11 A.M. on Monelay. the 4th June, 1182.) 
M. N. 1tAUL. 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

~iondall, June 4, 1962/JlIaistha 14, 1884 (Saka) 

No. 3'7 

1. Starred Queatlons 

Starred Questions Nos. 1246--1249, 1251-1254 and 1256-1261 were orally 
answered. Replies to the remaining questions were laid on the Table. 

2. UlUltarrecl Questl .... 

Replies to Unstarred Questions Nos. 2413-2431, 2433-2474 and 2476-2510 
were laid on the Table. 

3. Papers Laid OR the Table 

A copy each of the following papers was laid on the Table:-

0) Audit Report (Civil), 1962 under article 1510) of the Constitu-
tion. 

(ij) Appropriation Accounts (Civil), 1960-61. 

4. Stat_eDt by Prime MIDIster 

The Prime Mlnister made a statement regarding disturbances in East 
Pakistan and II\I!bsequent migrations. 

5. TM· ..... (General) 196!-83-DemaDds for Grants 

(1) Discussion on Demands for Gr.ants Nos. 99 to 104 and 141 to 143 for 
Whi<:h the Ministry of Works, Housing and Supply is responsible concluded. 

The cut motions moved on the 31st May, 1962 were negatived. 

[P.T.O • 
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(iii) a copy each of the following Notifk:ations making certain amend-
ments to Schedule III to the Indian Administrative Service 
(Pay) Rules, 1954:-

(a) G.S.R. No. 1244, dated. the 14th <Xtober, 1961. 
(b) G.S.R. No. 1246, dated the 14th <xtober, 1961. 

(iv) a copy of the Indian Civil Service Provident Fund Amendment 
Rules, 1961 published. in Notification No. G.S.R. 1274, dated the 
21st October, 1961. 

(v) a copy each of the following Notifications making certain amend-
ments to the Secretary of State's Services (General Provident 
Fund) Rules, 1943:-

(a) G.8.R. No. 1275, dated the 21st October, 1961. 
(b) G.8.R. No. 1276, dated the 21st October. 1961. 

(2) A copy of the Foreign Exchange Regulation (Third Amendment) 
Rules. 1962 published. in Notiflc.ation No. G.S.R. 642. dated the 
12th May, 1962, under sub-section (3) of section 27 of the Foreign 
Exchange Regulation Act, 1947. 

5. Motions for Eleetion to Committees 

6. 

Shri Humayun Kabir moved the following motion:-

"That in pursuance of paragraph 2(4) of the Ministry of Scientific Re-
search and Cultural Affairs Resolution No. F. 14-43/58-8. II, 
dated. the 23rd May. 1958, the members of Lok Sabha do proceed 
to elect, in such manner as the Speaker may direct, two mem-
bers from among themselves to serve as members of the Central 
Advisory Board of Biology for Botanical Survey of India and 
Zoological Survey of India for a term of three years commenc-
ing from the date of the Gazette Notification notifying the ap-
pointments, subject to the other provisions of the said 
Resolution ... 

The motion w.as adopted.. 

Discussion on Demands for Grants Nos. 48 to 62 and 128 for which the 
Ministry of Home Affairs L<; responsible continued.. 

The discus. .. ion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 6th June, 1962.) 

915 
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Secretary. 



LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Wednesday, June 6, 1962/Jyaistna 16, 1884 (Saka) 

No. 39 

1. Starred Questions 

Starred Questions Nos. 1310-1327 were orally answered. Reply to 
the remaining question was laid on the Table. 

2. tJnstarred Questions 

Replies to Unstarred Ques ion" Nos. 2635-2643 and 2645-270~ were l&id 
on the Table. 

3. Call1nr Attention to Matter Of Urrent Pabllc Importance 

Shri F. H. Mohsin called the attention of the Prime Minis'er to the 
expiry of the Indo-Tibetan Agreement 1954 with China and the closing of 
Chinese trade missions in India. 

The Prime Minister made a statement in regard thereto. 

4. Papers laid on the Table 

A ropy each of the following papers was laid on the Table:-
(i) Annual Report of the National Productivity Council for the year 

1961-82. 
(ii) Report of the Indian Productivity Team on Foundry Industry in 

Sweden, U.S.A. and Japan. 
(iii) Report of the Indian Productivity Team on Cost Accounting and 

Flll'ancia'l Control in U.S.A., U.K. and West Germany. 
(iv) Report of the !Indian Productivity Team on Sugar Industry in 

U.S.A., Phillipines, Hawaii and Puerto Rico. 

5. The Badget (General) 196Z-63-Demands for Grauts 

(i) Discussion on Demands for Grants Nos. 48 to 82 and 128 for which 
the Ministry of Horne Affairs is responsible concluded . 

. On cut motion No. 324 on Demllnd No. 4B moved by Shri Shivamurthy 
Swamy on the 4th June, 1962, the House divided, Ayes 48; Noes 120. 'nle 
cut motion Was accordingly negatived. 

[P.T.O. 
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The other cut motions moved on the 4th June, 1962 were also negatived. 

The following Demands were voted in full:-

Num-
ber of 
De-

mand 

MINISTRY OF HOME AFFAIRS 

Name of Demand 

I.-EXPENDITURE MET FROM REVENUE 

48 Ministry of Home Afftirs 

49 Cabinet . 

SO Zonal Councils 

51 Administration of Justice 
S2 Police 

53 Census 

54 Statistics 

~~ Privy Purses and Allowances of Indian Rulers 

56 Delhi 

57 Himachal Pradesh 

58 Andaman and Nicobar Islands 

59 Manipur 
60 Tripura. 

61 Laccadive, Minicoy and Amindivi Islands 

62 Other Revenu(Expenditure of the Ministry of Home Atfairs . 

n.-EXPENDITURE MET FROM CAPITAL AND DIS-
BURSEMENT OF LOANS AND ADVANCES 

128 Capital Outlay of the Ministry of Home Affairs 

Amount of 
Demand 

Rs. 

2947,000 
1,76.000 

2,10,000 

5.33,70,000 
70,25.000 

1,56040.000 

4.12.000 
12,04.70,000 

8.65,42,000 

2,32,97,000 

3,51,60,000 

5049,86,000 

Oi) Discussion on Demands for Grants Nos. 69 to 72 and 132 for which 
the Ministry of Labour and Employment is responsible commenced. 

One hun-ired and two cut motions were moved. 

The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 7th June, 1962.) 

97 
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Secretary. 



LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Thursday, June 7, 1962/Jyaistha 17, 1884 (Saka) 

No. 40 

1. Oath or Aftlrmatlon 

8hri Ajit Prasad Jain made and subscribed the affirmation in Hindi and 
took his geQt in the House. 

2. Starrea Questions 

Starred Questions Nos. 1328-1331, 1334, 1337, 1339-1344 and 1346-1349 
were orally answered. Replies to remaining questiOllB were laid on the 
Table. 

3. UDStarred Questions 

Replies to Unstarred Questions Nos. 270~2786 were laid on the Table. 

4. Call1n&' AtteDUon to MAtter of Urrent Public Importance 

8hri K. K. Warior called the attention of the Minister ot Home A1fairs 
to the outbreak of fire in the Town Hall, Delhi on the 6th June, 1962. 

The Minister of State of Home Affairs made a statement in regard. 
thereto. 

The following papers were laid on the Table:-

(I) A copy of the 1949 International Convention on Road Traffic 
ratified by thE' Government of India. 

(2) A copy of Report of the National Water Supply and Sanitation 
Corrlfilittee ( 11180-61 ) . 

(3) A copy of the Fertiliser (Control) Fourth Amendment Order, 
1962 published in Notiflcaltion No. G.s.R. 718 dated the 26th 
May, 1962 under sub-section (6) of section 3 of the EasPntial 
Commodities Act, 1955. 

[P.T.O. 
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6. Motions for EleoUon to CoDUDlt-. 

(i) Shri Satya Narayan Sinha moved the following motiOin:-
"That the members of this House do proceed to elect in the manner 

required by sub-rule (1) of Rule 311 of the Rules Of Procedure 
and Conduct of Business in Lok Sabha, thirty members from 
among themselves to serve as members of the Committee an 
Estimates for the term ending on the 30th April, 1963." 

The motion was adopted. 

(ii) Shri Satya Narayan Sinha moved the following motion:-
"That the members of this House do proceed to elect in the manner 

required by sub-rule (1) of Rule 309 of the Rules of Pro-
cedure and Conduct of Business in Lok Sabha, fifteen members 
from among themselves to serve as members of the Committee 
on Public Accounts for the -term ending on tlw 30th April. 1963." 

The motion was adopted. 

7. Motion re: AIIIIOclation of Members of RaJy. Sabba with Publle AeeoaD&s 
Committee 

Shri Satya Narayan Sinha moved the following motion:-
"That this House recommends to Rajya Sabha that they do agree to 

nominate seven members trom Rajya Sabha to associate with 
the Committee on Public Accounts of the House for the term 
ending on the 3mh April, 1963, and communicate to this HoUSe 
the namf!S of the members so nominated by Rajya Sebha." 

The motion was adopted. 

8. The Badret (General) 196t-6S-Demands for Grants 

(i) Discussion on Demands tor Grants Nos. 69 to 72 and 132 tor which 
the Ministry ot Labour and Employment ic; responsible concluded. 

The cut motions moved on the 6th June, 1962 were negatived. 

The following Demllollds were voted in tull:-

Num-
berof 

De-
mand 

MINISTRY OF LABOUR AND EMPLOYMENT 

Name of Demand 

I.-EXPBNDITURE MET FROM REVENUB 

69 Ministry of Labour and Employment . 
70 Chief IllIpecto1' of Mines . 
71 Labour and Bmployment 
72 Other Revenue Bxpen'iture of the Milliitry of Labour and 

Employment . . . . . . . 

n.-BXPENDITURE MET PROM CAPITAL AND DIS-
BURSBMENT OF LOANS AND ADVANCES 

132 Capital Outlay {Jf the Mfnist:ry of Labour and Employment 

99 

Amount of 
Demand 

RI. 

2O,Bo,ooc 
18,32,000 

6,40,19,000 

81,000 



(ii) Di8cus8ion on Demands for Grants Nc». 1 to 5 and 112 for which 
the Minlatry of Commerce and Induatry is responsible commenced. 

Fifty cut motionl were moved. 

The discussion was not concluded. 

9. AnDo1lllcemeDt by Speaker 

The Speaker made an announcement regarding a correction in the 
figurel of the divilion on cut motion No. 324 on Demand No. 48 in respect 
of the Ministry of Home Mairs, held on the 6th June, 1962.· 

(Lok Sabha adjourned till 11 A.M. on Friday, the 8th June, 1962.) 

M. N. KAUL, 
llecretary 

• AcconUn,ly in Bulletin-Part I dated the 6th June, 1962, page 
line 2 from the bottom, 

For '120' retld '121'. 
100 
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LOI[ SABIU 

BULLETIN-PART I 

[Brief Record of Proceedines) 

Friday, June B. 1962jJyaistha 1B, 1884 (Saka) 

N •. U 

1. Starred Questions 

Starred Questions Nos. 1353-1355, 1357-1365, 1367-1371 lind 1373 
were orally answered. Replies to remaining questions were laid on the 
Table. 

2. Unstarred Questions 

Replies to Unstarred Questions Nos. 2787-2860 and 2862-2869 and a 
statement by the Minister i'n the Ministry of Home A1fairs correcting the 
reply given to Unstarred Question No. 1593 on the 18th May, 1962 were 
laid on the Table. 

3. Caliin&' Attention to Matters of Urcent Public Inmportance 
(i) Shri R. Umanath called the attentiO'n of the Minister of Railways to 

the reported dislocation in unloading operations at Salt Cotaurs Railway 
Goods Shed, Madras. 

The Deputy Minister of Railways made a statement in regard thereto. 

(ii) Shri Hem Barua called the attention of the Prime Minis~r to the 
invitation accorded to People's Republic of China to send delegates to the 
proposed Anti-nuclear bomb Convention at Delhi. 

The Prime Minister made a statement in regard thereto. 

4. Paper laid on the Table 

A copy of Annual Report of the Oil and Natural Gas Commission for 
the year 1960.61, under sub-section (3) of section 23 of the Oil and Natural 
Gas Commission Act, 1959, was laid on the Table. 

5. Statement re: Demands lor Excess GrIIIlts (Ballways) lor 1951·80 

Shri S. V. Ramaswamy presented a statement showing the Demands for 
Excess Grants in respect of the Budget (Railways) for 1959-60. 

6. Statement re: Government Basin_ 

The J4inister of Parliamentary Affairs made a statement reprcUng the 
GOVernment business for the week commencing the 11th June, 1982. 

[P.T.O. 
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7. Siatement by Mluter Of Flnaace 

The Minister of Finance made a statement on the foreign exchange 
situation. 

8. Motion for Election to Committee 

Dr. T. S. Soundaram Ramachandran moved the followi'llg motion:-
"That in pursuance of paragraph 3(2) (d) of the late Department of 

Education, Health and Lands Resolution No. F.122-3135-E, \) 
dated the 8th August, 1935, as amended from time to time, 
the members of Lok Sabha do proceed to elect, in such 
manner as the Speaker may direct, three members from 
among themselves to serve as members of the Central Advi-
sory Board of Education, subject to the other provisions of the 
SGid Resolution." 

The motion was adopted. 

9. Goverament Bill-Introduced 

The Advocates (Second Amendment) Bill, 1962. 

J 10. Motion re: JOint Committee on OJllces of Profit 

Shri B. Mishra moved the following motion:-
"That a Joint Committee of the Houses to be called the Joint Com-

mittee on Offices of Profit be constituted consisting of fifteen 
members. ten from this House and ftve from Rajya Sabba, 
who shall be electe:! from amongst members of each House 
according to the pr~nciple of proportional reprel8ntation by 
means of the single transferable vote; 

That the functions of the Joint Committee shall be-
(i) to examine the composition and character Of all existing 

'Committees' and all 'Committees' that may hereafter be 
constituted, membership of which may disqualify a per-
son for being chosen as, and for being, a member of either 
House of Parliament under article 102 of the Constitution; 

(ii) to recommend in relation to the 'Committees' examined by 
it what offices should disqualify and what oJIlcee .hould not 
disqualify; .1) 

( Iii) to sCl"Utinize from time to time ~he Schedule to the Parlia-
ment (Prevention of Disqualification) Act, 1959, and to 
recommend any amendments in the said Schedule, whether 
by way of addition, omission or otherwise; 

That the Joint Committee shall, from time to time, report to both 
Houses of Parliament in respect of all or any of the afora.aid 
matters; 

That the members of the Joint Committee shall hold ofBce tor the 
duration of the present Lok $abba; 

That order to constitute a sitting of the Joint Committee, the 
quorum shall be one-third of the total number of membert of 
the Committee; 
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That in other respects, the Rules of Procedure of this House relatiol 
to Parliamentary Committees shall apply with such variatioftl 
and modifications as the Speaker may make; and 

That this House recommends to Rajya Sabha that Rajya Sabha do 
join in the said Joint Committee and communicate to thia 
House the names of members to be appointed by Rajya Sabha 
to the Joint Committee." 

The motion was adopted. 

11. The Budpt (General) 196Z-63-Demaada for Grants 

Discussion on Demands for Grants Nos. 1 to 5 and 112 for which the 
Ministry of Commerce and Industry is responsible continued. 

The discussion wa11 not concluded. 

12. Private Members' Bi11&-lntroduced 

(1) The Political Sufferers Aid Bill, 1962 by Shri Satis Chandra 
&manta. 

(2) The Hindu Marria,e (Amendment) Bill, 1962 (Amendment f¥/ HC-
tion 23) by Shri J. B. S. Bisl. 

13. Private Member's Bill-Motion for CirealaUoa-Aclopted 

The LegialatiVfI Councils (Comporition) BiU, 1962 bll Shri Shree NClrGlICln 
DIl8 

Discussion on the motion for circulation of the Bill for the purpose of 
elicitins opinion thereon by the 31st December, 1962, moved by Shrl Sh1"l!e 
Narayan Das on the 25th May, 1962. continued. 

The following members took part in the debate:-
( 1) Shri Diwan Chand Sharma 
(2) Dr. L. M. Singhvi 
(3) Shri Basanta Kumar Das 
(4) Shri Ananda Nambiar 
(5) Shri Ghanshyam Lal Oza 
(6) Shrimati Sarojini Mahishi 
(7) Shri B. Mishra. 

Shri Shree Narayan Das replied to the debate. 

The motion for circulation ot the Bill for the purpose of eliciting opinion 
thereon tby the 31st December. 1962 was adopted. 

14. PrIvate Member's Blll-Neptived 

The Indi4n Pa.t Olfie' (Amendment) Bm, 1M2 (Amendment of aectWn 88 
Clnd 89) bll Shri Sa.tU Ch4ndrll SClm4nM 

."' • ...1 Salis The motion for consideration of the Bill was moved by IXU' 

Chandra Samanta. 
[p.T.O. 
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~ fallowinJ membeR took part in the debate:-
(1) Sbri Ananda Nambtar 
(2) Shri C. K. Bhattacharyya 
(3) Dr. L. M. Singh.i 
(4) Shri Ramchandra Vithal Bade 
(5) Shri Rajendranath Barua 
(6) Shri Ghanshyamlal Oza 
(7) Shri A. Shanker Alva 
(8) Shri B. BbapvaU. 

Shri Satia Chandra· Samanta replied to the debate. 

The motion for consideration was negatived. 

15. Prlnte Member's Bill-Under Consideration 

The Indian Penal Code (Amendment) Bill, 1962 (Amendment of sections 
~ ad 406) bv Sh.ri Dw,an Chand· ShAnna. 

The motion for consideration of the Bill was moved by Shri Diwan 
Oband Sharma. 

Shri B. N. Datar took part in the debate. Shri Datar's speech was not 
concluded. 

(The SHU acijoUl'lled till 11 A.M. 00 Monday, the 11th June, 1962.) 

106 
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LOll: SAlIBA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Monda1l, June 11, 1962/Jtlaistha 21, 1884 (Saka) 

No. U 

1. Starred QueetlODs 

Starred Questions Nos. 1376, 1377, 1382, 1383, 1384, 1386, 1388, 1390-
1394 and 1397 to 1401 were orally answered. Replies to remaining ques-
tions were laid on the Table. 

2. UDStarred Questions 

Replies to Unstarred Questions Nos. 2870-2897, 2899-2915, 2917-2931 
and 2933 to 2935 were laid on the Table. 

3. Calline attention to matters of Urgent Public Importaace 

(i) Shri A. K. Gopalan called the att.ention of the Minister ot Health to 
the situation arising out of the Tuberculin test reaction at Enath nRr 
Quilon in Kerala. 

The Deputy Minister of Health made a statement in regard thereto. 

(ii) His Highness Maharaja Pratap Keshari Deo called the attention ot 
the Minister of Railways to the reported derailment at the NalPur-Tatanapr 
paaaenger train on June 8, 1962. 
~ 

The Minister of Railways made a statement in regard thereto. 

•. Paper laid on the Table 

A statement regarding ratification of the I.L.O. Convention (No. 110) 
concerning conditions of employment of plantation workers was laid on the 
Table. 

Ii. &epori of CoDUDlttee on AbsenCe of Members frOID &be 8It&btp at tile -Sbri Mulchand Dube presented the First Report of the Committee on 
Abaenee ot Members trom the Sittin" of the Houe. 

[P.T.O. 
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8. 'l'IIe ..... (OeJIenl) l_-U-Dem.~ for Or&llts 

(i) Discussion on Demands for Grants NOB. 1 to 5 and 112 for which 
the Ministry of Commerce and Industry is responsible concluded. 

The cut motions moved on the 7th June, 1962 were negatived. 

The following Demands were voted in full:-

No. 
of 

De-
mand 

MINISTRY OF COMMERCE AND INDUSTRY 

Name of Demand 

1.- -EXPENDITURE MET FROM REVENUE 

I Ministry of Commerce and Industry 
2 Industries 

3 Salt 

4 Commercia) Intellig;encc and Statistics 
S Other Revenue Expenditure of the Ministry of Commerce and 

Indu8try 

1I.-BXPBNDlTURE MET FROM CAPITAL AND DIS -
BURSBMENT OF LOANS AND ADVANCES 

112 Capital Outlay of the Ministry of Commerce and Industry 

Amount of 
Demand 

Rs. 

·78,69,000 

·20,75,45,000 

64,96,000 

70,43,000 

(ii) Discussion on Demands for Grants Nos. 23 to 38 and 117 to 123 for 
which the Ministry of Finance is responsible commenced. 

Fifty cut motions were moved. 

The discussion was not concluded. 

7. RepOrt of Business AdVisory Committee 

Shri Shivram Rango Rane presented the Second Report of the Business 
Advisory Committee. 

(Lok Sabha adjourned till 11 A.M. on Tueeday, the 12th J\Dle, 1962.) 

M. N. KAUL, 
Secretary. 

·Incluaive of the amounts voted on account on the 24th March, 1962. 
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LOR. SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Tuesday, June 12, 1962!Jyaistha 22, 1884 (Sak4) 

No.U 

I. Starred QaestiOllll 

Starred Questions Nos. 1406, 1407, 1409, 1411-1413, 1415, 1416, 1419-1424, 
1426 and 1428 were orally answered. Replies to remaining questions were laid 
on the Table. 

2. Unstarred QUestions 

Replies to Unstarred Questions Nos. 2936-3043 were laid on the Table. 

3. Short Notice Questions 

Three Short Notice Questions regarding Genetics and Biometry Research 
Unit in Calcutta, Calcutta-Agartala Freighter Service and Derailment of 
Poona-Bangalore Express addressed to the Ministers of Scientific Research and 
Cultural Affairs, 'rram'port and Communications and Railways respectively 
werlO orally answered and supp14:mentary questions were answered thereon. 

4. Calling Attention to Matters of Urgent Public Importance 

0) Dr. Sarudish Roy called the attention of the Minister of Food and 
Agriculture to the situation arising out of the failure of the Government to 
SUpply AAC mark labels for tobacco in Cuntur. 

The Deputy Minister of Food made a statement in regard thereto. 

(ij) Shri Debendra Nath Karjee called the attention of the Prime Minister 
to the reported occupation by Pakistan armed forces of a large area of Indian 
territory in South Berubari, West Bengal and construction of bunkers and 
military entrenchments by them in that region of Indian terrnory. 

The Prime Minister made a statement in regard thereto. 

(iii) Shri P. K. Vasudevan Nair called the attention of the Minister of 
Railways to the collision of a passenger train and transport bus near Jaipur 
resulting in the death of 26 persons and injuries to several others. 

The Deputy Minilter of Railways made a statement in regard thereto. 

[P.T.O 
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5. Paper LaId _ &be Table 

A copy of Notification No. F.VIII(6)-MV /61 published in Tripura Gazette 
dated the 25th November, 1961 making certain amendment to the Tripura 
Motor Vehicles Rules, 1954, under sub-section (3) of section 133 of the Motor 
Vehicles Act. 1939, was laid on the Table. 

6. Statements by Minlsten 
0) The Minister of Mines and Fuel laid on the Table a statement regard-

ing the agreement concluded with the Central Provinces Manganese Ore 
Company Limited. 

(ii) The Minister of lntf'rnational Trade made a statement on the present 
stage of rth~ negotiations between the United Kingdom and the European 
Economic Community and also laid on the Table a copy of the Memorandum 
presented to the members of States of the European Economic Community 
by the Indian Missions in these countries. 

7. Motion Be: Second Report of Busine!18 Advisory Committee 

Shri Satya Narayan Sinha moVt:'d the following motion:-

"That this House agrees with the Second Report of the Business 
Advisory Committee presented to the House on the 11 th June, 
1962." 

The motion was adopted. 

8. lobe Bad&'et (General) 196Z-~Demands fer Grants 

0) Discussion on Demands fo. Grants Nos. 23 to 38 and 117 to 123 for 
which the Ministry of Finance is responsible concluded. 

The cut motions moved on the 11th June, 1962 were negatived. 

Thl' following Demands were voted in full:-

MINISTRY OF FINANCE 

No. 
of 

De-
mand 

Name of Demand 

!.-.EXPENDITURE MET FROM REVENUE 
23 Ministry of Finance. 
2.4 CUltoms. 
2S Union Excise Duties 
26 Taxes on Income inc1udilll Corporation Tax, etc .. 
27 Stamps 

28 Audit 

%9 Currency and Coinage 

30 Mint 

108 

Amount of 
Demand 

Rs. 

1,3S,24,ooo 
3,00,66,000 

7,36,62,000 

4,66,7S,000 
%,06,II,ooo 

9.32,16,000 

13,31.BI,ooo 

1.92.,92.,000 



Num-
berof 
De-

mand 

Name of Demmd 

31 Pensions and other Retirement benefits 
32 Territorial and Politioal Pensions 
33 Opium 
34 Other Revenue Expenditure of the Ministry of Finance 
)5 Planning Commission 
36 Grants-in-aid to States 
37 Misc:ellaneous Adjustments between the Central and State 

Governments 
38 Pre-partition Payments 

n.-EXPENDITURE MET FROM CAPITAL AND DIS-
BURSEMENT OF LOANS AND ADVANCES 

117 Capital Outlay on the India Security Press 
118 Capital Outlay on Currency and Coinage 
119 Capital Outlay on Mints . 
120 Commuted Value of Pensions 
121 Other Capital Outlay of the Ministry of Finance . 
122 Capital Outlay on Grants to States for Development 
123 Loans and Advances by the Central Government. 

Amount of 
Demand 

RI. 
3,74,99,000 

18,57,000 
44,33,000 

41,55,96,000 
71>42.000 

1,16,91,04,000 

I9.09s000 
8,66,000 

31,25,000 
7,40 >48,000 

4,85,000 
1,73,39,000 

50,60,62,000 
18,99,00,000 
99,73,06,000 

(ii) At 5 P.M. the following Demands for Grants in res:pect of the heads 
mentioned against them fOr which the Department of Atomic Energy, 
Department of Parliamentary Affairs, Lok Sabha, Rajya Sabha and the 
Secretariat of the Vice-President are responsi'ble, were submitted to the vote 
of the House and granted in ful1:-

Num-
berof 

De-
mand 

DEPARTMENT OF ATOMIC ENERGY 

Name of Demand 

I.-EXPENDITURE MET FROM REVENUE 

105 Department of Atomic Energy 

106 Atomic Energy Research 

n.-ExpBNDITURE MET FROM CAPITAL AND DIS-
BURSBMBNT OF LOANS AND ADVANCES 

144 Capital Outlay of the Department of Atomic Energy 

109 

Amount of 
Demand 

Rs. 

[P.T.O. 



DEPARTMENT OF PALIAMENTARY AFFAIRS LOX SABHA. RAJ'YA 
SABRA AND SECRETARIAT OF THE V1ICE-PRESIDIlNT 

Num-
~r of 
De-

mand 

Name of Demand 

I.-EXPENDITURE MET FROM REVENUE 

(DBPARTMJlNT OP PMLIo\MBNTAItY MMIRS) 

107 Department of Parliamentary Affairs 

(LoK SAaHA) 

J 08 Lok Sabha 

(RAJYA SARKA) 

lIO Rajya Sabha 

(SECRETARIAT OP THE VICI!-PRPSIDBNT) 

I I I SecreJariat of the Vice-President 

9. OoYel'lllRent BiII-Introduced 

The Appropriation (No.2) Bm, 1962. 

10. Government BllI-Pused 

The Appropriation (No.2) BiU, 1862. 

Amount of 
Demand 

RI. 

2,:U,OOO 

61,ooc 

The motion for consideration of the Bill was moved by Sbri Morarji Desai. 

The motion tor consideration was adopted and clause-by-clause considera-
tion was taken up. 

Clauses 2 and 3 and the Schedule were adopted. 

Clause 1, the Enacting Formula and the Long Title were also adopted. 

The motion that the Bill be passed was moved by Shri Morarji Desai. 

The motion was adopted and the Bill was passed. 

11. Govemment Bill-Under Consideration 

The Fi7lilJ,nce (No.2) BiU, 1962. 

The motion for consideration of the Bill was moved by Shri Morarji 
Desai. 

The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on WectDelday, 1ibe 13th .Tune, 1962.) 

II. N. KAUL, 
Secretary. 

11' 
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LOK SABBA 

BULLETIN-PART I 
[Brief Record of Proceedings) 

Wednesday, June 13, 1962/Jyaistha 23, 1884 (Saka) 

No. 44 
1. Starrl'd Questions 

Starred Questions Nos. 1430, 14~1, 1433-:-1440, 1442, 14H. 1445 and 1447-
1449 were orally answered. Replies to remaining questions were laid on 
the Table. 

2. Unstarred Questions 

Replies to Unstarrcd Questions Nos. 3044-3135, 3137-3141, 3143 and 
3144 were laid on the Table. 

3. Short Notice Question 

Reply to a Short Notice Question addressed to the Minister of Law 
regarding enrolment of l'aw graduates in Kerala was laid on the Table, the 
member being absent. 

4. Adjournment Motion 

The Speaker ruled out of order an adjournment motion given notice of 
by Sarvashri S. M. Banerjee, Homi F. D<lji and K. Ananda Nambiar regard-
ing the alleged failure of the Government to man the gate at the Railway 
crossing between Phulera and Sam bar lake resulting in a train-bus collision 
on the 11th June, 1962, causing death of 26 persons and injuries to several 
others. 

5. CalUnr Attention to Matters of Urgent Public 'Importance 

(i) Shri P. C. Borooah called the att«:ntion of the Minister of Defence 
to the reported Movement of Chinese tanks and armoured vehicles in occu-
pied Indian territory in Northern Ladakh and sighting of long convoys of 
Chineae milital'f vehicles in Southern Smkiang and Qizil Jilga in occupied 
Akaai Chin. 

The Minister of Defence made a statement in regard thereto. 

(ii) Shri F. H. Mohsin called the attention of the Minister of Defence 
to the reported admonition of some senior army officers posted in N.E.F.A. 
for their failure to prevent hostile Nagas from escaping into East Pakistan. 

The Mini,ter of Defence made a .ta~ement in regard thereto. 
[P.T.a. 
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(iii) Shri K.. K. Warior called the attention ot the Minister of Health to 
the reported scarcity of filtered water in West Vinay Nagar. New Delhi. 

The Deputy Minister of Health made a statement in regard thereto. 

6. Report of Committ:le on Private Members' Bills and Resolutions 

Shri S. V. Krishnamoorthy Rao presented the Second Report of the Com-
mittee on Pl'ivate Members' Bills and Resolutions. 

7. Government BUI-IUlder cons1deraUOIl 

TI\e Finance (No.2) Bill, 1962 

DiscussiOlD. on the motion for consideration of the Bill moved on the 12th 
June, 1962, continued 

The following members took part in the debate:-

(1) His Highness Maharaja Pratap Keshari Deo 
(2) Dr. Govind Das 
(3) Shri U. M. Trivedi 
(4) Shri Sachindra Chaudhuri 
(5) Shri S. N. Dwivedy 
(6) Shri Mulchand Dube 
(7) Shri G. G. Swell 
(8) Shri Kanhu Char an Jena 
(9) Shri N. M. R. Subbaraman 

(10) Shri R. R. Morarka 
(11) Shri Jagdev Singh Siddhanti 
(12) Shri P. G. Karuthiruman 
(13) Shri Sheo Narain 
(14) Shri Bhajahari Mahato 
(15) Shri M. L. Dwivecli 
(16) Shri R. G. Dubey 
(17) Shri Suraj Lal Verma 
(18) 8hri Sumat Prasad 
(19) Shri Bakar Ali Mirza (Speech unfiniBhed). 

The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Friday, the 15th .Tune, 1962.) 

111 
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LOR SABRA 

BULLETIN-PART I 

[Brief Record of Procee4lngs] 

Friday, June 15, Ig62jJyaistha 25, 1884 (Saka) 

No. 45 

1. Stalft4 QueltiOllS 

Starred Questions Nos. 1465, 1467-1473 and 1475-1480 were orally 
answered. Replies to remairiing questions were laid on the Table. 

2. UDStarred Questions 

Replies to Unstarred Questions Nos. 3145-3213 were laid on the Table. 

3. Call.lDg AUention to Matter of Urgent Pablle ImJlOrtaDce 

Shri Mani Ram Bagri called the attention of the Minister of Home Mairs 
to the explosion in Sadar Bazar, Delhi on June 14, 1962. 

The Minister of State of Home Mairs made a statement in regard thereto. 

4. Papen laJd on the Table 

The following papers were laid on the Table:-

(1) A COpy of the proceedings of the First Meeting of the National 
Integration Council held on June 2 and 3, 1962. 

(2) A copy of the Report (Parts I and II) of the Commissioner for 
Scheduled Castes and Scheduled Tribes for the y~ar 1960-61, 
under article 338(2) of the Constitution. 

(3) A copy of Report of the Study Team on Nyaya Panchayats. 

5. Leave of A .... ee 

The following members were granted leave of absence from the 
.itting. at the HOUle for the periods mentioned against each:-

1. Shri La! Shyamahab. 16th April to 13th June, 1962 (First 

2. Chouclhur,y Brahm Parkash 

11S 

Session) . 

16th April to Srd May, 1962 (First 
SelSion) . 

[tJ.'1'.O. 



3. Shri M. Hlfzur Rehman 

4. Shrtmati Jayaben Shah 

S. Dr. Panjabrao Desbmukh 

6. Shri D. D. Purl 

7. Maharani Gayatrl Devi 

8. Shri V. T. Patil 

9. Lt. COl. Maharajkumar Dr. 
Vijaya Ananda of Viziana-
pram 

10. Shri U. Muthuramalinga 
Tbevar 

6. Qovenuneat Bw.-lntrocbIced 
(1) The Customs Bill, 1962. 
(2) The Specific Relief Bill, 1962. 

17th April to 13th June, 1982 (First 
Session) . 

7th May to 22nd June, 1982 (First 
Session). 

14th May to 22nd June, 1962 (FiTst 
Session) . 

17th May to 16th June, 1962 (First 
Session) . 

23rd May to 22nd June, 1962 (First 
Session) . 

21st April to 29th May, 1962 (First 
Session) . 

17th April to 13th June, 1962 (First 
Session). 

16th April to 1311h June, 1182 (First 
Session). 

7. Govel'lllDeDt Bill-Under CoDSlderaUon 

The Finance (No.2) Bill, 1962 
Discussion on the motion for consideration of the Bill moved on the 12th 

June, 1962, continued. 

The following members took part in the debate:-
(1) Shri Dakar Ali Mirza 
(2) Shri A. K. Gopalan 
(3) Shri P. C. Borooah 
(4) Shri Sham Lal Saraf 
(5) Shri Narendrasingh Ranjitsingh Mahida 
(6) Shrimati Tarkeshwari Sinha 
(7) Shri Hari Vishnu Kamath 
(8) Shri Jaswantraj Mehta 
(9) Sbri K. K. Warior. 

Shri Morarji Desai replied to the debate. 

The motion for consideration was adopted.. 

Shri Hem Raj moved the follOlWing motion:-
"That this House agrees with the Secpnd Report of the Committee on 

Private Members' Bills and Resolutions presented to the House 
on the 13th June, 1982." 

The motion was adopted. 
[P.T.Ct. 



9. Prtftte Member's BeeoIatiOD-WlthdrawD 

Discussion on the following Resolution by Shri Kanhaiya Lal BaImiki and 
amendment thereto moved on the 1st June, 1962, continued:-

"This House is of opinion that a Committee consisting of Members of 
Parliament and representatives of private institutions be set up 
to conduct a country-wide survey to find out the extent to 
which untouchability has been removed and the economic, social, 
educational and political progress made by the Harijans and 
depressed classes and suggest suitable measures in regard 
thereto." 

The following members took part in the debate:-
(1) Shri R. Umanath 
(2) Shri Balkrishna Wasnik 
(3) Shri D. Basumatari 
(4) Shri Dasaratha Deb 
(5) Shri Ganapati Ram 
(6) Shri Naval Prabhakar 
(7) Shrimati Gan,a Devi 
(8) Shri Ramchandra Vi thaI Bade 
(9) Shri S. M. Siddiah 

(10) Shri R. S. Pandey 
(11) Shrimati M. Chandrasekhar. 

Shri Kanhaiya Lal Balmiki replied to the debate. 

The amendment moved by Shri S. M. Siddiah on the 1st June, 1962 was 
withdrawn by leave of the Houl!e. 

The Resolution was also withdrawn by leave of the House. 

10. Private Member's Resolution-UDder CoDSlderation 

On behalf of Shri Indrajit Gupta, Shri S. M. Banerjee moved the 
following Resolution:-

"This House is of opinion that with a view to check: the representa-
tive character of Trade Unions, rival Unions should be com-
pelled by legislation to have their influence tested periodically 
by reference to a secret ballot of the workers concerned." 

The following members took part in the debate:-
(1) Dr. G. S. Melkote 
(2) Shri Dinen Bhattacharya 
(3) Shri Amar Nath Vidyalankar. 

The discussion was not concluded. 

(Lok &abba adjourned till 11 A.M. on Saturday, the 16th June, 1962.> 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedillis] 

Saturday, June 16, 1962/Jyaistha 26, 1884 (Saka) 

No. 48 

1. StarrecJ. Questions 

Starred Questions Nos. 1489-1491, 1493-1496, 14M-1503, 1505 and 
1507-1509 were orally answered. Replies to remaining questions were laid 
on the Table. 

2. UDStarred Questions 

Replies to Uinstarred Questions Nos. 3214--3293 were laid on the Table. 

3. Paper laid on the Table 

A copy of Annual Report of the Permanent Indus Commission for the 
year ended 31st March, 1962, was laid on the Table. 

4. Statement by Minister of Food and Apiculture 

The Minister of Food and Agriculture made a statement correctinl the 
reply given on the 8th May, 1962 to a supplementary by Shrimati Renuka 
Rayon Starred Question No. 513 regarding chemical fertilisers. 

5. StateJMnt re: Government Business 
The Minister of Parliamentary Affairs made a statement regardinl the 

Government business for the week commencing the 18th JlIIIle, 1962. 

6. Government Bill-PaIBed 

'!'be FinaDce (No.2) Bill, 1962 

Clause-by-clause consideration of the Bill was taken up. 

Clauses 2, 6, 7 and 12 and the First and Second Schedules were adopted 
as amended. 

Clauses 3 to 5, 8 to 11, 14, 15 and 17 to 19 were adopted. 

On clause 13, the House divided, Ayes 132; Noes 33. Clause 13 was 
accordingly adopted. 

[P.T.O. 
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On an amendment to clause 16 moved by His Hiahness Maharaja 
Pratap Keshari Deo, the House divided, &yes 304; Noes 121. The amend-
ment was accordingly negatived. 

Clause 16 was adopted as amended. 

Clause 1, the Enacting Formula and the Long Title were also adopted. 

The motion$at the Bill, as amended, be passed was moved by 
Shri Morarji Desai. 

The following members took part in the debate:-

(1) Shri Sarkar Murmu 
(2) Shrimati Renuka Ray 
(3) Shri U. M. Trivedi 
(4) Shrimati Renu Chakravartty 
(5) Shri Mahavir Tyagi 
(6) Shri Ramchandra Vithal Bade 
(7) Shri S. M. Banerjee 
(8) Shri Morarji Desai. 

The motion was adopted and the Bill, as amended, was passed. 

7. Demands for Euess GraafB (General) for 1959-80 

Discussion on Demands for Excess Grants in respect of the Budget 
(General) for 1959-60 commenced. 

Four cut motions were moved. 
The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Monday, the 18th June, 1962.) 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedimgs] 

Monday, June 18, 1962jJyaistha 28, 1884 (Saka) 

No. 47 

1. Starred Questions 

Starred Questions Nos. 1510-1518, 1520, 1521 and 1523 were orally 
a.nswered. Replies to the remaining questions were laid on the Table. 

2. UnulTed Questions 

Replies to Unstarred Question.s Nos. 3294-3300, 3303-3370, 3373-3391 
and 3393-3422 were laid on the Table. 

3. Short Notice Question 

One Short Notice Question regarding Indians injured in Nepal Forces 
clash with Rebels addressed to the Prime Minister was orally answered 
and supplementary questions were answered thereon. 

4. CalHnl' Attention to Matters 01 Urgent Public Importance 

(i) Shri Hem Barua called the attention of the Prime Minister to the 
reported firing by Pakistani Armed Police on evacuees from Rajshahi 
district in East Pakistan crossing into Indian territory on the 14th June, 
1962 resulting in death of 12 persons and injuries to several others. 

The Prime Minister made a statement in regard thereto. 

(ii) Shri P. K. Vasudevan Nair called the attention of the Minister of 
Scientific Research and Cultural At'lairs to the reported decision of Prof. 
J. B. S. Haldane to quit the Council of Rcientiftc and Industrial Research. 

The Minister of Scientific Research and Cultural Mairs made a state-
ment in regard thereto. 

5. Paper. laid on the Table 
A copy each of the following papers (English and Hindi versions) was 

laid on the Table under article 323(1) of the Constitution:-
(1) Eleventh Report of the Union Public Service Commission for 

the period 1st April, 1960 to 31st March, 1961. 
(ii) Memorandum explaining the reasons for non-acceptance of the 

Commission's advice in cases referred to in the above Report. 
[P.T.C. 
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6. Statement by Minister of State of Home AJIalrs 

The Minister of State of Home Aftairs made a statement corre~ the 
reply given on the 26th March, 1962 to a supplementary by Shri C. D. Pande 
on Starred Question No. 219 regardilll pay scales of police offtcers. 

7. Demands for Excess Grants (General) for 1959-88 

Discussion on Demands for Exees. Grants in respect of the Budget 
(General) for 1959-60 concluded. 

The cut moticms moved on the 16th June, 1962 were negatived. 

The following Demands were voted in full:-

Number 
of 

Demand 

Name of Demand 

I.-EXPENDITURE MET FROM REVENUE 

2 Industries 

31 Superannuation AllowanCe!! and Pensions 

51 Census 

~5 Himachal Pradesh 

57 Manipur 

93 C,mmuniclItions (including National Highways) 

97 Other Civil Worb 

I I.-EXPENDITURE MET FROM CAPITAL 

11 [ Capital Outlay of the Ministry of External Affairs 

[:u Capital Outlay of the Ministry of Health 

8. Demands for Excess Grants (RaIlwa,..) For 1959-61 

Amount of 
Excess 

Demand 

Rs. 

J ,01,17,881 

3,45,979 

9,23,61 3 

Discussion on Demands for Excess Grants in respect of the Budget 
(Railways) for 1959-60 commenced. 

One cut motion wal moved and neptived. 

The following Dema.nds were voted in ful1:-

Number 
of 

Demand 

Name of Demand 

3 Payments to Worted Lines and othen 

7 Wown, Expenses-Operation (Fuel) 

8 Working Expenscs-Operation-Other than Staft' and Fuel 

119 

Amount of 
Bxca. 
Demand 

RI. 

1,50,13 0 

28,71,248 

21,77,473 



8.· 08, F meat ~ 
The President's Pension (Amendment) Bill, 1962 

The motion fOr consideration of the Bill was moved by Slu:i ~ 
Bahadur Shastri. 

The following members took part 'in the debate:-

(1) Shri H. N. Mukerjee 
(2) Shri Arun Chandra Guha 
(3) Shri U. M. Trivedi 
(4) Shri Sinhasan Singh 
(5) Shri S. N. Dwivedy 
(6) Shri Shankarrao Shantarao More 
(7) Shri Yashpal Singh 
(8) Shri Shree Narayan Das 
(9) Shri Ramchandra Vithal Bade 

(10) Shiimati Sarojini Mahishi 
( 11) Shri Dasaratha Deb 
(12) Shri Gajraj Singh Rao. 

Shri Lal Bahadur Shastri replied to the debate. 

The motion for consideration was adopte1 and clause-by-clause con-
~ideratian was taken up. 

Clauses 2 to 4 were adopted. 

Clause 1. the Enacting Formula aIld the Long Title were also adopted. 

The motion that the Bill be passed was moved by Shri Lal Bahadur 
Shastri. 

The motion was adopted and the Bill was passed. 

]0. M.otdon re: Railway Accidents 

Shri Nath Pai moved the following motion:-
''That the !:ituation ari"ing out of recent series of accidents on the 

railways inclu1ing the accident to the Poona-Bangalore Ex-
press involving loss of life and property. be taken into con-
sideration." 

The following members took part in the debate:-
(1) Shri Ananda Nambiar 
(2) Shri Frank Anthony 
(3) Shri U. M. Trivedi 
(4) Shri Mani Ram Bagri 
(5) Shri Tulshidas Jadhav 
(6) Sardar Swaran Singh. 

Shri Nath Pai replied to the debate. 

120 
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11. Ball-an-bour dlse1UlJion on matters arIsiaa' oat 01 .... er to ...... 
Shri Balkrishna Wasnik raised a halt-An-hour diac:ussion On points 

arising out of the answer given on the 21st April, 1962 to Unstarred Ques-
tion No. 49 regarding Bagh River Project. 

Shri O. V. Alagesan replied to the discussion. 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 19th June, 1962.) 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceediulgs] 

Tuesday, June 19, 1962/Jyaistha 29, 1884 (Saka) 

No. '8 

1. Starred Questions 

Starred Questions Nos. 1538-1549, 1551 and 1552 were orally answered. 
Replies to remaining questions were laid on the Table. 

2. Unstarred Questions 

Replies to Unstarred Questions Nos. 3423-3486, 3488-3497, 3500 and 
3501 were laid on the Table. 

3. Short Notice Questions 

Two Short Notice Questions regarding employees of Indian Trade 
Agency at Yatung and Appointment of Shri H. M. Patel as Head of 
Naramada Valley Authority addressed to the Prime Minister were orally 
answered and supplementary questions were answered thereon. 

4. Calling Attention to Matters of Urgent Public Importance 

0) Shri P. R. Chakravarti called the attention of the Minister of HealUa 
to the reported outbreak of paralysis in epidemic form in MaIda district of 
West Bengal. 

The Minister of Health made a statement in regard thereto. 

(ii) Shri Mani Ram Bagri called the attention of the Minister of Health 
to the acute scarcity of water at Delhi station and Kotla Ferozeshah. 

The Minister of Health made a statement in regard thereto. 

5. Papers laid on the Table 

The following papers were laid on the Table:-

(1) A copy each of the following papers:-

(i) Government of India's protest dated 10-5-1962 regarding Sino-
Pakistan border negotiations; 

(ti) Chinese protest dated 30-4-1962 alle,ing fresh Indian intru-
sions; 

[P.T.O 



(iii) India's reply dated 14-5-1982. 

(iv) Chinese protest dated 20-3-1962 allelin, treah intruaions by 
Indian personnel; 

(v) India's reply dated 21-5-1962; 

(vi) Chinese protest dated 11-5-1962 alleging intrusions by Indian 
personnel in Spanggy·r retion; 

(vii) India's reply dated 21-5-1962 and. counter protest against a 
new Chinese post in the Spanggur region; 

(viii) Chinese note dated 26-4-1962 alleging Indian intrusions in 
An region of China; 

(ix) India's reply dated 26-~-19fJ2; 

(x) Chinese protest dated 19-5-1962 alleging Indian intrusions in 
Longju area; 

(xi) India's reply dated 28-5-1962; 

(xii) Chinese note dated 20-11-1961 regarding trijunct'ion of borders 
of India, China and Burma and the Sino-Bunnese Boundary 
Treaty; 

(xiii) India's reply dated 31-5-1962; 

( xiv) Chinese note dated 21-4-1962 alleg.inc Lndian intrusions; 

(XV) India's reply dated 6-6-1962; 

(xvi) Chinese note dated 27-4-1962 regardine Chinese post at 
SUMDO; 

(xvii) India's reply dated 6-6-1962; 

(xviii) Chinese note dated 15-5-1962 regarding India's prote6t at 
Chinese intrusion in Longju area (Roi) in January, 1962; 

(xix) India's reply dated 6-6-1962; 

(xx) Chinese note dated 17-5-1962 regareling air drop on Ch1nese 
post by Indian aircraft in January, 1982; 

(xxi) India's reply dated 6-6-1962. 

(2) A copy each of the following papers:-

(i) The Newsprint ContrGl (Amendment) Order, 11162 published 
in Notification No. 8J26J62-1mp. dated the Uth May, 1962, 
under eub-aection (6) C1f section 3 G'I. the l!lMential Commodi-
ties Act, 1955. 

(ii) The Cotfee (Fourth Amendment) Rules, 1962 published in Noti-
fication No. G.S.R. 736 dated the 2nd June, 1983, under 
sub-section (3) of section 48 of the Coffee Act, 1M2. 

(iii) (a) Annual Report of the Export Risks Insurance Corporation 
Limi~, Bombay, for the year 1881 alon&' with the 
Audited Account. ,and the comment. of tJIe Comptroller 
and Auditor General thereon, under Bub-section (1) at 
•• etian 31M fit the COII'lpanies Act, 1 ... 

(b) Review by the Government on the working of the above 
Corporation. 



(3) A copy each of the following papers:-
(i) Annual Report of the Hindustan Salts Company Limited, Jaipur 

for the year 1960-61 along with the Audited Accounu 
and the comments of the Comptroller and Auditor General 
thereon under sub-section (l) of section 619A of the Com-
panies Act, 1956. 

(ii) Review by the Government on the working of the above Com-
pany. 

6. statement by Mlnister of Mines and Fuel 

The Minister of Mines and Fuel made a statement on the Annual 
Report of the Oil and Natural Gas Comm'lssion for the year 1960-61. 

7. Government Bills-introduced 

(1) The Extradition Bill, 1962. 
(2) The Appropriation (No.3) Bill, 1962. 
(3) The Appropriation (Railways) No.3 Bill, 1962. 

8. Government BiU-Passed 

The Advocates (Second Amendment) Bill. 1962 

The motion fOr consideration of the Bill was moved by Shri B. Mishra 

The following members took part in the debate:-
(1) Shri Homi F. Daji 
(2) Shri R. K. Khadilkar 
(l) Shri Shivajirao S. Deshmukh 
(4) Shri Hem Raj 
(5) Shri K. L. More. 

Shri Asoke K. Sen replied to the debate. 

The motion for consideration was adopted and clause-bY-elause considers-
tion was taken up. 

Clause 2 was adopted as amended. 
Clause 1. the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill. as amended, be passed was moved by 

Shri B. Mishra. 
The motion was adopted and the Bill, as amended, was passed. 

9. MotIon for Modiflcatlon Of Conduct of Elections (Second Amendment) 
&ales, lea 

Shri Shree Narayan Das moved the following moti.on:-

"This House resolves that in pursuance of sub-section (~) of section 
16t of the Representation of the People Act, 1951, the following 
amendment be made in the Conduct ot Elections (Second 
AmeIldmeat) Rules, 1962, laid on the Table on the 19th April, 
1982, JWDely:-

omit rule S. 
This HoUle recommends to Rajya Sabha that Rajya Sabha do con-

cur in the said resolution." 
[P.T.O. 
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The following members took part in the debate:-
(1) Shri Sarjoo Pandey 
(2) Shri Sinhasan Singh 
(3) Shri Mahavir Tyagi 
(4) Shri Gauri Shanker 
(5) Shri Lahti Singh 
(6) Shri Man Sinh P. Patel 
(7) Shri Sumat Prasad 
(8) Shri Ramchandra Vithal Bade 
(9) Dr. M. S. AIley 

(10) Shri Bhagwat Jha Azad 
(11) Shri Mani Ram Bagri 
(12) Shri Sivamurthi Swami 
(13) 8hri Ram Ratan Gupta 
(14) Shri Diwan Chand Sharma 
(15) Shri B. Mishra. 

Shri 8hree Narayan Das replied to the debate. 
On a motion moved by Shri Asoke K. Sen, discussion on the motion was 

postponed till the next session. 
10. Government Bill-Motion for reference to Select COmmittee-Adopted 

The Customs Bill, 1962 
TIle motion for reference of the Bill to a Select Committee was moved 

by 8hri Bali Ram Bhagat. 
The motion was adopted as follows:-

"That the Bill to consolidate and amend the law relating to customs 
be referred to a Select Committee consisting of 30 Members, 
namely: Shri Ramchandra Vithal Bade, Shri G. Basu, Shri Tri-
dib Kumar Chaudhuri, Shri R. Ramanathan Chettiar, 
Shn N. T. Das, Shri Morarji Desai, Shri B. D. Deshmukh, 
Shri Vishwanath Singh Gahmari, Shri J. N. Hazarika 
Shri Prabhu Dayal Himatsingka, Shri Hari Vishnu Kamath, 
Shri Narendrasingh Ranjitsingh Mahida, Sardar Surjit Singh 
Majithia, Shri Krishnan Manoharan, 8hri Bakar Ali Mirza, 
Shri Mahesh Dutta Misra, Shri R R. Morarka, Shri Shankarrao 
Shantaram More, Shrimati Savitri Nigam, Shri Ghanshyamlal 
Oza, Shri Prabhat Kar, Shri A. V. Raghavan, Shri Shivram 
Rango Rane, Shri S. V. Krishnamoorthy Rao, 8hri R. V. Reddiar, 
Shri K. V. Ramakrishna Reddy, Shri M. Shankaraiya, 
Dr. L. M. Singhvi, Shri Sumat Prasad, and Shri Bali Ram 
Bhagat. 

with instructions to report by the last day Of the first week of the next 
session." 

(Lok Sabha adjourned at 3.40 P.M. and re-assembled at 5 P.M.) 

11 Ball-an-hoar dI8caI8lon on matters arlsiq out of answer to qllesUOIl 
Shri Vidya Chuan Shukla raised a half-an-hour discussion on points 

arising out of the answer given on the 26th April, 1962 to Starred Question 
No. 176 regarding sharing of Riband Power by U.P. and M.P. 

Hafiz Mohammad Ibrahim replied to the discuasion. 

(Lok Babha adjourned till 11 A.M. on Wedneada.y, the 20th June, 1962.) 

M. N. KAUL, 
Secretar1. 
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LOK. SABIU. 

BULLETIN-PART 1 
lBrie! Record of Proceec:linJJJ 

WedneBdall, June 20, 1962/JlIaistha 30. 1884 (Saka) 

No. " 
1. StaJTed QuestlODa 

Starred Questions Nos. 1563-1575 were orally answered. Repllu to 
remaining questions were laid on the Table. 

2. Unstarred Qaestions 

Replies to Unstarred Questions Nos. 3502--3514, 3516-3570, 3572-3633, 
3635, 3636 and 3636-A to 3636-G were laid on the Table. 

3. Short Notice Questions 

Two Short Notice Questions regarding Accident on Poona-Sholapur 
Section and Import of Wireless Sets addressed to the Ministers of Railways 
and Defence respectively were orally answered. and supplementary ques-
tions were answered thereon. 

4. Acljoamment Motion 

The Speaker withheld his consent to the moving of an adjournment 
motion given notice of by Sbri Hem Barua regarding the construction of 
new military bases by China in Indian territory near Ladakh. 

5. Pal*'s laid on the Table 

The following papers were laid on the Table:-

(1) The following statements showing the action taken by the Gov-
ernment on various assurances, promises and undertakings given 
by Ministers during the various sessions shown against each:-

(i) Statement No. I First Session, 1962. 
(Third Lok Sabha) 

(ii) Supplementary State- Sixteenth Session, 1962. 
ment No. I (Second Lok Sabba) 

Wi) Supplementary State- Fifteenth Session, 1961. 
meat No. nr (Second Lok Sebha) 

[p.T.O. 
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(iv) Supplementary State-
ment No. XIII 

Thirteenth Session, 1961. 
(Second Lok Sabha) 

(v) Supplementary State- Tenth Seuion, 1960. 
ment No. XXII (Second Lok Sabba) 

(2) A copy of Notification No. F.IV(2)-MVI61 publiahed in Tripura 
Gazette dated the 28th May, 1962 making certain amendment 
to the Tripura Motor Vehicles Rules, 1954, under sub-section (3) 
of section 133 of the Motor Vehicles Act, 1939. 

(3) A copy of Notifllcation No. G.S.R. 773 dated the 9th June, 1962 
issued under section 3' of the AIrlC'Ultural Produce (Develop-
ment and WarehousiniJ Corporations Act, 1956. 

6. Messace r .... · RaUa 9aII_, 
Secretary reported a message from Rajya Sabha that Rajya Sabha had 

no recommendations to make to Lok Sabha in regard to the Appropriation 
(No.2) Bill. 1962, passed by Lok S1Ibha on the 12th June, 1962. 

7, Report of Committee on Private Memben' BUIa anti RMolations 

Sbri S. V. Krishnamoorthy Rao presented the Th"ird Report' of the Com-
mittee on Private Members' Bills and Resolutions. 

8. Government Bill-introduced 

The Hindu Adoptions and Maintenance (Amendment) Bill, 1962. 

9. Government Billa-Passed 

(i) The Appropriation (No.3) Bill, 1962 

The motion for consideration of the Bill was moved by Sbri Bali Ram 
Bhagat. 

The motion for consideration was adopted and clause-by-clauae con-
sideration was taken up. 

Clauses 2 and 3 and the Schedule were adopted. 

Clawe I, the Enactinl- Formula and the, Laine Title were a.t.o adopted. 

The motion that the Blll be passed was moved by Shri Bali Ram Bhagat. 

The motion was adopted and the Bill was paned. 

(ii) The Appropriation (RailwaJlB) No.3 Bill, 1982 

'l"he motion fOr conSideration of the Bill was moved by Sardar SwarBn 
Sin"'. 

The motion for consideration was adopted and. Clause-by-clause con-
sideration was taken up. 

Clause.:; 2 and 3 aDd. the Schedule wue· ad.opH4i; 

Clause 1, ~ 1IM.ctint Pbrmu18 and the Long Title were a110 adopted. 

The motion that the Bill be passed was moved b7 .... du. Bwaran Singh 

The motion was adopted and the Bill was palled. 
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10. Motion re: Report of Unlvenlty Grany CommIIslon 

Shri M. R. Krishna moved the following motion:-

"That this House takes note of the Report of the University Grants 
Commission for the period April 1960-March 1961, laid on the 
Table of the House on the 23rd April, 1962." 

The following members took part in the debate:-

(1) Dr. K. L. Shrimali 
(2) Shri H. N. Mukerjee 
(3) Shri Ajit Prasad Jain 
(4) Shri R. K. Khadilkar 
(5) Shrimati Renuka Ray 
(6) Swami Rameshwaranand 
(7) Shri P. Muthiah 
(8) Dr. K. L. Rao 
(9) His Highness Maharaja Pratap Keshari Deo 

(10) Shri Mahesh Dutta Misra 
(11 ) Shri Hem Barna 
(12) Shri K. Hanumanthaiya 
(13) Shri Prakash Vir Shastri 
(14) Shri U. M. Trivedi. 

Dr. K. L. Shrimali replied to the debate. 

The motion was adopted. 

11. Hall-an-bour discUSSion on matters arislDg out of answer to question 

Shrimati Renu Chakravartty raised a half-an-hour discussion on points 
arising out of the answer given on the 27th April, 1962 to Starred Ques-
tion No. 262 regarding rehabilitation of displaced persons in West Benpl. 

Shri Mehr Chand Khanna replied to the discussion. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 21st June, 1962.) 
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LOI{ SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Thur6dall, June 21, 1962jJlIaiBtha 31, 1884 (Saka) 

No. 50 

1. Starred QuutioDS 

Starred Questions Nos. 1591-1599, 1601, 1602, 1604, 1605 and 1614 were 
orally answered. Replies to remaining questions were laid on the Table. 

2. UDStarred Questions 

Replies to Unstal'red Questions Nos. 3637-3690. 3692-3712, 3714-3723, 
:i725---3742, 3744-3752, 3754--3767, 3767·A, 3767·B Bind 3767-C and a 
statement by the Minister of Scientific Research and Cultural Affairs 
correcting the reply given to Unstarred Question No. 2046 on the 28th 
May, 1962 were laid on the Table. 

3. Call1.... AttentiOa to Matten of Ur,ent Public Importance 

0) Shri G. Yallama'nda Reddy called the attention of the Minister ot 
Finance to the recent talks held by him with the Secretary of State for 
Commonwealth Relations for U.K. regarding European Common Market. 

The Minister of Finance made a statement in regard thereto. 

(ii) Shri Dasaratha Deb called the attention of the Mrnister ot Home 
Affairs to the situation arising out ot the recent heavy floods in Kamal-
pur sub· division and other parts of Tripura. 

The Minister of State of Home Affairs made a statement in regard 
thereto. 

4. Papen laid on the Table 

The following papers were laid On the Table:-
(1) A copy each of the following Notifications under sub-section 

(4) ot section 43B of the Sea Customs Act, 1878 and section 
38 of the Central Excises and Salt Act, 1944 making certain 
further amendments to the Customs and Central Excise 
Duties Export Drawback (General) Rules, 1960:-

(a) G.s.R. No. 1257 dated the 14th October, 1961. 
(b) G.S.R. No. 1327 dated the 4th November, 1961. 
(c) G.S.R. No. 1367 dated the 18th November, 1961. 
(d) G.S.R. No. 1392 dated the 25th November, 1961. 
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(e) G.S.R. No. 1493 dated the 23rd December, 1961. 
(f) G.S.R. No. 1494 dated the 23rd December, 1961. 
(g) G.S.H. No. 1495 dated the 23rd December, 1961. 
(h) G.S.R. No. 1523 dated the 30th December, 1961. 
(i) G.S.R. No. 152' dated the 30th December, 1961 as corrected 

by G.S.R. No. 53 dated the 13th January, 1962. 
(j) G.S.H. No. 22 dated the 6th January, 1962. 
(k) G.S.R. No. 23 dated the 6th January, 1962. 
(1) G.S.R. No. 24 dated the ~th January, 1962. 
(m) G.SJR. No. 129 dated the 3rd February, 1912. 
(n) G.S.R. No. 237 dated .the Hth February, 1962. 
(0) G.S.R. No. 268 dated th~ 3n1 March, 1962. 
(p) G.S.R. No. 269 dated the 3rd March, 1962. 
(q) G.S.R. No. 287 dated the 10th March, 1962. 
(r) G .S.R. No. 288 dated the 10th March, 1962. 
(s) G.S.R. No. 289 dated the 10th March, 1962. 

(2) A copy each of the following Notifications under sub-section (4) 
of section .f3B of the Sea Customs Act, 1878 and section 38 
of the Central Excises and Salt Act, lMoi:-

(a) G.S.R. No. 1394 dated the 25th November, 1961 containing 
corrigendum to Notification No. G.S.R. 695 dated the 
20th May, 1961. 

(b) G.S.ft. KG. 85 dated the 20th January, 1982 containing 
erratum to Notification No. G.S.R. 1394 dated the 25th 
November, 1961. 

(c) G.S.R. No. i8 dated the 20th January, 1962 containing 
corrigendum to Notification No. G.S.R. 1191 dated the 30th 
September, 1961. 

(1) A eGP¥ each of the lollowinl Natitlcations under .ecuon 38 of 
the Central ExciRil and Salt Act, IIHf, making certain further 
amendments to the CeAtral Exciae Rules, 194.4:-

(a) G.5.R. No. 1150 dated the 2Srd September, 1961. 
(b) G.S.R. No. 1258 dated the 14th October, 1961. 
(c) G.S.R. No. 1328 daied the 4th November, 1961. 
(d) G.S.R. No. 1421 dated the 2nd December, 1961. 
(e) G.S.R. No. 1445 dated the 9th December, 1961. 
(f) G.s.a. No. 232 da.tecl the 24th FeBruary, 1962. 
(g) G.S.ft. No. lea dated the 3rd J4erch, 1882. 
fb) G.S.R. No. 286 dated the 10th March, 1982. 
(i) G.S.R. No. 732 dated the 2nd June, 1962. 

(4) A copy each of the tollowine NotiJlcations under section 38 of the 
Central Exciaes and SIlt Ad, 1"':-

(a) G:S.R. No. l1!S dated the 12th September, 1961. 
(b) G.8.H. No. 1319 dated the lit November, 1961. 
(e) G.S.R. No. 1434 dated the 1st December, 1961. 
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(d) G.S.R. No. 1435 dated the 1st December, 1961. 
(e) G.S.R. No. 1436 dated the 1st December, 1961. 
(f) G.S.R. No. 1437 dated the 1st December, 1961. 
(g) G.S.R. No. 267 dated the 3rd March, 1962. 

(5) A copy of the Medicinal and Toilet Preparations (Excise Duties) 
Fourth Amendment Rules, 1961 published in Notification 
No.G.B.R. 1398 dated the 25th November, 1961, under sub-
section (4) of section 19 of the Medicinal and Toilet Prepara-
tions (Excise Duties) Act, 1955. 

(6) A copy of the Mineral Concession (Second Amendment) Rules, 
1962, published in Notification No. G.S.R. 718 dated the 2tlth 
May, 1962, under sub-section (1) of section 28 of the Mines and 
Minerals (Regulation and Development) Act, 1957. 

5. Mlnu.tes of Parliamentary Committees -Laid on the Table 
(i) The Minutes of the sitting:; (First to Third) of the Committee on 

Private Members' Bills and Resolutions held during the First Session were 
laid on the Table. 

(ii) The Minutes of the First sitting of the Committee on Absence of 
Members from the sittings of the House held during the First Session were 
laid on the Table. 

6. Statements by Ministers 

(i) The Minister of State of Home Affairs made a statement correcting 
the reply given on the 8th June, 1962, to a supplementary by Shri Msar 
Harvani on Starred Question No. 1363 regarding search of premises of New 
Central Jute Mills Company. 

(ii) The Minister of Steel and Heavy Industries made a statement 
regarding Solveen Delegation Report. 

7. Metion for mocWlcati.eB of the Ind.laD Administrative Service (Pay) Rules, 
1954 

Shri Harish Chandra Mathur moved the following motion:-
"This House resolves that in pursuance of sub-section (2) of section 3 

of the All India Services Act, 1951, the following amendment 
be made in Noti~ation No. G.S.R. 101 dated the 27th 
January, 1962, making amendment in Schedule III to the Indian 
Administrative Service (Pay) Rules, 1954, laid on the Table on 
the 26th April, 1962, namely:--

For 300, substitute 200. 
This House recommends to Rajya Sabba that Rajya Sabba do conew' 

in the said resolution." 

The following members took part in the debate:-
(1, Shri P.K.Vasudeven Nair 
(2) Dr. L. M. Singhvi 
(3) Dr. G. S. Melkote 
, (4) Shri Sinhasan Singh 

'lSI 
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(5) Shri Diwan Chand Sharma 
(6) Shri U. M. Trivedi 
(7) Shri B. N. Datar. 

Shri Harish Chandra Mathur replied to the debate. 
The motion was negatived. 

8. Government Blil-Paseed 

The Drug. (Amendment) Bm, 1962, (U paued bl/ RajI/o. 8abha. 

The motion for consideration of the Bill, as paued by Rajya Sabhs, was 
moved by Dr. D. S. Raju. 

An amendment for reference of the Bill to a Select Committee with 
instructions to report by the last day of the first week of the next Session 
was moved by Shri Tridib Kumar Chaudhuri. 

The following members took part in the debate:-
(1) Shri Prabhat Kar 
(2) Shri Tridib Kumar Chaudhuri 
(3) Shri Hari Vishnu Kamath 
(4) Shrimati Yashoda Reddy 
(5) Shri R. K. Khadilkar 
(6) Shri U. M. Trivedi 
(7) Shri C. K. Bhattacharyya 
(8) Shri Ramchandra Vithal Bade 
(9) Shri Gauri Shanker 

(10) Shri K. K. Warior 
(11) Dr. G. S. Melkote. 

Dr. D. S. Raju replied to the debate. 

On the amendment for reference of the Bill to a Select Committee, moved 
by Shri Tridib Kumar Chaudhuri, the House divided, Ayes 31; Noes 139. 
The amendment was accordingly negatived. 

The motion for consideration was adopted and clause-by-clauae con-
sideration was taken up. 

Clauses 2 to 22 were adopted. 
Clause I, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Dr. D. S. Raju. 
The motion was adopted and the Bill was passed. 

9. Half-an-hoar 4I8c ..... on on ma&ten arIslq oat '" answer to Qaestlon 
Shri Purushottamcias R. Patel raised a half-an-hour discussion on points 

arising out of the answer given on the 14th May, 1962 to Unatarred Question 
No. 1198 regarding allotment of C.1. Sheets to States. 

Shri C. Subramaniam replied to the di.cul.ion. 

(Lok Sabba adjourned till 11 A.M. on Friday, the 22nd June, 1982). 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings} 

Frida'll, June 22, 1962/A,adha 1, 1884 (Saka) 

No. 51 
1. Starred QII_lons 

Starred Questions Nos. 1621, lfi23 , 1626 and 1628-1637 were orally 
answered. Replies to remaining questions were laid on the Table. 

2. Unsiarred Questions 

Replies to Unstarred Questions Nos. 3768-3833 and 3835--3845 were laid 
on the Table. 

3. Short Notice QU.eatiODS 

Two Shart Notice Questions regarding intrusion of Pak. Forces into 
Jalpaiguri District of West Bengal and Tuberculin Test Reaction in Kerela 
nddressed to the Prime Minister and the Minister of Health respectively 
were orally answered. 

4. calUn, Attention to Matters of Urgent Public Importance 

(i) Shri Ramchandra Vitllal Bade called the attention of the Prime 
Minister to the reported occupation by China of about 500 square miles of 
Indian territory in N. E. F . A. 

The D~~ty Miniater o.f External Affairs made a statement in regard 
thereto. 

(ii) Shri Mani Ram Bagri called the attention of the Minister of Defence 
to the death of two M.B.S. sweepers while cleaning sewer man-holes al 
the I. A .'F. station in Baprola village, Delhi. 

The Deputy Minister of Defence made a statement in regard thereto. 

(iii) Shri P. R. Chakravartty called the attention of the Minister of 
Railways to the reported truck and Kamrup Express collision on the 21st 
June, 1962 at the le-vel-crossing near Tilrath station resulting in the death 
of eight persons and serious injuries to others. 

The Miniaterof ltailways made a statement in reprd thereto. 

[P.T.O 
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5. Papers laid on the Table 

The following papers were laid on the Table:-

(1) A copy each of the followina papers:-
(i) The Tea Board Employees (Conduct) Rule&, 1962 published in 

Notification No. G.S.R. 590 dated the 28th April, 1962, under 
sub-section (3) of section 49 of the Tea Act, 1953. 

(ii) The Cotton Control (Amendment) Order, 1962 published in 
Notification No. S. O. 1667 dated the 2nd June, 1962, under 
sub-section (6) of section 3 of the Essential Commodities 
Act, 1955. 

(iii) Annual Report of the Cof'fee Board for the year 1960-6l. 
(iv) Annual Report of the Rubber Board for the year 1960-61 

(August I, 1960 to July 31, 1961). 

(2) A copy of Notifl~ation No. S.O. 1669 <iated the 2nd June, 1962. 
under sub-section (2) of section 3 of the Khadi and Village 
Industries Commission Act, 1956. 

(3) A copy of Annual Report of the Delhi Development Authority fOl 

the periOd 1st April, 1960 to 31st March, 1961 under section 26 
of the Delhi Development Act, 1957. 

(4) A copy each of the following Rules under sub-section (3) of 
section 8 of the Dock Workers (Regulation of Employment) Act. 
1948:-

Ii) The Dock Worker..> (Advisory Committee) Rules, 1962 published 
in Notification No. S.O. 1809 dated the 9th June, 1862. 

(ii) The Dock Workers (Regulation of Employment) Rules, 1962 
published in Notification No. S.O. 1810 dated the 9th June. 
1962. 

(5) A copy each of the following papers under sub-rule (5) of rule 3 
of the Air Corporations Rules, 19&4:-

( i) Summary of Budget Estimates of Revenue and Expenditure at 
the Air-India Corporation for the year 1962-83. 

(ii) Summary of Actuals for the year 1960-61, Budget Estimate~ 

and Revised E3timatea for the year 1981-62 and Budget 
Estimates for the year 1962-63 under Capital, of the Air-Indin 
Corporation. 

(iii) Summary of the Budle~ Estimates of Revenue and Expenditure 
of the Indian Airlines Corporation tor the year 1962-83. 

(iv) Summary of Actuals for the year 1960-61~ Budaet Eltimates and 
Revised Estimates for the year 1961-62 and Bud,et Estimate, 
for the year 1962-63 under Capital, of the Indian Airlines 
Corporation. 

(6) A copy of the Diiplaced Persona (Compensation and RehabHita-
tion) Seconi Amendment Rules, 1962 published in Notification 
No. G.S.&. 760 dated the 2nd Jue, 1982, under lUb-aection (31 
of section 40 of the Displaced Persons (Compensation and 
Rehabilitation) Act, 18M. 
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Secretary reported a meaage from Rajya Sabha that Rajya Sabha had 
no recommendations to make to Lok Sabha in regard to the Finance (No.2) 
Bill, 1962, passed by Lok Sabha on the 16th June, 1962. 

7. PreeentaUOD of Petition 

Shri C. L. Narasimha Reda, presented a petition signed by a petitioner 
regarding am~lldment of the Conduct of Elections Rules, 1961. 

8. Government Bl1IlI-lntroduced 

( 1) The As:;am Rifles (Amendment) Bill, 1982. 
(2) The Administrators-General Bill, 1962. 
(3) The Christian Marriage and Matrimonial Causes Bill, 1962. 

9. Motoin Be: Short Falls in Tarleta of Third Five Year Plan 

Shl'i !\ath Pai nloved the following motion:-

"That this House takes note of the serious short falls in the targets 
of the Third Five Year Plan and the growing misapprehensions 
m the country about the implementation of Third Five Year 
Plan." 

Shri Gulzarilal Nanda took part in the debate. Shri Nanda's speech was 
Ill), concluded. 

10. MOUOD Be: Third Report of Committee on Private Members' Bills aDd 
Resoluto>ns 

Shl'. Hem Raj movt:d the following motion:-

"That this Iiou!>c agrees with the Third Report of the Committee on 
Private Members' Bills and Resolutions presented to the House 
on th e 20th June, 1962." 

The motion was adopted. 

11. Private Members' Bills-Introduced 
(1) The All India AyurvEdic Univenity Bill, 1962 by Shri A. T. Sarma. 

(2) The Insurance (Amendment) Bill, 1962 (Amendment of sections 31A 
and 4OC) by Shri Indrajit Gupta. 

(3) The Beedi and Cigar Labom Bill, 1962 by Shri A. K. Gopalan. 

(4) The Restrictions on Edible Oils (for Manufacture of Soap) Bill, 1962 
by Shri Diwan Chand Sharma. 

(5) The Transport Coordination Bill, 1962 by Shri Diwan Chand Sharma. 

(6) The Shopkeepers (FixE-tion of Price Labels) Bill, 1862 by Slbri J. B. S. 
Biat. 

(7) The Le,ai Practitioners (Amendment) Bill, 1962 (Amendment of 
section. 14 4RCS 11) by Shri ... ..,. 

[P.T.O. 

135 



(8) The Hindu Successi'on (Amendment) BUJ,r., Ij)B2. ,(.4tMnd.m_, of 
•• ction 30) by Shri Hem Raj. 

" 

(9) The Iftclian Railways (Amendmellt) Bill. 1882 (Amendment of nctiona 
11 and 12) by Shri s.. Raj. 

(10) The Constitution (Amendment) Bill, 1962 (Amenctmen& of Article 
226) by Shri Diwan Chand Sharma. 

(11) The Constitution (Amendment) Bill; 196Z (Amendment of the EigMh 
Schedule) by Shri U. M. Trivedi. 

l:Z. Private Member's BIll-Withdrawn 

The India" P8tl4l Cod4J (Am.cmdment) Bm, 1962 (Amendment of sections 
405 and 4(6) by Shri Diwan Chand Sharma. 

Shri B. N. Datar concluded t-Js speech on the motion for consideration of 
th(: Bill moved on the 6th J woe, U162. 

Shri Diwan Chand Sharma replied to the debate. 

'nle Bill was withdrawn by leave of the House. 

la. Private Me.lDbers Bill-Motion for Clrclllat1on-Adopted. 

The Hindu Succe.$Wn (Amendment) Bill, 1962 (Insertion of new section 
23A) bw Shri J. B. S. Biat. 

The motion for circulation of the Bill for the purpose of eliciting opinion 
thereon by the 31st December, 1962 was moved by Shri J. B. S. Biat. 

The following members took part in the debate:-

(1) Shri Diwan Chand Sharma 
(2) Shrl Raghunath Singh 
(3) Shri Gauri Shanker 
(4) Dr. M. S. Aney 
(5, Shri K. K. Warior 
(6) Shri Ramchau<lra Vithal Bade 
(7) Shri Amar Nath Vidyalankar 
(8) Shri Sinhaaan Sinlh 
(9) Shrimati Sarojini Mahishi 

(0) Shri Kunwar Krishna Verma 
(11) Shri Jai Bahadur Sinall 
(12) Shri Ram Sewak Yadllv 
(13) 8IU'i B. Mtsbra 

Shri J. B. S. Bilt replied to the debate. 

The motion for circulation of the BiRfitd1'tfte·pePpeIe rif .Ueftiftl opinion 
th~reon 'by the 3l1t December, 1962 was adopted. 
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... PrIvate Member'f; 8m.-Unde\" Conslderatlen 

The UntouchabiLity (Offences) Amendment Bill, 1962 (Amendment of 
sections 3 and 4) btl Shri S. M. Siddi4k. 

The motion for circulation of the Bill for the purpose of eliciting opinion 
thereon by the 31st Dect'mber, 1962 was moved by Shri S. M. Siddiah. 

The following members took part in the debate;;-
(1) Pandit K. C. Sharma 
(2) Shri Sheo Naram 
(3) Shri Paresh Nath Kayal (Speech unfinished). 

The discussion was not concluded. 

15. Half-AD-Hour DilleuasiOn on Matters Arisln, out of Answer to Question 

Shri A. K. Gopalan raised a half-an-hour discussion on points arising out 
of the answer given on the 7th May, 1962 to Starred Question No. 453 regard-
ing Phyto Chemical Plant at Neriyamangalam. 

Shri Nityanand Kanunjo!o replied to the discussion. 

(Lok Sabha adjourned .~ine die at 5.28 P.M.). 
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